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GOVERNMENT OF INDIA 
OFFICE OF THE PR. COMMISSIONER OF INCOME TAX-1, PUNE 
PMT Bldg., B-Wing, Third Floor, Tel 020-24441140, 
Swargate, Shankar Shet Road, Fax -020-24445524. 

Pune -411037 pune.pcit1@incometax.gov.in 

NO.PN/PCIT-1/Residue/Jurisdiction/120/2020-21/ 501 Date: 31.08.2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of 
the Income-tax Act, 1961(43 of 1961) and in accordance with Notification Number 
S.O. No. 2752(E) dated 22nd October, 2014 of Government of India, Central Board of 
Direct Taxes, published in the Gazelle of India, Extraordinary, Part-II, Section 3(ii) 
[Notification No. 50/2014/F/No. 187/38/2017(ITA.I)l, Notification No. 64/2014 F. No. 
187/40/2014 (ITA-I) dated 13.11.2014; subsequent order of the Principal Chief 
Commissioner of Income-tax (CCA), Pune, dated 14.11 .2014 vide F. No. 
PN/CC/Admn.lC&N2014-15/5366, 5368 & 5370 allocating Ranges including Special 
Ranges under the jurisdiction of Pr. CIT -1, Pune, I, the Principal Commissioner of 
Income-tax-1, Pune, having been authorized so, vide notification no. 62 S.0.2755 (E) 
dated 13th August, 2020 of ITA-I, subsequent orders of the Principal Chief 
Commissioner of Income tax, Pune dated 28/08/2020, Order No. 111 00 of 2020 F. No. 
PN/Pr.CC/EST/C&NReAC/100/2020/1184 and Order No. 2/100 of 2020 F.No. 
PN/Pr. CC/~ST/C&R/Faceless Assessmentl2020-21/1185 hereby in continuation to 
order of the CIT~ 1, Pune dated 15/11/2014 vide F.No. PN/CIT-1/HQ/Jurisdiction/2014-
15/2741 and office order dated 01-10-2019 Vide F.No. KOP/Pr.CITIHQ-
1(1)/JURIS/(REVISED)/2019-20/1728, make the following amendments, new entry at 
SI. No. (1) to (5) of Columns (1) with the number and words as per Schedule below is 
inserted. 

This order shall come into force w.e.f. 13/08/2020. 

Copy for information to: 
1. The Pro CCIT, Pune. 

-sd-
(Satinder Singh Rana) 

Pro Commissioner of Income Tax-1, 
Pune. 

2. The CCIT, Pune, The CCIT(ReAC), Thane and The CCIT(ReAC), Nashik 
3. The Director General of Income-tax (Inv.), Pune. 
4. Pro CIT- 2,3 & 4 Pune, Pro CIT-1, Thane, Pr. CIT-1, Nasl1ik 
5. All CIT(A), DIT(lnv.), CIT(Exemp.), CIT(IT&TP), CIT(Audit),CIT(CO), CIT(ITAT)-I & \I 

and CIT(TDS), Pune. 
6. The AddI.lJt. Commissioner of Income-tax, Range-1, Range, Kolhapur & Range, Sangli. 
7. All AOs & TRO under the charge of Pr.CIT-1, Pune. 
8. The PRO, Pune 
9. Notice Board of Pratyakshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswani, Pune, Income-tax 

Office. PMT Bldg, Pune, Praptikar Sadan, Karve Road, Pune & B.O. Bhavan, Pune, Income Tax offices at 
Kolhapur/lchalkaranjil Ratnagiril Sindhudurg (Kudal)/Sangli. ~ _ 

(AShiSh~rivastava) 
Income Tax Officer(HQ) 

For Pro Commissioner of Income Tax-1, Pune 
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SCHEDULE OF, Designation Headqua Cases or dasses 01-1 I Territorial Areas Persons or classes of 

of Income- rters 
~ tax 

persons cases 

Authorities 

(1) I (2) (3 (4) (5) (6) 
1 Addl.lJt. Pune In the state of (a) Persons being (a) All of persona 

Commission Maharashtra . companies registered referred to in 
er of Income (a) District of under the Companies I ,ct . corre5ponding entries 
Tax. Range- Pune other than 2013 or under the in Item (3 ) of column I 1. Pune areas (i) which is Companies Act . 1956 and (5) ~In companic5 

falling with in the having its reg istered office \/Iho:;€! nam']') bt}gin 

following or principal place of with the ft.lphabet "A' 

PINCODES: business in the area or "B" or "C" or "D" or 

411 012411017 mentioned in item (a) of "E" or 'F or "G" or 

411018411019 Column (4) ; "H" or "1": 

411 026 411027 (b) Persons being (b) All cases of I 

411 031 411 033 individuals referred to in Individuals OO:ng ! 
411034 411035 item (b) of column (6); Managing Directo~ or 

411039411044 (c) Persons other than Manager or SeCfcta r/ 

411057. or within companies and in the companies 

the municipal cooperative societies referred to in I limits of Pimpri derivin9 income from correspondIng entry 

Chinchwad business or profession and in item (a) above: 

Municipal whose principle place of (c) AJl the persons 

Corporation. business or profession referred to rn 

(ii) Within the within the area mentioned corresponding entry 

limits of Dehu in item (a) of column(4) in fl em (c) of 

contonment. I column(S) whose 
(iii) within the pnno;;al source of 

limits of Maval income is from legal. 
(Wadgaon) med.cal. eng ineering 
Taluka. Khed or archr.eelural 
Taluka . profession or the 
Ambegaon profession of 
(Ghodegaon) accoumancy or 
Taluka and technIcal consultancy 
Junnar Taluka or in!enor decoration 

or any o!her 
profeSSion as is 
notIfied by the Board 
in OffiCIal Gazette 
under sub-sectIon (1) 
of seellon 44AA of 
Income-tax Act. 1951 . 
(d) All the persons 
referred to In 
correspondIng entry 
In item (c) of column 
(5) being insurance 
agents. 
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~ 
(b) District of (d) Persons being (e) N I C<lses of 
Pune individuals deriving income persons referred to !}j 

from sources other than corresp()nding entry J . 
income from business or in . em (d) of column , 
profession and res iding (5) wtlOse principle 

I~ within the territorial area source of i come is 
mentioned in item (b) of frem "Salary" and 
column(4); who are employees of 
(e) Persons being Defence Services . 

"'-l 

individuals deriving income under audit control of 
from sources other than CDA(O) other than 
income from business or employees attached 
profession and reSiding to the military 
outside the territorial area ! acccunts department; 
mentioned in Item (b) of (f) AI! cases of 
column (4). and who were persons referred to in 
residing . at the time of corresponding entry 
departure from the taxable in item (e) a column 
territory, in area mentioned (5), ' .... hose principal 
in item (b) of column (4); source of income is 

from salary. and who 
I are employees of 

defence services. 
residing pesenUy 
outside the taxable 
territories . who at the 
time of departure 
from the taxable 
territory were under 
Audit control of 
CDA(O) and who are 
not under the audit 
control of any other 
audit officer in respect 
of accounting period 
during which they 
were defence 
services e~QYees: 

(c) District of (f) Persons being (9) All cases of 
Ahmednagar individuals deriving income persons referred to in 

from sources other than corresponding entries 
income from business or in item (t) , (g) and (h) 
profession and residing of column 5; 
within the territorial area (h) All cases of 
mentioned in column (4) Individuals being 
(9) Persons other than Managing Director or 
companies deriving income Manager or Secretary 
from business or in the companies 
profession and whose referred to in 
principal place of business corresponding entry 
or profession is within the in item (h) of column 
territorial area mentioned in (5). 
Column(4); 
(h) Persons being 
companies registered 
under the Companies Act. 
2013 or under the 
Companies Act, 1956 and 

I having its registered office 
or principal place of 

.. 
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business in the area 

( mentioned in Column (4) 
(i) Persons being 
individuals referred to in 
item (h) of column (6) r2 Add l.lJt. Kolhapur In the state of (a) Persons other than (a) All cases of 

Commission Maharashtra, companies deriving income persons referred to in 
er of Income (a) District of from sources other than corresponding entries 
Tax, Range, Kolhapur, income from business or in item (a), (b) and (c) 
Kolhapur (b) District of profession and residing of column 5; 

Sindhudurg and within the territorial areas (b) All cases of 
(c) District of mentioned in Column(4); Individuals being 
Ratnagiri. (b) Persons other than Managing Director or 

companies deriving income Manager or Secretary 
from business or in the companies 
profession and residing referred to in 
within the territorial areas corresponding entry 
mentioned in Column(4); in item (c) of column 
(c) Persons being (5). 
companies registered 
under the Companies Act, 
2013 or under the 
Companies Act, 1956 and 
having its registered office 
or principal place of 
business in the area 
mentioned in Column (4); 
(d) Persons being 
individuals referred to in 
item (b) of column (6). 

3 AddJ.lJI. Sangli In the state of (a) Persons other than (a) All cases of 
Commission Maharashtra, companies deriving income persons referred to in 
er of Income (a) District of from source other than corresponding entries 
Tax, Range, Sang Ii income from business or in item (a), (b) and (c) 
Sangli profession and residing of column 5; 

within the territorial areas (b) All cases of 
mentioned in Column(4); Individuals being 
(b) Persons other than Managing Director or 
companies deriving income Manager or Secretary 
from business or in the companies 
profession and residing referred to in 
within the territorial areas corresponding entry 
mentioned in Column(4); in item (c) of column 
(c) Persons being (5). 
companies registered 
under the Companies Act, 
2013 or under the 
Companies Act, 1956 and 
having its registered office 
or principal place of 
business in the area 
mentioned in Column (4); 
(d) Persons being 
individuals referred to in 
item (b) of column (6) . 

4 AddJ.lJt.CIT, Kolhapur NA NA NA 
Special 
Range, 
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r- 5 Tax PCIT-1, 
Recovery Pune 
Olficer-I , 
Pune 

In the stale of 
M<.1l1arashtra 
District of Pune 
areas other than 
Area 
(a) within the 
district of Pune 
which is falling 
within following 
Pin Codes: 
411012,411017, 
411018,411019, 
411026,411027, 
411031, 411033, 
411034,411035, 
411039, 411044, 
411057,411061, 
411062 or within 
the municipal 
limits of PCMC: 
(b) Within the 
limits of Dehu 
Cantonment 
(c) Within the 
limits of Maval 
(Wadgaon) 
Taluka, Khed 
Taluka , 
Ambegaon 
(Ghodegaon) 
Taluka and 
Junnar Taluka 
(d) District of 
Ahmednagar 
(c) District of 
Kolhapur, Sangl i, 
Ratnagiri and 
Sindhudurg 

Persons falling in the 
jurisdiction of Principal 
Commissionerl 
Commissioner of Income 
tax-1, Pune 

All cases of persons 
referred in column (5) r 

\ 
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GOVERNMENT OF INDIA 

OFFICE OF THE ADDL. COMMISSIONER OF INCOME T AX, RANGE 1, PUNE 

PMT Bldg., B-Wing, Second Floor, Shankar Shet Tel 020-24441140, Fax -020-24445524. 
-,,; 

Road, Swargate, Pune -411037 pune.addlcit1@incometax.gov.in 

No.PN/ AddlCIT-l/ Residue/ jurisdiction/120/2020-21/ t ~3 (".) Date: 25.09.2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the Income-tax Act, 1961(43 of 1961) and in accordance 

with Notification Number 5.0. ;\0. 2752(E) dated 22nd October, 2014 of Government of India, Central Board of Direct Taxes, published in the 

Gazette of India, Extraordinary, Part-II, Section 3(ii) [;\Iotification No. 50/2014/F/No. 187/38/2017(ITA.I)], ;\Iotification No. 64/2014 F. No. 

187/40/2014 (ITA-I) dated 13.11.2014; subsequent order of the Principal Chief Commissioner of Income-tax (CCA), PW1e, dated 14.11.2014 vide 
./ 

F. :\0. PN/CC/ Admn./C&A/2014-15/3366, 5368 & 3370 allocating Ranges including Special Ranges under the jurisdiction of Pro CIT-l, PW1e 

and subsequent order of the CIT-1, PW1e dated 15/11/2014 vide F.No. PN/CIT-l/HQ/Jurisdiction/2014-15/2741and order passed by then 

Range head-1, Pune dated 15/11/2014, I, the Additional Commissioner of Income-tax, Range- 1, Pune, having been authorized so, vide 

notification no. 625.0.2755 (E) dated 13th August, 2020 of IT A-I, subsequent orders of the Principal Chief Commissioner of Income tax, Pune 

dated 28/08/2020, Order No. 1/100 of 2020 F. No. PN/Pr.CC/EST/C&A/ReAC/100/2020/1184 and Order No. 2/100 of 2020 F.No. 

Pi\/Pr.CC/EST /C&R/Faceless Assessment/2020-21/1185 and the Pr. Commissioner of Income tax, Pune's No.PN/PCIT-

1/Residue/jurisdiction/120/2020-21/501 dated 31.08.2020, and in supersession of all earlier orders passed by the Addl CIT, Range-1 , Pune 

make the following amend~ents, new entry at 51. 1'\0. (1) to (8) of Columns (1) with the number ~nd words as per Schedule below is 

substituted. 

This order shall come into force w.eJ. 13/08/2020. "SJUf"l Sl~=, ~'lil Jrri{<i<1, !:F 
r sf-Ji mt(l 

0\ L 

l "- ,", 

,/ Cemm":!cncr Of !n.:ome ~axi 
f une 

- rCi=.:0!EQJAPAI:, 

(prashant Gadekar) 

Addl. Commissioner of Income Tax, 

Range-1, Pune. 



Copy for information to: 

1. The Pr. CCIT, Pune. 

2. The CCIT, Pune, The CCIT(ReAC), Thane and The CCIT(ReAC), Nashik 

3. The Director General of Income-tax (lnv.), Pune. 

4. Pr. CIT - 2, 3 & 4 Pune, Pr. CIT -1, Thane, Pr. CIT -1, Nashik 

5. All CIT(A), DIT(lnv.), CIT(Exemp.), CIT(IT&TP), CIT(Audit),CIT(CO), CIT(IT AT)-I & II 

and CIT(TDS), Pune. 

6. The Add!./Jt. Commissioner of lncome-tax, Range- Kolhapur & Range-Sangli. 

7. All AOs & TRO under the charge of Pr.CIT-1, Pune. 

8. The PRO, Pune 

9. Notice Board of Pratyakshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswani, Pune, lncomE\-tax Office, PMT Bldg, Pune, Praptikar Sadan, 

Karve Road, Pune & B.O. Bhavan, Pune, Income Tax offices at Ahmednagar. 

r1" 

( 

Add!. ConuniSsioner of Income Tax, 

Range-1, Pune. 
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SCHEDULE 

Sr. Designation of Income- Headquarters Territorial Areas Persons or classes of persons Cases or classes of cases 
No. tax Authorities 

(1) (2) (3 (4) (5) (6) 

Dy/ Asstt Commissioner Of Income Tax, Circle-l(l), Pune 

1 Dy / Asstt. Commissioner Pune In the state of (a) Persons being companies (a) All of persons referred to in 

of Income Tax, Circ1e- Maharashtra, registered under the Companies corresponding entries in item (a) of 

1(1), Pune (a) District of Pune Act, 2013 or under the column (5) being companies whose 

other than areas (i) Companies Act 1956 and names begin with the Alphabet" A" or "B" 

which is falling within having its registered office or or "C" or "D" or "E" or "F" or "G" or "H" 
the following principal place of business in the or "I"; 

PINCODES: 411012 area mentioned in item (a) of (b) All cases of Individuals being 

411017 411018 411019 Column (4); Managing Director or Manager or 

411026 411027 411031 (b) Persons being individuals Secretary in the companies referred to in 

411033 411034 411035 referred to in item (b) of column corresponding entry in item (a) above; 

411039 411044 411057, (6); (c) All the persons referred to in 

or within the municipal (c) Persons other than corresponding entry in item (c) of 

limits of Pimpri compan.ies and cooperative column(5) whose principal source of 

Chinchwad Municipal societies deriving income from income is from legal, medical, 

Corpora tion, business or profession and engineering or architectural profession or 

~ 
(ii) Within the limits of whose principle place of the profession of accountancy or technical 

~ 

Dehu contonment, business or profession within consultancy or interior decoration or any 

(iii) within the limits of the area mentioned in item (a) of other profession as is notified by the 

Maval (Wadgaon) column(4) Board in Official Gazette under sub-

Taluka, Khed Taluka, section (1) of section 44AA of Income-tax 

Ambegaon 

~ 
Act, 1961; 

(Ghodegaon) Taluka (d) All the persons referred to in 

and Junnar Taluka corresponding entry in item (c) of COlUl11l1 

(5) being insurance agents; 



• 

: (b) District of Pune (d) Persons being individuals (e) All cases of persons referred to in 

. I 
deriving income from sources corresponding entry in item (d) of column 

other than income from business (5) whose principle source of income is 

or profession and residing from "Salary" and who are employees of 

within the territorial area Defence Services, under audit control of 

mentioned in item (b) of CDA(O) other than employees attached 

column(4); to the military accounts department being 

(e) Persons being individuals officers of the rank of Major General and 

deriving income from sources above; 

other than income from business (f) All cases of persons referred to in 

or profession and residing corresponding entry in item (e) of column 

outside the territorial area (5), whose principal source of income is 

mentioned in item (b) of column from salary, and who are employees of 

(4), and who were residing, at defence services, residing presently 

the time of departure from the outside the taxable territories, who at the 

taxable territory, in area time of departure from the taxable 
mentioned in item (b) of column territory were under Audit control of 

(4); CDA(O) and who are not under the audit 

control of any other audit officer in 

respect of accounting period during 

which they were defence services 

employees, being officers of the rank of 

Major General and above; 

rfo' 
ITO Wd 1 (1), Pune 

-~ (' 

Sr. Designation of income Headquarters Territorial Area Persons or classes of persons Cases or classes of cases 

~ No. tax authorities 

(1) (2) (3) (4) (5) (6) ---
2. Income tax officer, Pune, (a) In the state of (a) Persons being companies <aJ All cases of persons referred to in 

Ward-1(1), Pune Maharashtra - District registered under the Companies corresponding entries in item (a) of 
Maharashtra of Pune other than Act,2013, under the column(5) being companies whose names or 

areas (i) which is Companies Act 1956 and having begin with the alphabet II A" , liB", lie" , 
falling within the its registered office or having its 

- -



I 
.! I 

Sf. 

No, 

3 

Designation of 

tax authorities 

income 

Income tax officer, <l'iND-
11(1), Pune 

Headquarters 

Pune, 

Maharashtra 

I following PINCODES: I principal place of business in the 

411012 411017 411018 area mentioned in colunm4(a); 

411019 411026 411027 
411031 411033 411034 (b) Persons being individuals 

411035 411039 411044 referred to in item (a) of column 

411057, or within the (6), 

municipal 

Pimpri 

Municipal 

lintits of 

Chinchwad 

Corpora tion, 

(ii) Within the limits of 

Dehu contonment, 

(iii) within the lintits of 

Maval (Wadgaon) 

Taluka, Khed Taluka, 

Ambegaon 

(Ghodegaon) Taluka 

and jW1l1ar Taluka 

ITO Wd 11 (1), Pune 

Territorial Area Persons or classes of persons 

"D" tiE" I IIF" or "G"; 

(b) All cases of individuals being 
managing director or director or secretary 

in the companies referred to in 

corresponding entry in item (a) above, 

\ 

\ / 

Cases or classes of cases 

~ 
In the state 

Maharashtra -

(a) District of 

other than 

of I (a) Persons being companies (a)All case of persons referred to m 

registered under the Companies corresponding entries in item (a) of 

Act, 2013, or under the column(5) being companies whose names 

Companies Act 1956 and having begin with the alphabet "H" or "I"; rune 

(i) areas 

which is falling within 

the following 

PINCODES: 411012 

411017 411018 411019 

I 411026 411027 411031 

411033 411034 411035 

All cases of individuals being 
its registered office or having its 
principal place of business in the (b) 

h' d' 't () f managing director or director or manager area nlen one Ul 1 em a 0 

column (4); 

(b) Persons being individuals 

referred to in item (b) of column 

or director or secretary in the companies 

referred to in corresponding entry in item 

(a) above; 



I 

rF 

• 

411039 411044 411057, I (6); 

or within the municipal 

limits of Pimpri 

Chinchwad Municipal 

Corpora tion, 

(ii) Within the limits of 

Dehu contonment, 

(iii) within the limits of 

Maval (Wadgaon) 

Taluka, Khed Taluka, 

Ambegaon 

(Ghodegaon) Taluka 

and Jwmar Taluka 

(b) District of Pune, (c) Persons other than (c) All cases of persons being individuals 

other than areas (i) companies and cooperative referred to in corresponding entry in item 

which is falling within societies deriving income from (c) of column (5) whose principal source 

the following business or profession and of income is from legal. medical. 

PlNCODES: 411012 whose principal place of engineering or architectural profession or 

411017 411018 411019 business or profession is within the profession of accountancy or technical 

411026 411027 411031 the territorial area mentioned in consultancy or interior decoration or any 

411033 411034 411035 item (b) of column (4); other profession as is notified by the 

411039 411044 411057, 

or within the municipal 

linuts of Pimpri 

Chinch wad Mw-ucipal 

Corpora tion, 

(ii) Within the limits of 

Dehu contonment, 

(iii) within the bmits of 

Maval (Wadgaon) 

Taluka, Khed Taluka, 

Ambegaon 

(Ghodegaon) Taluka 

( 

~ 

Board in the Official Gazette under sub­

section (1) of section 44 AA of the lncome­

tax Act.1961; 

(d) All cases of persons other than 

individuals referred to in corresponding 

entry in item (c) of column (5) whose 

principal source of income is from legal. 

medical. engineering or architectural 

profession or the profession of 

accountancy or technical consultancy or 

interior decoration or any other 

profession as is notified by the Board in 



• 

I 
and Junnar Taluka the Official Gazette under sub-section (1) 

of section 44 AA of the Income-tax Act, , , 
I 1961. 

ITO Wd 11 (3), Pune 

Sr. Designation of income Headquarters Territorial Area Persons or classes of persons Cases or classes of cases 
tax authorities 

No. 

4. Income tax officer, WD- Pune, In the state of (a) Persons being individuals (a) All cases of persons referred to in 

11(3), Pune Maharashtra - District deriving income from sources corresponding entry in item (a) of column 
Maharashtra of Pune other than income from business (5) whose principal source of income is 

or profession and residing from " salary" and who are employees of 
within the territorial area Defence services, under audit control of 

mentioned in column (4); CDA (0) other than employees attached 

(b) Persons being individuals 
to the military accounts department of the 

rank Brigadier or Colonel; 
deriving income from sources 

other than income from business (b) All cases of persons referred to in 

or profession and residing corresponding entry in item (b) of col u mn 
outside the territorial area (5), whose principal source of income is 

mentioned in column (4), and from salary, and who are employees of 

who were residing, at the time defence services, residing presently 
of departure from the taxable outside the taxable territories, who at the 

terri tory in area men tioned in time of departure from the taxable 

~/ column (4) . territory were under Audit control of 

CDA (0) and who are not under the audit 

control of any other audit officer, and of 

the rank Brigadier or Colo,\el. 

ITO Wd 11 (4), Pune \ ( 

Sr. Designation of income Headquarters Territorial Area Persons or classes of persons Cases or classes of cases 

~ tax authorities 
No. 



f5 

Sr. 

No. 

6 

Income tax officer, WD- I Pune, 

11 (4), Pune Maharashtra 

Designation of 

tax authorities 

f' 
income Headquarters 

Income tax officer, WD- I Pune, 
11(5), Pune Maharashtra 

• 

In the state of (a) Persons being individuals (a) All cases of persons referred to in 

Maharashtra - District deriving income from sources corresponding entry in item (a) of column 

of Pune other than income from business (5) whose principal source of income is 

or profession and residing from " salary" and who are employees of 

within tl,e territorial area Defence services, under audit control of 

mentioned in column (4); CDA (0) other than employees attached 

to the military accounts department, of 
(b) Persons being individuals th nk L' t t Ct' M . e ra leu enan or ap am or aJor 

deriving income from sources L' t t C 1 1 or leu enan 0 one; 
other than income from business 

or profession and residing 

outside the territorial area 

mentioned in column (4), and 

who were residing, at the time 

of departure from the taxable 

territory in area mentioned in 

column (4). 

(b) All cases of persons referred to in 

corresponding entry in item (b) of column 

(5), whose principal source of income is 

from salary, and who are employees of 

defence services, residing presently 

outside the taxable territories, who at the 

time of departure from the taxable 

territory were under Audit control of 

CDA (0) and who are not under the audit 

control of any other audit officer, and of 

the rank Lieutenant or Captain or Major 

or Lieutenant Colonel. 
\ 

ITO WD 11(5), Pune 
\ n 

~ 

Territorial Area Persons or classes of persons Cases or classes of cases 

~ 
In the state of I Person other than companies I (a) All cases of persons referred to in 

and cooperative societies corresponding entry in column (5) whose Maharash tra -

(a) District of Pune 

other than areas (i) 

whjch is falling within 

the following 

deriving income from business 

or profession and whose 

principal place of business or 

profession is within the 

territorial area mentioned in 

principal source of income is from legal, 

medical, engineering or architectural 

profession or the profession of 

accountancy or technical consultancy or 

interior decoration or any other 



I 
. I 

Sr. 

No. 

7. 

Designation of income I Headquarters 

tax authorities 

Income tax officer, WD-1, 

Ahmednagar ~ 
Ahmednagar, 

Maharashtra 

PINCODES: 411012 I column (4): 

411017 411018 411019 

411026 411027 411031 

411033 411034 411035 

411039 411044 411057, 

or within the municipal 

limits of Pimpri 

Chinch wad Municipal 

Corpora tion, 

(ii) Within the limits of 

Dehu contonment, 

(iii) within the limits of 

Maval (Wadgaon) 

Taluka, Khed Taluka, 

Ambegaon 

(Ghodegaon) Taluka 

and Junnar Taluka 

ITO Wd 1, Ahmednagar 

Territorial Area Persons or classes of persons 

profession as is notified by the Board in 

the Official Gazette under sub-section (1) 

of section 44 AA of the Income-tax 

Act,1961, which have not been assessed to 

tax earlier. 

(b) All cases of persons referred to in 

corresponding entry in column (5) being 

insurance agents, which have not been 

assessed to tax earlier. 

\ ( 

Cases or classes of cases 

In the State 

Maharashtra 

a) District 

of I (a) Persons referred to in item (a) All cases of persons referred to in 

(a) of column (6) being corresponding entries in item (a) of 

companies registered under the column(5) being comparues whose names 
of I Company's Act, 2013, or under begin with the alphabet "A" or "B" or "C" 

the Companies Act 1956 and or "D" or "E" or "F"; Ahmednagar; 

having registered office in the 

terri torial area mentioned in 

item (a) of column (4); (b) All the cases of individual being a 

managing director, or a director or a 

manager or a secretary in the comparues 

referred to in item (a) of column (6) 



I I 
'j. 

If 

• 

b) Areas falling within 

the territorial 

jurisdiction of -

i) Ahmednagar Taluka 

ii) Kopergaon Taluka 

iii) Rahata Taluka 

(b) Persons being an individual 
referred to in item (b) of column 

(6); 

(c) Persons referred to in item ( 

c) of column (6) being other than 
companies deriving income 

from business or profession and 

whose principal place of 
business is within the territorial 

area mentioned in item (b) of 

column (4); 

above; 

(c) All cases of persons being individuals 
referred to in item (c) and (d) of column 5, 

other than those deriving income from" 
salary" whose surname begin with 

alphabets" AU to uM"; 

(d) All cases of persons other than 

individuals referred to in item (c) and (d) 
of column 5, whose name begin with 

d) Persons referred to in item (c) I alphabets U AU to uMu. 

of column (6) being other than 
companies deriving income 

from source other than income 
from business or profession and 

residing within the territorial 
(' e 

area mentioned in item (b) of 

column (4). 

(e) All cases falling within the (e) All cases falling within the jurisdiction 

jurisdiction of erstwhile circle of erstwhile circle Ahmednagar as 

Ahmednagar as detailed m detailed in order u/ s 120 passed by order 

order u/s 120 passed by order of of the Principal Chief Commissioner of 
the Principal Chief Income-tax (CCA), Pune, dated 

Commissioner of Income-tax 14.11.2014 vide F. No. 

(CCA), Pune, dated 14.11.2014 PN/CC/ Admn.jC&A/2014-15/5366, 
vide F. No. 5368 & 5370 allocating Ranges under the 

PN/CC/ Admn.jC&A/2014- jurisdiction of Pro CIT-1, PWle and 

15/5366,5368 & 5370 allocating subsequent order of the CIT-l, Pune 
Ranges under the jurisdiction of dated 15/11/2014 vide F.No. PN/CIT-

v 



I 
.j I 

if' 

• 

Pr. CIT-I, Pune and subsequent I/HQ/Jurisdiction/2014-15/2741and 

order of the CIT-I, Pune dated order passed by then Range head 

15/11/2014 vide F.No. PN/CIT- Ahmednagar, Pune dated 15/11/2014. 

1/ HQ/ Jurisdiction/2014-
15/2741and order passed by 

then Range head Ahmednagar, 

Pune dated 15/11/2014. 

ITO Wd 2, Ahmednagar 

Maharashtra I a) District 

Ahmednagar; 

Persons or classes of persons I Cases or classes of cases 

(a) Persons referred to in item (a) All cases of persons referred to in 

(a) of colurnn (6) being corresponding entries in item (a) of 

companies registered under the colurnn(5) being companies whose names 
of I Company's Act, 2013, or under begin with the alphabet "G" or "H" or "I 

the Companies Act 1956 and or IIJ" or 11K" or ilL" or 11M" or liN" or 

having registered office in the "0" or lip" or IIQ" or IIR" or liS" or liT" 

territorial area mentioned in or "u" or IIV" or IIW" or /IX" or "Y" or 

item (a) of colurnn (4); I "Z"; 

(b) Persons being an individual I (b) All the cases of individual being a 

referred to in item (b) of column 

(6); 

managing director, or a director or a 

manager or a secretary in the companies 

referred to in item (a) of colurnn (6) 

above; 

b) Areas falling within (c) Persons referred to in item ( 

c) of column (6) being other than 

(c) All cases of persons being individuals 

referred to in item (c) and (d) of colurnn 5, the territorial 

jurisdiction of - companies deriving income I other than those deriving income from" 

from business or profession and salary"; 
i) Akole TalUk\ whose principal place of 

(. . .. .. d) AU cases of ersons other than 
ii) Parner Taluk.a cD busmess IS wlthm the terntonal I ( p . 

h· d"t (b) f mdlvlduals referred to m Item (c) and (d) a en one m 1 em 0 

/ \ 



I 
i I 

I 

If 

iii) Pathardi Taluka 

iv) Shevgoan Taluka 

v) Karjat Taluka 

vi) Shrigonda Taluka 

v) Shrirampur Taluka 

vi) Rahuri Taluka 

vii) Sangamner Taluka 

viii) Nevasa Taluka 

ix) Jamkhed Taluka 

c) Areas falling within 

the terri torial 

jurisdiction of -

i) Ahmednagar Taluka 

ii) Kopergaon Taluka 

iii) Rahata Taluka 

column (4); 

d) Persons referred to in item (c) 

of column (6) being other than 

companies deriving income 

from source other than income 

from business or profession and 

residing within the territorial 

area mentioned in item (b) of 

column (4). 

of column 5. 

(e) All cases of persons referred to in 

corresponding entries item of column (5) 

who have not been assessed to tax earlier. 

(e) Persons being individual I (f) All cases of persons being individual 

referred to in item (f) of COIUffill referred to in item (e) of COIUffill 5; 

(6) whose principal source of 

income is from salary and who 

is residing within the territorial 

area mentioned in item (a) of 

column (4). 

(f) Persons referred to in item (g) 

of column (6) being other than 

companies deriving income 

from business or profession and 

whose principal place of 
business is within the territorial 

area mentioned in item (c) of 

column (4); 

r 

Q 

(g) All cases of persons being individuals 

referred to in item (c) and (d) of column 5, 

other than those deriving income from" 

salary" whose surname begin with 
alphabets uN" to li Z"; 

(d) All cases of persons other than 

individuals referred to in item (f) and (g) 

of column 5, whose name begin with 

(g) Persons referred to in item I alphabets "N" to "Z". 



• 

, 

This order shall come into force from 13/08/2020. 

(g) of column (6) being other 

than companies deriving income 

from source other than income 

from business or profession and 

residing within the territorial 

area mentioned in item (c) of 

column (4) . 

ant Gadekar) 

Add!. Commissioner of Income Tax, 

Range-I, Pune. 



OFFICE OF THE 
JOINT COMMISSIONER OF INCOME TAX RANGE-I, KOLHAPUR 

Aayakar Shavan, Room No . 1] 5, 
3]-C/2, E Ward, Tarabai Park, Kolhapur - 4]6 003 . 

Email ID :- kolhapur.addlcitl @incometa.x .gov.in 
Phone :- Phone 0231 2665247/ Fax 0231 - 2652473 

No. KOP / Jt.CIT /Range- l , Kolhapur / JURIS-CORRI./2020-21/ '2-t,2- Date:28.09.2020 

CORRIGENDUM TO ORDER UNDER SECTION 120 OF THE LT. ACT, 1961 

Th is corrigendum is issued further to the Order u/s 120 of the IT Act, 1961 of this office vide Letter 
No. KOP/Jt.CIT/Range, Kolhapur/JURIS/2020-21/199 dated 04 .09 .2020 and Corrigendum Order dated 
23 .09.2020; in view of all the orders/ notifications mentioned in the said order and consequent to the Pro 
Chief Commissioner of Income Tax, Pune 's corrigendum order d a ted 11 .09 .2020 vide F. No.PN/Pr. 
CC/EST /C & A/Faceless Assessment/2020-21 / 1381 as well as the Pro Chief commissioner of Income Tax, 
Pune's order No.PN/Pr.CC/EST/C&A/lOO/2020/l428 dated 15.09 .2020 and subsequent PCIT-1 , Pune's . 
corrigendum order dated 16.09.2020 vide letter no. PN/ Pr.CIT-1/Jurisdiction/Corrigendum/2020-21/S84, 
in order to amend contents of Schedule-I of the said order and now accordingly replaced & rena med a s the 
Revised Schedule-I as annexed hitherto . 

02. This notification shall come into force with effect from 13.08.2020. 

Copy to:-
01 . The Central Board of Direc t Ta xes , New De lhi 
02 . The Pr .CCIT, Pune 
03 . The CCIT, Pune 
04. The DGIT(lnv) Pune , JDIT(lnv). Kolhapur 
05. The PCIT- 1, Pune 
06. The PCIT(Central), Pune 
07. The CIT(CO), Pune 
08. The CIT(A)-l & 2 , Kolhapur 

~' 
~.-9,-7? 

(Dhananjay K. Mahajan) 
Jt. Commissioner of Income Tax Range-I , 

Kolhapur 

09 . The Add!. / Jt. CsIT, under the charge of Pr.CIT - I, Pu ne 
10. The ITO(Sys), Kolhapur 
11 . The Dist. Valuation Officer, Mumbai 
12. The Departmental Valuation Officer, Solapur 
13. The Authorized Representative , ITAT, Pune 
14. NOTICE BOARD, Kolha pur/Ratnagiri/Sangli/lchalkara nji/Kuda !. 
15. Ju risdiction Fi le . 

Jt. 
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~r. No. 1 Designation of 
Income Tax 
Authorities 

III 121 
1. Deputy 

Commissioner 
/Assistant 
Commissioner 
of Income Tax 
Circle- I, 
Kolhapur 

Jurisdiction Of Dy.J Asstt. Commissioner of Income Tax, Income Tax Officers 
in the Addl.JJt. Commissioner of Income Tax Range-I, Kolhapur 

Head Quarters 

(3) 

Kolhapur, 
Maharashtra 

Territorial area 

(4) 

In t h e state of 
Maharashtra-

(a) All talukas -of 
Kolhapur district; 

(b) All the talukas of 
Dist. Ratnagiri ; 

{c) All the talukas of 
Dist. Sindhudurg. 

Persons or classes of persons 

(5) 

(a) Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within the 
territorial area mentioned in items (a) to ·(c) of 
Column (4) a nd having returned income / loss 
exceeding Rs.15 lakhs; 

(b) Persons other than Companies deriving 
income from business or profession and whose 
principal place of business or profession is 
within the territorial area mentioned in items (a) 
to (c) of Column (4) and having returned inc ome 
/ loss exceeding Rs. 15 lakhs; 

~c) Persons being companies registered under 
the Companies Act, 2013 or under the 
Companies Act, 1956 and having its registered 
office or principal place of business in the area 
mentioned in items {a) to {c) of column(4) and 
having returned income / loss exceeding Rs.20 
lakhs; 

d) Persons being individuals referred to in item 
{d) of column(6 ). 

\. 

Revised Schedule-I 

Cases or classes of 
cases 

(6) 
(a) All cases of persons 
referred to in 
corresponding entries 
in items (a) and (b) of 
Column(5) ; 

(bj All cases of persons 
referred to in the 
corresponding entries 
in item (c) of Column 
(5) ; 

(c) All cases of persons 
referred to in 
corresponding entry in 
item (d) of column (5) ; 

(d) All cases of 
individuals being 
managing director or 
director or Manager or 
secretary in the 
companies referred to 
in corresponding entry 
in items (b) and (c) 
above. 

Page I of7 ~' 



(1) 
2. 

(2) 

Income Tax 
Officer 
Ward-l(l), 
Kolhapur 

(3) 

Kolhapur, 
Maharashtra 

(4) 

In the state of 
Maharashtra-

(a) All talukas of 
Kolhapur district 
except talukas of 
Shirol, Hatkangale 
and Municipal Ward 
"En of Kolhapur City 
of Karveer Taluka 

(5) 

(a) Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within the 
territorial area mentioned in items (a) of 
Column (4) and having returned income/loss 
up to Rs.15 lakhs; 

(b) persons other than Companies d e riving 
income from business or profession and whose 
principal place of business or profession is 
within the territorial area mentioned in items 
(a) of Column (4) and having returned 
income/loss up to Rs . 15 lakhs; 

(c) persons being companies registered under 
the Companies Act, 2013 or under the 
Companies Act, 1956 and having its 
registered office or principal place of business 
in the area mentioned in items (a) of column 
(4) and having returned income/loss up to 
Rs.20 lakhs; 

{d) persons being individuals referred to In 

item (d) of column (6). 

(61 

(a) All cases of persons 
referred to in 
corresponding entries 
in items la) and (b) of 
Column(5) ; 

(b) All cases of persons 
referred to in the 
corresponding entries 
in item (c) of Column 
(5) ; 

(c) All cases of persons 
referred to in 
corresponding entry in 
item (d) of column {5) ; 

(d) All cases of 
individuals being 
managing di 'rector or 
director or Manager or 
secretary in the 
companies re ferred to 
in corresponding entry 
in items (b) and (c) 
above. 

rvo . 
~'--~' ...,;0 
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( (1) 

3. 

(2) 

Income Tax 
Officer, 
Ward- 1(5), 
Kolhapur 

(3) 

Kolhapur, 
Maharashtra 

(4) 

In the state of 
Maharashtra, 

(a) All talukas of 
Kolhapur district 
except talukas of 
Shirol, Hatkangale 
and Municipal Ward 
"E" of Kolhapur City 
of Karveer Taluka 

(b) All talukas of distric 
Ratnagiri 

(5) 

(a) Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within the 
territorial area mentioned in items (a) and (b) of 
Column (4); 

(b) Persons other than Companies deriving 
income from business or profession and whose 
principal place of business or profession is 
within the territorial area mentioned in items (a) 
and (b) of Column (4); 

(c) Persons being companies registered under the 
Companies Act, 2013 or under the Companies 
Act , 1956 and having its registered office or 
principal place of business in the area 
mentioned in items (a) and (b) of column (4); 

(d) Persons being individuals referred to in 
item (d) of column (6) 

(6) 

(a) All cases of 
persons referred to in 
corresponding entries 
in items (a) and (b) of 
Column (5) being new 
assessees who have 
not been assessed to 
tax earlier; 

(b) All cases of 
persons referred to in 
the corresponding 
entries in item (c) of 
Column (5) being new 
assessees who have 
not been assessed to 
tax earlier; 

(c) All cases of 
persons referred to in 
corresponding entry 
in item (d) of column 
(5) being new 
assessees who have 
not been assessed to 
tax earlier; 

(d) All cases of 
individuals being 
managing director or 
director or Manager 
or secretary in the 
co~panies referred to 
in corresponding 
entry in items (b) and 
(c) above being new 
assessees who have 
not been assessed to 
tax earlier. 

Page 3 of7 
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( (1) 
4. 

(2) 
Income 
Officers 
Ward-2(1), 
Kolhapur 

Tax 
(3) 

Kolhapur, 
Maharashtra 

(4) 
In the state of 
Maharashtra, following 
areas of District 
Kolhapur-

(a) Municipal Ward "E" 
of Kolhapur City of 
Karveer Taluka 

(b) Area of MIDC Shiroli 
of Hathkangale Taluka 

(c) Talukas of Shirol 
and Hathkangale 
excluding area of MIDC 
Shiroli of Hathkangale 
Talukas of Kolhapur 
District 

(d) District of 
Sindhudurg 

(5) 
(a) Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within the 
territorial area mentioned in items (a) and (b) of 
Column (4) and having returned income/loss 
up to Rs.15 lakhs; 

(b) Persons other than Companies deriving 
income from business or profession and whose 
principal place of business or profession is 
within the territorial area mentioned in items (a) 
and (b) of Column (4) and having returned 
income/loss up to Rs.15 lakhs; 

(6) 
(a) All cases of 
persons referred to in 
corresponding entries 
in items (a) and (b) of 
Column(5) ; 

(b) All cases of 
persons referred to in 
the corresponding 
entries in item (c) of 
Column (5) ; 

(c) All cases of 
(c) Persons being companies registered under persons referred to in 
the Companies Act, 2013 or under the corresponding entry 
Companies Act, 1956 and having its registered in item (g) of column 
office or principal place of business in the area I (5) ; 
mentioned in items (a) and (b) of column (4) and, 

(d) All cases of 
having returned income/loss up to Rs.20 lakhs; 

persons referred to in 
.. corresponding entries 

(d) Persons other than companies denvmg I in items (a) to (g) of 
income from sources other than income from Column (5) being new 
business or profession and residing within the 
territorial area mentioned in items (c) and (d) of 
Column (4) ; 

(e) Persons other than Companies deriving 
income from business or profession and whose 
principal place of business or profession is 
within the territorial area mentioned in items (c) 
and (d) of Column (4) ; 

(I) Persons being companies registered under 
the Companies Act, 2013 or under the 
Companies Act, 1956 and having its registered 
office or principal place of business in the area 
mentioned in items (c) and (d) of Column (4) ; 

(g) Persons being individuals referred to in 
item (e) of column (6). 

assessees who have 
not assessed to tax 
earlier 

(e) All cases of 
individuals being 
managing director or 
director or Manager 
or secretary in the 
cO!]1panies referred to 
in corresponding 
entry in items (b) to 
(d) above. 
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(1) (2) 
5. Income Tax 

Officer 
Ward-I, 
Ratnagiri 

(3) 
Ratnagiri, 
District 
Ratnagiri 

(4) 
In the state of 
Maharashtra, 

(a) All the talukas of 
Dist. Ratnagiri 

(5) 
(a) Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within the 
territorial area mentioned in item (a) of Column 
(4) and having returned income/loss up to 
Rs. 15 Iakhs; 

(b) Persons other than Companies deriving 
income from business or profession and whose 
principal place of business or profession is 
within the territorial area mentioned in item (a) 
of Column (4) and having returned income/loss 
up to Rs. 15 lakhs; 

(c) Persons being companies registered under 
the Companies Act, 2013 or under the 
Companies Act, 1956 and having its registered 

(6) 
(a) All cases of 
persons referred to in 
corresponding entries 
in items (a) and (b) of 
Column(5) ; 

(b) All cases of 
persons referred to in 
the corresponding 
entries in item (c) of 
Column (5) ; 

(c) All cases of 
persons referred to in 
corresponding entry 
in item (d) of column 
(5) ; 

office or principal place of business in the area 
mentioned in item (a) of column(4) and having I (dl 
returned income/loss up to Rs.20 lakhs; 

All cases of 

(d) Persons being individuals referred to in 
item (d) of column (6). 

Page 50f7 

individuals being 
managing director or 
director or Manager 
or secretary in the 
companies referred to 
in corresponding 
entry in items (b) and 
(c) above. 



(I) (2) 
6. Income Tax 

Officer 
Ward, Kudal 

(3) 

Kudal, 
Dist. 
Sindhudurg 

(4) 
In the state of 
Maharashtra, 

(a) All the talukas of 
Dist. Sindhudurg 

(5) 
(a) Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within the 
territorial area mentioned in item (a) of Column 
(4) and having returned income/loss up to 
Rs. 15 lakhs; 

(b) Persons other than Companies deriving 
income from business or profession and whose 
principal place of business or profession is 
within the territorial area mentioned in item (a) 
of Column (4) and having returned income/loss 
up to Rs.15 lakhs; 

(c) Persons being companies registered under 
the Companies Act, 2013 or under the 
Companies Act, 1956 and having its registered 
office or principal place of business in the area 
mentioned in item (a) of column (4) and having 
returned income/loss up to Rs.20 lakhs; 

(d) Persons being individuals referred to in 
item (d) of column (6). 

(6) 
(a) All cases of 
persons referred to in 
corresponding entries 
in items (a) and (b) of 
Column(5) ; 

(b) All cases of 
persons referred to in 
the corresponding 
entries in item (c) of 
Column (5) ; 

(c) All cases of 
persons referred to in 
corresponding entry 
in item (d) of column 
(5) ; 

(d) All cases of 
individuals being 
managing director or 
director or Manager 
or secretary in the 
companies referred to 
in corresponding 
entry in items (b) and 
(c) above. 

~...-~.-.?~. 
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(11 (21 (31 

7. Income Tax Ichalkaranji, 
Officer Tal. 
Ward-I, Hatkanangale 
Ichalkaranji Dist. Kolhapur 

(41 

In the state of 
Maharashtra, 
following areas of 
Dist. Kolhapur 

(a) Talukas of Shirol 
and Hatkanangle, 
but excludes area of 
MIDC Shiroli of 
Hatkanangale 
Taluka. 

(5) 

(al Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within the 
territorial area mentioned in item (a) of Column 
(4) and having returned income/loss up to 
Rs. 15 lakhs; 

(b) persons other than Companies deriving 
income from business or profession and whose 
principal place of business or profession is 
within the territorial area mentioned in item (a) 
of Column (4) and having returned income/loss 
up to Rs. 15 lakhs; 

(c) persons being companies re gistered under 
the Companies Act, 2013 or under the 
Companies Act, 1956 and having its registered 
office or principal place of business in the area 
mentioned in item (a) of column (4) and having 
returned income/loss up to Rs.20 lakhs; 

(d) persons being individuals referred to in 
item (d) of column (6) . 

(Dhananjay K. Mahajan) 

(6 1 

(a) All cases of 
persons referred to in 
corresponding entries 
in items (a) and (b) of 
Column(5) ; 

(b) All cases of 
persons referred to in 
the corresponding 
entries in item (c) of 
Column (5) ; 

(c) All cases of 
persons referred to in 
corresponding entry 
in item (d) of column 
(5) ; 

(d) All cases of 
individuals being 
managing director or 
director or Manager 
or secretary in the 
companies referred to 
in corresponding 
entry in items (b) and 
(c) above. 

Jt. Commissioner of Income-tax Range-I, 
Kolhapur. 
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OFFICE OF THE . I 
JOINT COMMISSIONER OF INCOME TAX RANGE, SANO" 

--------------------=--~:-:-:-::=:-- ------
~,..8L. ,CJT/Ra;qe.. Sang-til JURIS-CORRJ. / 2020-21/ 70 

CORRIGENt> 

=- s=-- : __ - -

TO ORDER UNDER SECTION 120 OF THE I.T. AC_'t, 19_61 

er t th rderu / s I OofthelTA 1. 106 1 nflhi . o fri ccvicl Lc fl, !r 

-... 1/ cinted 0 ,00 ._0 0 nd orri~ nclilm Ord r dnl
N1 

i llc I i 11S 111(,,11lion eo in th e ~nid ord er fl nd on . 'qu en! In rh Pro 
Pu e's lTigcndum ord r dated 11 .0C). 2 0 0 vid e F. Nn .PN/P . 

- ~1 /1 3 ' 1 as well as the Pro Chief commi s~ ion r of Income Tnx, 

1_0' 0 /1 _8 dated 15,09 .2020 and su b . qu n L rr· I , un' 
... \i de letter no, PN / Pr.CIT- 1/Jurisdiction/Corrigcndum/ _020 2 L/ 5 84 . 

e-l r the said order and now accordingly rcpla cd &. r ·n. m "d ;I f! [h e 

- notification shall come into force with effect from 13.08.2020. 

ananjay K. Mahajan) 
Jt. Commissioner of Income Tax Itance. 

SangU 

~ "'-::::a Bna-d .- l..,""eCl Ta'Xes , lew Delhi 
~_ ~.:I:'" 

nYl. Kolhapur 

ne 

e eorpr. IT- I. Pune 

In / " n I i / I ' h 11 k 11'\ nj i II\. u I \ I. 

) 

.It. " IT R II\~\." ~lIl\RIi 



Sr. Designation of 
No. Income- Tax 

Jurisdiction Of Dy./ Asstt. Commissioner of Income Tax, Income Tu OfRcer8 
in the Adcll./Jt . Commissioner of Income Tax Range, SangJl . 

Headquarters Territorial Areas Persons or class or persons 
__ ----~~~~~~~~~~ feases Cases 0'1' classes 0 

Authorities 
( 1) (2) (3) -­~~-+~~~~~+-----~----~----~(~4~) ------r---------------(~5~) -------- -----~-------,(~6,, --- -

f person.s 
1. Deputy Sangli -

Commissioner Maharashtra 

/ Assistant 
Commissioner 
pf Income 
Tax, 
Circle, Sangli 

I th t te of (a) P lh lh (a) All cases 0 n e s a ersons 0 er an compa nies deriving ,n 
Maharashtra , the income from sources other than in come from re fer red to . in 
entire district of business or profession a nd residing within the co rrespondi ng entnes 
Sangli. territorial areas m e ntioned in Column (4) and Ite m fa l of Column (51. i 

having returned income / loss exceedi ng Rs. 15 f 
lakhs ; (b) All c ases 0 

(b) Persons other than Companie$ deriving 
income from business or profession a nd whose 
principal place of business or profession is 
within the territorial area mentioned in Column 
{1l and having returned income / loss exceeding 
Rs_ 15lakhs ; 

{c) Persons being companies registered 
under the Companies Act , 2013 or under the 
Companies Act, 1956 and having its registered 
office or principal place of business in the area 
mentioned in Column .(4) and having returned 
income / loss exceeding Rs. 20 lakhs; 

(d) Persons being individuals referred to in 
item Ie) of column (6). 

persons re fe rred t o in t~e 
correspon d ing entries iO 

item (bl of 
Column (5) ; 

(e) All cases of persons 
being companies 
registered und("T the 
Companies Act , 2013 or 
under the Companies ! 
Act , 19 56 referred in \ 
item I e) of colum n (5) ; 

\ (d) All cases of persons i 

referred to m 1\ 

corresponding entries in 
it-ems ta l to (d ) of Column 
(5) being new assessees 
who have not assessed to 
ta'l( earlier : 

All. cases of i ndividual~ 
bemg Ma namng D ' .. 

. b' lrectvr 
or Due-ctor or a 
or Se-crelarv _ nager 

-J 1n th 
companies referred' _ e 
correspondi n.a lO In 
. b entry 
!le~ Ie) & ld) ab 111 

I 
L ______ -L ______________ -L ________________ L-____________________ L-____________________________ ~===-----------JL ____________ ~~~----- .. ~ 



~ ~(1~)--'-----(~2~) -----'----~(3~) ----'-------~(4~) ------~--------------__ "(5~) ____ ------------r------J1J(~~ 
2. Income Tax Sangli - In th e state of (a) Persons being Inulviuals de n vlng income fro~ ia) A referred to in 

Officer, Maharashtm Ma ha cashtca, sala ry excepl pe rson s menl,"ned i te m Id ) 0 1 lh .. pe rsons . entries 

column and resid ing Within t~ ~ n tlc rrl-toriaJ aI_ ea corre spond-Ingf c-'umn Ward- l & (TPS), ' Ie _ (I 0 VI ~ 
Sangli la) Entire Sa ngli me ntio ned in ite m la l 01 Colum 'Lj41 and h a vmg in >te rn ,a =a;y o~ 

returned income / los s up to Rs. IS If,;jrnS ; 15) havtng == "A" to 
district; alphabet frgm = 

(b) Miraj Ta luka, 
excluding a re a within 
the jurisdic tion of 
Municipal Corporation of 
Sangli , Miraj & Kupwad ; 

(c) Miraj City & Miraj 
MIDC in the 
jurisdiction of 
Municipal Corporation of 
Sangli, Miraj & Kupwad ; 

(d) All other areas in the 
territory of Municipal 
Corporation of Sangli , 
Miraj & Kupwa{f which 
has not been specifically 
allocated to any other 
ITO in the range. 

(b) Persons other than companies deriving income 
from sources other than salary ';nd residing _ o r 
having principal place of busin';s or profeSSIOn 
within the territorial area men tioned in item ~ 
& ld) of Column 14) and having returhed income / 
loss up to Rs. 15lakhs; 

tc) Persons being companies registe red under the 
Companies Act, 2013 or under the Companies Act , 
1956 and having its registered office or principal 
place of business in the area mentioned in it ems !..QL 
lcl & Jd) of column {4) and having returned income / 
loss up to Rs. 20 lakhs ; 

(d) Persons being individUals referred to in item (e) 
of column ~6). 

"B" as fi ft h charact~ 
of the ~ allotted tQ 

him/heG 

of (b) All cases . 
persons referred to . m 
corre sponding entnes 
in items (bl of Column 

~ 

(e) All ca-ses of 
persons being 
companies registered 
under the -Companies 
Act, 2013 <>r under 
the Companies Act. 
1956 referred in i~em 
Ie) of column fS) ; 

(d) All cases of 
persons -referred to in 
corresponding e ntries 
in items (a) to (d) of 
Column (5) being new 
assessees who have 
not assessed t o .tax 
earlier ; 

(e) All c ases of 
individ~als being 

ManagIng Dir~tor or 
Director or Man ager 
or Secretary 1 n the 
companies r efer red to 

in c orre s ponding 
entry in ite m s icl & (d) ~----~--------------~---------------L----------____________ JL ____________________________ ~~C:~----------__ JLabove. 
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(2) (3) (4) 
---+-I-n-c-o-m-e~~~T~ax----+-~s~a~n~g~l~i -~---t~I~n~~t~h~e~~-~~s:'t~a~t:e---- or 

Officer, Maharashtra 
Ward-2, Sangli 

Maha ra shtra, 

la) Entire Sangli dis t ri c t ; 

(b) Pate l Chowk (wes t side ) 
upto Ganpati pe th , 
Ganpa ti peth , Burud Ga lli , 
Kamal c houki , Gavali Galli , 
Maga rmaccha Colony, Pe th 
bhag, Kapad Peth, Balaji 
chouk, Theater road , Sara r 
Katta in the jurisdiction of 
Municipal Corporation of 
SangIi , Miraj & Kupwad ; 

Ie) Khanapur (Vita) & Jath 
Talukas. 

__ (5) --
la) Pe rsons bf'ing Indiv idrll s rI ,. . me rrom 
sa la ry exce pt persons mc~ , ion('(r,' ~ ' ng in o(d ) of' hi s 

I . In Item 
co umn a nd r<'s/( llI1o Wi th in Ih ' t rl' a l a r(";:l . . . '" ,. tr' rrt 0 
men~ton e? 111 Ite m (a ) QLColum n t'l ) a nd ha vi n g 
re tul ned Income / loss up to I ~s . I lakh s; 

~b) Person s othe r than comp~:mie ~ivi r:!g 
1I1come from sou rces other than salarv"-and 
residing or ha ving princ ipa l pl ace fir business or 
profession within the te rri torial area mentioned 
in item ~b ) & (c) of Col um n (4) and haV1ng 
returned Income / los s up to Rs . 15 1akhs; 

(e) Persons being companies regi stered under the 
Companies Act, 2013 or under the Companies 
Act, 1956 and having its regi ster.ed oClice OT 
principal place of business in the area mentioned 
in items (bl & (cl of column (4) and having 
returned income / loss up to Rs. 20 lakhs ; 

{d) Persons being individua1s referred to in item 
(e) of column (6) . 

Pa l!C 3 of" 6 

_ J.~L f persons 
la, All ca.se s 0 in 

to 
re rc rred . e ntries 
co rres po n d mg f Column 
in ite m (a ) 0 - o~ 

. a n·~y.L-_--
(5 ) h a Ving "C" to 
a lpha bet frorn- te r of 
"F" as fifth cha rac 
the PAN allotted to 

him/he r; 

(b' All -cases of persons 
re ferred to . ~n 
correspond ing ent nes tn 

items (b1 of Column (5) ; 

Ie) All cases of persons 
being compa nies 
re gistered u -ndeT the 
Companies Ac t , 2013 I 
or under t he 
Companies Act , 1956 
referred in item Ie) of 
coiumn (5) ; 

fel) AU cases of pe{" sons 
referred to in 
corresponding e ntries in 
items (a) to (d ) of C olumn 
(5) being ne\.v assessees 
who have nO{ assessed to 
tax earl ier ; 

te) All cases of 
individuals being 
Managing Director 0.-

Director or a nager or 
Secreta ry 1n the 
companies referred to 
~ n .corresponding entry 
m Hems fd &«1i above. 



~ 
(11 

(21 (31 (41 (SI _ __--r---- (6) --c;f 
LJ~-~~--~~~----r---~~~~---t~~--~~~~~~----~ft-(~I~PP,;,~~~~~--~~-- I cases . 

4. Income-Tax Sangli In the sta te a a e rson s be ing In divida l -- ' nco m e (a' AI f red to In 
Officer, Maharashtra Maharashtra , following fro m salary exce pt pe rso C R derivi ng I - (d) pe rson s re er e ntries 
Ward-3 , Sangli area of t h e Sangli Distric t of this column a nd resid~~ : <; nl !(Jned in I~f:;;ri a l cor respond'n~ Column 

(a) Entire Sangli distri c t 

(b)Gaonbhag, Kolha pur 
road , 100ft road, Haripur 
road , Haripur in the 
jurisdiction of 
Municipal Corporation of 
Sangli, Miraj & Kupwad . 

(c)Palus Taluka and 
Kadegao Taluka 

a re~ m e nti o ned in ite m (! ) ~~h' .n th e ~ ~4) a nd in ite m (a ) 0 none 
havmg return ed income / I Colum Rs 15 (5) having a XO" to 
lakhs ; as!') li p to · a lphabet f!~~ as fifth 

"J" and PAN 

(b) Persons other th a n co . deriving 
. f mpa nles d 
Inc?d~e ro~ ~ources other than salary , a n 
rest,. In~ or ~vhl.ng princi pal place of busi n esS °dr 

proJ.esston(bwtt In the territorial area mentjo~e 
In Item . ) & (c ) of Column (4 ) and haVI ng 
returned Income / loss up to Rs. 15 lakhs; 

(e) Persons being companies re 'stered under 
the Companies Act, 2013 o~ under the 
Companies . Ac.t, 1956 and having its registered 
office or pnnclpal place of business in the area 
mentioned in items (b) & (c) of column (4) and 
having returned income / loss u p to Rs. 20 
lakhs; 

(d) Persons being individuals referred to in item 
(e) of column (6) . 
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f the 
c h aracter o . /her ' 
allotted to him ' 

All cases ?f 
(b) fer red to In 
persons re . ntries 

pondtng e 
corres f C lumn 
in items (b) 0 0 

(5) ; 

of 
(e) All cases 
person s . bei ~~ 
companies reglster 

under the CompaOles 

Act 2013 or under 
the ' Companies .Act, 
1956 referred in Item 
(c) of column (5) ; 

of (d) AJI cases 
persons referred to . in 
corresponding enmes 
in items (a) to (d) of 
Column (5) being new 
assessees who have 
not assessed to taX 

earlier; 

All cases of 
individuals being 
Managing Director or 
Director or Manager 
or Secretary in the 
companies referred to 
in corresponding 
entry in items (c) & (dl 
above. 



r-(l) 

5. 

(2) 

Income Tax 
Officer, 
Ward-4 , Sangli 

(3) 

Sa ngl i­
Mah a rashtra 

(4) 

In th c s ta tc o r 
Ma h arAs htm, fo llowin g 
a l'ea of t h e Sa ngli Dis t ri c t 

(a ) Entire Sa n gli district : 

(b)H a rbhat Road upto 
Tika l chouk, ST stand 
road from nagarpalika to 
ST Stand & ST stand to 
Shivaji mandai in the 
jurisdiction of 
Municipal Corporation of 
Sangli, Miraj & Kupwad 

(c) Tasgaon Taluka 

(S) 

(a)Perso n bei ng In cl ' . I 
I I VI( AIR II - - f 

so ary x ept per90nF; men; ' f'rlvln~ in ome rom 
column and rcsldi . I?ncd In It mid) of th l ~ 

. ng With in Ih ' I 
menti oned in item (Ill of C " lrrriwna ~ a 
returned income / I ~, and' ha",m g 

OSS up to f< R. I lakh s; 

(bl Persons other than co . . 
from sources other th mpanle!l de riving Income 
h . " an saJarv and residI ng or 

a V1I1g pnnclpal pl ace of b ~ f ' . h ' . USln !IS or pro e Sion 
Wit 111 the territonal area mention d in items fbI to 
Ie) of Column (4) and having r tu rned income / 
loss up to Rs. 15lakhs ; 

(el Pers~ns being compan ies registered under the 
Compames Act, 2013 or under the Companies Act , 
1956 and having its regi stered office or principal 
place of business in the area mentioned in items 1Q1 
!Q...1.d..of column (4) and having retu rned income / 
loss up to Rs. 20 lakhs ; 

(dl persons being individuals referred to in 
item (e) of column (6). 

-
(a)AII ases o f pe rson s 
r fe rre d to . In 

rr pondi n g e n t ri es 
in Item (a ) of Column 
(S) havi ng alphClb~t 
10K" as fI fth c h a racte r 
of the PAN a llotted to 
him / her; 

\ 
(b)All cases of person s 
referred to In t h e 

\ carre ponding entnes 
\ 111 Item (bl of Column 

\ ~ 
(e) All cases of 
persons bein g 
com panies registe red 
under th e Compan ies 
Act . 2013 or unde r 
the Companies Act . 
1956 referred in item 
(e) of column (5) ; 

(d) All cases of 
persons referred to in 
corresponding entries 
in items (a l to (d) of 
Column (5) being new 
assessees who have 
not assessed to tax 
earlier ; 

All cases of 
ind ividuals being 
Managing Director or 
Director or Manager 
or Secretary in the 
companies referred to 

in corresponding 
entry in items k) & (d) 
above . 



(1) 

6. 

(2) 

Income Tax 
Officer , 
Ward-5 , Sangli 

(3) 
(4) 

Sangli - In t h e state o f Ma h a ra s h t ra 
Maharashtra follo w ing are a o f th e S I ' D ' 

a ng 1 istri c ! 

(a) Entire S a ngli distric t :_ 

(b) East side of Patel c houk 
Vakhar bhag, Mahavirnagar UPt~ 
College Corne r , Rata nshi 
nagar and a ll north side of By­
pass road in the jurisdiction of 
Municipal Corporation of Sangli , 
Miraj & Kupwad, Industrial 
Estate, Timber Area, College 
Corner, Madhavnagar road from 
College corner to Railway bridge , 
Kalanagar, Chintamani nagar in 
the jurisdiction of Municipal 
Corporation of Sangli, Miraj & 
Kupwad 

(c)Opp. Vasantdada Sugar 
factory, Shantiniketan area 

and all South side of By-pass road 
in the jurisdiction of Municipal 
Corporation of SangIi, Miraj & 
Kupwad, Market yard, South 
Shivaji nagar, in the jurisdiction ~f 
Municipal Corporation of Sangh , 
Miraj & Kupwad ; 

(d) Madhavnagar 

(e) Shirala Taluka, Walwa Taluka, 
Kavathe Ma hankal Taluka & 
Atpadi Taluka . 

(a) Persons bel " '.51 - t ~) n s 
from Salary ~ ' ''cll vid ~l h riP m!" (a) II C::I "lC of pe r s o . . exce pt p ri Vi ng I n c:o In 
Item (d ) of th ir-; colum rrR('nq rn"nt ioned In r r rr d 0 n t rW<: In 
the territoriaJ nAnd rr 'll I g with in r rJrr" <; p0nOl n g (51 
C area men! ( In ( f C rJ \u mn __ olumn (4) a nd h lonr" In It m (;II gf II mal r) I h b 
I a VIn g / h n v one a D 
oss up to Rs . 15 1 kh . rri Urnrrj incom e < _.£a'.Ivrrln_g~arYO~~~"~Z~""~-~-2.,---,r~1~f ~h 

a R, I fjr)m" M to 

(b) Persons other than ' .. I characte r of h 
allo cd 0 h im / he r ; income from SOur ' cornpanl~S den Vlng 

~eS i?ing or hav~~~ ot~~~~ ~~~ an:f 'I (b) 11 ases of persons I 

US1l1ess or profession Wilhl n the [e rr-itonaJ refe rTed 0 I lh 
area mentIOned in item It>) to Ie) of Column corr spondmg ent _ _ 10 

11) and hav1I1g returned income / los s up to ll Item (bl of Column (;:,) . Rs. 15 lakhs; 

Ie) All cases of persons 
(e) Persons being companies registered \ oong com;Y<:1 les 
under the Companies Act , 2013 or under reg}stered U nde e 
the Companies Act, 1956 and having its Compan ies c . 20 3 or , 
regi~tered . office or prinCi pal ~lace of \ unde r _ he (' COr:1ya te s I 
busmess m the area mentIOned in Items i.Q1 \ Act. I 9;::)6 re ,e~e~ In e-:n 
~ of column (4) and having returned Ie ) o f column 1;::)\ , 
income / loss up to Rs. 20 lakhs ; 

(d) persons being individuals referred to in 
item (e) of column (6). 

(d) All cases of person 
referred 0 m 
corresponding en nes m 
ite m s a ) to (d } of Col mn 
(5 ) bein g new asses...<;ees 
\vho h a e not a ssessed to 
t<LX earlIer ; 

(e) All cases of ind i ~du al s , 
be in g Managing Director I 
or Directo r o r Ma n a ge r o r , 
Sec re ta rY in t h e 
com pa n ies re ferre d to in I 
corres po ndi n g en try in I 

item s (c ) & (d) a bo e . 

J I . commissioner ~ f Income -ta x Ra nge. 
S·mgh. 
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GOVERNMENT OF INDIA 
OFFICE OF THE PRo COMMISSIONER OF INCOME TAX-2, PUNE 

PMT Bldg., A-Wing, Fourth Floor, 
Swargate, Shankar Shet Road, 

Pune-411037 

Tel 020-24444071, 
Fax -020-24445539. 

pune. pci t2@incometax.gov.in 

No.PN/PCIT-2/Residue/ Jurisdiction/ 120/2020-21 f3;:j \ Date: 31.08 .2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of 
the Income-tax Act, 1961(43 of 1961) and in accordance with Notification Number 
S .O. No. 2752(E) dated 22nd October, 2014 of Government of India, Central Board of 
Direct Taxes, published in the Gazette of India, Extraordinary, Part-II, Section 3(ii) 

[Notification No. 50/2014 /F /No . 187/38/20 17(ITA.I)J, Notification No . 64/2014 F. 
No . 187/40/2014 (ITA-I) dated 13 .1l.2014; subsequent order of the Principal Chief 
Commissioner of Income-tax (CCA) , Pune, dated 14.1l.2014 vide F. No . PN/CC 
/Admn. /C&A/2014-15/5366, 5368 & 5370 allocating Ranges including Special 
Ranges under the jurisdiction of Pr. CIT/CIT, I, the Principal Commiss ioner of 
Income-tax-2, Pune, having been authorized so, vide notification no. 62 5 .0.2755 (E) 

dated 13th August, 2020 of ITA-I , subsequent orders of the Principal Chief 
Commissioner of Income tax, Pune dated 28/08/2020, Order No . 1/100 of 2020 F. 

No . PN/Pr.CC/EST /C&A/ReAC/ 100/2020/1184 and Order No . 2/100 of 2020 F.No . 
PN/Pr.CC/EST/C&R/Faceless Assessment/2020-21/1185 , make the following 
amend.{nents, new entry at SI. No. (1) to (3) of Column (1) with 
wor~ per Schedule below enclosed. 

~ is order shall come into force from 13/08/2020. 

the number and 

"

.rf ~~ 
(Satinder Singh Rana) 

Copy for formation to: 

Pro Commissioner of Income Tax-2, 
Pune. 

V The Pro CCIT, Pune. 
2 . The CCIT, Pune, The CCIT (ReAC), Thane and The CClT (ReAc)' Nashik 
3. The Director General of Income-tax (lnv.), Pune. 
4 . Pro CIT- 1, 3 & 4, Pune, Pro CIT( ReAC)- 1 & 2, Pune. 
5. All CsIT, CIT(A), DIT(lnv.), DIT(Exmp.), DIT(IT /TP), CIT(Audit),CIT(CO), CIT(ITAT) -I & " a nd 

CIT(TDS), Pune. 
6. The Addl./Jt. Commissioner of Income-tax, Range-2, Range-3 , Pune. They are requested to issue 

appropria te jurisdiction order for Assessing Officers subordinate to them in pursua nce of Clause 
(e) of Notifica tion No. S.O. 2752 (E), New Delhi dtd. 22/10/ 2 014 , published in The Gazette of India: 
Extraordinary . 
All AOs & TRO under the charge of Pr.CIT-2, PUne . 
The PRO, Pune 
Notice Boa rd of Pra tyakshakar 
Incom-~crffice , T B1 g. P 

gUR ~~ (3wr~ 31:1~ 

Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswani, Pune, 
ptikar Sadan, Karve Road, PUne & B.O. Bhavan , P·une . 

~ 001933 

~~ 

o 4 S[P 1070 

Pro Chief CommisSioner Of Income Tax 
Pune 

BECE!Vr- Al. 

IRR~ 
Income Tax Officer (HQ)-2(1) 

Ror Pro Commissioner of Income Tax-2, 
Pune 
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SCHEDULE 

SI. Designa tion Headquarters Territorial Areas Persons or Cases or Classes of Cases 
No. of Ineome Classes of 

! Tax Persons 
Authority 

1 2 3 4 5 6 
1 Additional Pune, In the state of (a) Persons being (a) All c ases of persons referred 

/Joint Maharashtra Maharashtra- companles to in corresponding entries in 
Commissioner (a) District of Pune other registered under it ems (a) of column (5) being 
of Income than areas following wi thin the Companies companie s whose names begin 
Tax, Range-2 , following Pin Codes Act, 2013 or with the alphabet "N" & UP" 
Pune 41 1012,411017,411018, under the 

. 411019,411026,411027 , Companies Act 
411031,411033 , 41 1034 , 1956 and having (b) All c ases of individuals being 
411035,411039, 411044 , its registered Managing Director or director or 
411057,411061 , 411062 office or having Manager or Secretary in the 
or its principal place companies referred to in 
Within the Municipal of business in the correspon ding entry in item (a) 
Limits of Pimpri area mentioned above. 
Chinchwad Municipal in item (a) of ~ 

Corporation; c1oumn4; 
(b) Within the limits of 

l Dehu Cantonment ; 
(c) Within the limits of (b) Persons being I. ,. 
Maval (Wadgaon) Taluka, indi vid uals 
Khed Taluka, Arnbegaon referred to in 

, 

(Ghodegaon) Taluka and item (b) of I 
Junnar Talu ka column.(6); , 

(b) areas within the Dis trict (e) Persons (e) All cases o f persons referred 
I of Pu ne and other than oth e r than t o in corresponding en tries in I areas falling u n der the companie s items (e l & {d) of column (5 ) I 

~- -
~\\~~ 



~ (~~ 

limits of Pimpri Chinchwad 
Municipal Corporation 
(PCMC) 

(i) which is falling within 
following PIN Codes: 
411003 
411005 
411007 
411008 
411010 
411012 
411020 
411021 
411027 
411031 
411045 
411053 
411057 
412115 

(ii) Areas falling within the 
territorial limits of 
Mu1shi Taluka. 

(cl In the state of 
Maharashtra -

In the state of 
Maharashtra-
(a) District of Pune other 
than areas following within 
following Pin Codes 
411012,411017,411018, 
411019,411026,411027, 
411031,411033,411034, 
411035,411039,411044, 
411057,411061,411062 
or 
Within the Municipal 
Limits of Pimpri 
Chinchwad Municipal 

deriving income other than those whose 
~ 

from source other principal, source of income is 
than income from from salary. 
business or 
profession and 
residing within 
the territorial 
area mentioned 
in item (b) of 
column (4); 

(d) Persons other 
than companies 
deriving Income 
from business or 
Profession and 
whose principal 
place of business 
or profession is 
within the 
territorial area 
mentioned in 
item (bl of 
column (4); 
a) Persons being 
individuals 
referred to in 
item (a) of 
column (6) 

(b) persons 
refereed to item 
(b) of column (6), 
being individuals 
deriving income 
from sources 
other than 
income from 
business or 
profession and 
residing wi thin 

, 

a) All cases of persons referred 
to in corresponding entry in 
item (b) of column (5) being 
individual whose principal 
source of Income is from 
'salary' and who are : 

(il Employees of Central 
Government , State Government, 
local Government, Local 
Cantonment Boards, all 
Central Government 
Undertakings I Corporations , 
all stqte Government 
Undertakingsj corporation, all 
Public Sector Undertakings and 
other Goy~mment of India 

~~~, 



, 

L ( 

Corporation; the territorial Undertakings, Public Sector 
(b) Within the limits of area mentioned Banks, ~me University or 
Dehu Cantonment; in column (4) 
(c) Within the limits of (ii) Pensioners 
Mava! (Wadgaon) Taluka, 

:~ Khed Taluka, Ambegaon 
(Ghodegaon) Taluka and 
Junnar Taluka 

, 

2 Additional Pune , In the state of (a) Persons being (a) All cases of persons referred 
/Joint Maharashtra Maharashtra- companies to in corresponding entries in I 

, 

Commissioner (a) District of Pune other registered under items (a) of column (5) being 
of Income than areas following wi thin the Companies companies whose names begin 
Tax, Range-3, following Pin Codes Act, 2013 or with the alphabet "0" . 
Pune 411012,411017,411018, under the 

411019,411026, 411027, Companies Act (b) All cases of individuals being 
411031 , 411033,411034, 1956 and having Managing Director or Director 
411035, 411039,411044, its registered or Manager or Secretary in the 
411057,411061,411062 office or having companies referred to in 
or its principal place corresponding entry in item (a) 
Within the Municipal of business in the above. 
Limits of Pimpri area mentioned I 

I 
Chinchwad Municipal in item (a) of 

I 
Corporation ; c1oumn4; 

• (b) Within the limits of t 
Dehu Cantonment; (b) Persons being j 

(c) Within the limits of individuals I' 
Maval (Wadgaon) Taluka, referred to in I) 
Khed Taluka, Ambegaon item (b) of I: 

(Ghodegaon) Taluka and column.(6) ; t 
Junnar Taluka 

I 

(b) areas within the (e) Persons (e) All cases of persons referred 
District of Pune and other other than to in corresponding entries in 
than areas falling within companies items (c) & (d) of column 
the limits of PCMC. deri ving income (5) other than those whose 
(i) which is falling within from source other principal source of income is 
following PIN Codes: than income from from salary. 
411004 business or 
411016 profession and I , 

j 411029 residing within 
411038 the territorial 
411052 area mentioned I 

\ ~~-"'" -<:2..\ \ o~"'-



I 
. ( 

in item (b) of i column (4); 

(d) Persons other , than companies 
deriving Income 
from business or I 

Profession and 
I 

whose principal , 
place of business 
or profession is 
within the 
territorial area ~ 
men tioned in 

1 item (b) of 
column (4); 

3 Tax Recovery PCIT -2, Pune In the state of Persons falling in All cases of persons referred in 
Officer-2 , Maharashtra- the jurisdiction of column (5) 
Pune District of Pune other than Principal 

areas following within Pin Commissioner / 

'I 
Codes Commissioner on 
411012 , 411017,411018, Income Tax - 2, t 
411019,411026,411027 , Pune , 
411031,411033,411034, 
411035,411039,411044 , I 

411057,411061,411062 
I, 

I 
I 

or 

j Within the Municipal 
Limits of Pimpri 
Chinchwad Municipal 

I 

I 
Corporation ; 

~ (b) Within the limits of 
Dehu Cantonment; I 

(c) Within the limits of ,I 
Maval (Wadgaon) Taluka, \ 
Khed Taluka, Ambegaon \ 
(Ghodegaon) Taluka and J 

I 

Junnar Taluka , 
I , 

_rr' 
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GOVERNMENT OF INDIA 
OFFICE OF THE PRo COMMISSIONER OF INCOME TAX-2, PUNE 

PMT Bldg., A-Wing, Fourth Floor, 
Swargate, Shankar Shet Road, 

Pune-411037 

Tel 020-24444071, 
Fax -020-24445539 . 

pune.pcit2@incometax.gov.in 

No.PN/PCIT-2/Residue/Jurisdiction/ 120/2020-21/ 1lt 2- Date:25.09.2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the 
Income-tax Act, i961(43 of 1961) and in accordance wlth Notification Number S.O. No. 2752(E) 
dated 22nd October, 2014 of Government of In dia, Central Board of Direct Taxes, published in 

the Gazette of India, Extraordinary, Part-II, Section 3(ii) [Notification No. 50/2014/F/No . 
. 187/38/2017(ITA.I)], Notification No: 64/2014 F. No. 187/40/2014 (ITA-I) dated J3.11.2014; 
subsequent order of the Principal Chief Commissioner of Income-tax (CCA) , Pune, dated 
14.1l.2014 vide F. No. PN/CC /Admn. /C&A/2014-15/5366, 5368 & 5370 allocating Ranges 
including Special Ranges under the jurisdiction of Pr. CIT/CIT, I, the Principal Commissioner of 

. Income-tax-2, Pune, having been authorized so, vide notification no. 62 S.0.2755 (E) dated 13th 

" . . August, 2020 of ITA-I, subsequent orders of the Principal Chief Commissioner of Income tax, 
Pune dated 28/08/2020, Order No. 1/100 of 2020 F. No. PN/Pr.CC/EST / C&A/ReAC/ 
100/2020/ ll84 and Corrigendum Order No.PN/Pr.CC/Est/ C&A/Face1ess Assessment/2020-
21/1381 dated 11.09.2020 amending order No.2/100 of 2020vide 

. j?No.PN/Pr.CC/Est/C&A/Face1ess Assessment/2020-21/ ll85 dated 28.08.2020 and in 
.( accordance with the letter of the % Pro CCIT No. ,PN/Pr.CC/EST/C&A/ 100/2020/ 1428 dated 

. 15.09.2020, hereby in continuation to Order No.PNjPCIT-2/Residue/Jutisdiction/120/2020-
21/391 dated 31.08.2020 make the following amendments; new entry at 81. No. (1) to (3) of 
Column (1) with the number and words as per Schedule below enclosed. 

02. Accordingly, this order supersedes the office Order under Section 120 of the Act vide 
No.PN/PCIT-2/Residue/Jurisdiction /120/2020-21/391 dated 31.08.2020 

03. This order shall come into force from 13/08/2020. 

(REENA J~IPATHIi ~ ~ 
Pro CommiSSio~:.lncome Tax-2, (~t l~ I-.IJ 

·Copy for information to: . ~ . ~ Jf '2 1 
../'1. The Pro CCIT, Pune. (II 

2 . The CCIT, Pune, The CCIT (ReAC), Thane and The CCIT (ReAc), Nashik 
3 . The Director General of Income-tax (Inv.), Pune. tIb 
4. Pr. 'CIT- 1,3 & 4, Pune, Pro CIT( ReAC)- 1 & 2, Pune. . . \ r-
5 . All CsIT, CIT(A) , DIT(Inv.), DIT(Exmp.), DIT(IT/TP), CIT(Audit),CIT(CO), CIT(ITAT)-I & II and CIT(TDS), Pun . 
6. The Addl./Jt. Commissioner of Income-tax, Range-2, Range-3, Pune. They are requested to iss ppropriate 

jurisdiction order for Assessing Officers subordinate to them in pu·rsuance of Clause (e) of Notification No. S.O. 
2752(E), New Delhi dtd. 22/10/2014, published in Th~ Gazette ofIndia: ·xtraordinary. 

7 . All AOs & TRO under the charge of Pr.CIT-2, Pune. . 
8. ThePRO,Pune . 
9. Notice Board of Pratyakshakar Bhawan rdi, Aayakar Bhawan, Sadhu Vaswani, Pune, Income-tax Office, PMT 

Bldg., Pun , . • - -'~oad -, n.e&B.O. Bhavan, Pune. ~ 

·/.002 574 

'S: 1"1 ~a J1.) '. - . . 

STCfi !Jlf.<l r'f/ V ~ 
. (R. R. Patwardhan) 

n , 
,.) 

," 

Pro Olief Commissioner Of Inc me Tax 
Pune 

R ~ 'ED Tf...P.~'.l ..It: ...__--

Income Tax Officer (HQ)-2(1) . 



51. 
No. 

1 

1 

Designation 
of Income 

Tax Authority 
2 

Additional 
IJoint 
Commissioner 
of Income 
Tax, Range-2, 
Pune 

Headquarters 

3 
Pune, 
Maharashtra 

SCHEDULE 

Territorial Areas 

4 

In the state of Maharashtra­
(a) District of Pune other than 
areas (i) which is falling 
within the following 
PINCODES: 411012,411017, 
411018,411019,411026, 
411027,411031,411033, 
411034,411035,411039, 
411044,411057,411061, 
411062 or within the 
municipal limits of Pimpri 
Chinchwad Municipal 
Corporation, 
(ii) Within the limits of Dehu 
contonment, 
(iii) within the limits of Maval 
(Wadgaon) Taluka, Khed 
Taluka, Arubegaon 
(Ghodegaon) Taluka and 
Junnar Taluka 
(b) areas within the District of 
Pune and other than areas 
falling under the limits of 
Pimpri Chinchwad Municipal 
Corporation (PCMC) 

(i) which is falling 
within following PIN 

1 

Persons or Classes of 
Persons 

5 
(a) Persons being 
companies registered 
under the Companies 
Act, 2013 or under the 
Companies Act 1956 
and having its 
registered office or 
having its principal 
place of business in the 
area mentioned iit item 
(a) of clournn4; 
(b) Persons being 
individuals referred to 
in item (b) of 
col urnn. (6) ; 

(c) Persons other than 
companies deriving 
income from source 
other than income from 
business or profession 
and residing within the 
territorial area 
mentioned in item (b) 

Cases or Classes of Cases 

6 
(a) All cases of persons referred to in 
corresponding entries in items (a) of 
column (5) being companies whose 
names begin with the alphabet "N" or 
"0" . 
(b) All cases of individuals being 
Managing Director or director or 
Manager or Secretary in the companies 
referred to in corresponding entry in 
item {a) above. 

(c) All cases of persons referred to in 
corresponding entries in items (c) -& (d) 
of column (5) other than those whose 
principal source of income is from 
salary. 

~~ 

----



Codes: of column (4); 
411003 
411004 (d) Persons other than 
411005 companies deriving 
411007 Income from business 
411008 or Profession and 
411010 whose principal place 
411012 of business or 
411016 profession is within the 
41 1020 territorial area 
411021 mentioned in item (b) 
411027 of column (4); 
411029 
411031 
411038 
411045 
411052 
411053 
411057 
411058 
412115 

(ii) Areas falling within the 
territorial limits of Mulshi 
Taluka. 

L~ 
2 



2 Additional Pune, In the state of Maharashtra - a) Person being a) All cases of persons referred to in 
IJoint Maharashtra .company registered corresponding entries in items (a) of 
Commissioner (a) District of Pune other than under the -companies column (5) being companies whose 
of Income areas (i) which is falling Act, 2013 or under the names begin with the alphabet 'P' . 
Tax, Range-3, within the following companies Act 1956 
Pune PINCODES: 411012, 411017, and having its b) All cases of individuals being 

411018,411019,411026, registered office or managing director or director or 
411027 , 411031,411033, having its principal manager or "SeCretary in the companies 
411034, 411035, 411039, place of business in the referred to in the corresponding entries 
411044,411057,411061, area mentioned in in item (a) above. 
411062 or within the item( a) of column (4). 
municipallimits of Pimpri c}A11 cases of persons referred to in 
Chinchwad Municipal b) Persons being corresponding entry in item (c) of 
Corporation, individuals referred to column (5) being individual whose 
{ii) Within the limits of Dehu in item (b) of column principal source of Income is from 
contonment , (6) 'salary' and who are : 
(iii) within the limits of Maval 
(Wadgaon) Taluka, Khed (c) persons refereed to (i) Employees of Central Government , 
Taluka, Ambegaon item (c) of column (6), State Government, local Government , 
(Ghodegaon) Ta1uka and being individuals Local Cantonment Boards, all Central 
Junnar Taluka deriving income from Government Undertakings I 

sources other than Corporations, all state Government 
income from business U ndertakingsl corporation, all Public 
or profession and Sector Undertakings and other 
r-esiding within the Government of India Undertakings, 
territorial area Public Sector Banks, Pune University or 
mentioned in column 
(4) (ii) Pensioners 

3 Tax Recovery PCIT-2 , Pune In the state of Maharashtra- Persons falling in the All cases of persons referred in column 
Officer-2 , jurisdiction of Principal (5) 
Pune (a) District of Pune other than Commissioner I 

areas (i) which is falling Commissioner of 
within the following Income Tax - 2, Pune 

-

3 ~~ 



( 

PINCODES: 411012,411017, 
I 411018,411019,411026, 

411027,411031,411033, I 411034,411035,411039, 
I 

411044,411057,411061, 

I 411062 or within the 
municipal limits of Pimpri 
Chinchwad Municipal , 
Corporation, 
(ii) Within the limits of Dehu I 
contonment, 
(iii) within the limits of Maval I (Wadgaon) Taluk:a, Khed 
Taluka, Arnbegaon 

~ 
(Ghodegaon) Taluka and I 

Junnar Taluka , 

~~ 
4 
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I GOVERNMENT OF INDIA 
OFFICE OF THE ADDL. COMMISSIONER OF INCOME TAX, RANGE 2, PUNE 

~~ 
Tel 020-24445519. 

! Swargate, Pune -411037 I pune.add1cit2@incometax.gov.in 
I I I 

No.PN/ /\ddJCIT-2/Residue/Jurisdiction/120/2020-21//2.Y Date: 25.09.2020 

PMT Bldg., A-Wing, First Floor, Shankar Shet Road, 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In eXt' rcise of the powers conferred by sub-section (1) and (2) of section 120 of the Income-tax Act, 1961(43 of 

1961) and in accordance with Notification Number S.O. No. 2752(E) dated 22nd October, 2014 of Government of India, 

Central Board of Direct Taxes, published in the Gazette of India, Extraordinary, Part-II, Section 3(ii) [Notification No. 

50/2014/F / No. 187/38/2017(ITA.I)], Notification No. 64/2014 F. No. 187/40/2014 (ITA-I) dated 13.11.2014; 

subsequent order of the Principal Chief Commissioner of Income-tax (CCA), Pune, dated 14.11.2014 vide F. No. 

PN/CC/ Admn./C&A/2014-15/5366, 5368 & 5370 allocating Ranges including Special Ranges under the jurisdiction 
of PLCIT-2, Pune and subseguent order of the CIT-2, Pune dated 15/11/2014 vide No. PN/CIT­

JI/Tech/)urisdiction/2014-15/2690 and order of then Addl CIT, Range-2 No.PN/ AddICIT/Range-

2/]urisdict:ion/2014-15/1116 dated 15/11/2014, I, the Additional Commissioner of Income-tax, Range- 2, Pune, 
having been authorized so, vide notification no. 62 5.0 .2755 (E) dated 13th August, 2020 of lTA-1, subsequent orders 
of the Principal Chief Commissioner of Income tax, Pune dated 28/08/2020, Order No. 1/100 of 2020 F. No. 

PN/Pr.CC/EST/C&A/ReAC/100/2020/1184 and Order No. 2/100 of 2020 F.No. PN/Pr.CC/EST/C&R/Faceless 
Assessmentj2020-21/1185 and the Pr. Commissioner of Income tax-2, Pune'-s order l\io.PN/PCIT-2/Residue 
/]urisdiction/120/2020-21/391 dated 31 .08.2020 and subsequent order of the Pr. Commissioner of Income Tax -2, 

Pu~ order No. PN/PCIT-2/Reside/]urisdiction/120/2020-21/442 dated 25/09/2020, and in supersession of all 

r('"=I:I~::::d>::::;"'l~3Jfu:;{jt1~<!P~~l~JliclJders passed by the Addl CIT, Range-2, Pune make the following amendments, new entry at SI. No. (1) to (6) 
, ~ ~ (~). gOrf Colu~ns (1) with the number and words as per Schedule below is substituted. 

2 9 SEP 2020 

INCOME TAX OFFICER 
Ward 4 (5), Pune 

This order shall come into force w.e.f. ] 3/08/2020. 

Copy for information to: 

--- .. 

~r-
(Prashant Gadekar) 

AddL Commissioner of Income Tax, 
Range-2, Pune. 

'" -.--~-.-~. 
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1. The Pro CCIT, Pune. 

2. TheCCIT, Pune, The CCIT(ReAC), Thane and The CCIT(ReAC), Nashil< t~ 
3. The Director General of Income-tax (Inv.), Pune. 

4. Pr. CIT- 2, 3 & 4 Pune, Pro CIT-I, Thane, Pro CIT-I, Nashik 

5. All CIT(A), DIT(Inv.), CIT(Exemp.), CIT(IT&TP), CIT(Audit),CIT(CO), CIT(ITAT)-I & II 

and CIT(TDS), ~e. . ' 

6. The Addl/Jt. Commissioner of Income-tax, Range-3, Pune 

7. All AOs &TRO under the charge of Pr.CIT-2, Pune. 

8. The PRO, Pune 

9. Notice Board of Pratyakshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswaru, Pune, Income-tax Office, PMT Bldg, 
-..... 

Pune, Praptikar Sadan, Karve Road, Pune & B.a. Bhavan, Pune, Income Tax offices at Ahmedna r 

Addl. Commis . 

Range-2, Pune. 

~ .. ... -. --..... " - .. -' . , 
t' f ~ .. ,; <':' J •• :}; '.< i r . • ~ I. 

1 

, 
I 

! ' ;- '\ . 

! 
i .. , ; 

! C ~i .... ; -:, ~ ,- . ;.' •. j :.., r: ~, ... 1.' ' .' ~ . .... 'I.,f . I 1./ ".~ ~." . ;,. t .../\J " ,I 

:·· ·~ __ .LIJ.:.~. L: ;~~I'i '~~ __ . ~ 

~ . .. 
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Schedule 
I Sr I D · . . -, 

Person or class of I Cases or class of cases ' 1 N" eSlgnatlon of i Head I Territorial Area l 
I o. 1 IT Authority ' Q rt I 
['1 t · -- ----2----r~a3 ers - -.. - .. --4-.---- 1 per~ons '---- ---.--- 6 --- I 

'11 I Dy'/A"t. CIT, ] Pune, In the "ate of (a> Pe"on. bei~ (a> All ca,e, ofpe"on. >ofened to" 

I 

, Cnc1e-2 Pune ' Mahar . d' entr' . . 
. I ' I as Maharashtra- companies registered m correspon mg . 1es m Items 
! i htra (a) District of Pune under the Companies Act, II (a) of column (5) belI~g companies 
'I' th h . 2013 or under the whose names begm with the 

o er t an areas (1) I 1 h b "N" " 
I . . . " Companies Act 1956 and I a p a et or 0". 
i whIch IS f~lmg Wlthm having its registered (b) All cases of individuals being 
I the folloWlng office or having its Managing Director or director or 
i I PINCODES: 4l1012, principal place of Manager or Secretary in the 
, 411017,411018, business in the area companies referred to in 

411019 , 411026, . mentioned in item (a) of i corresponding entry in item Ca) , 
411027 411031 cloumn4; 1 above. 
41l033: 4l1034: ~b). . Persons bei~g i 

. md1v1duals referred to m I 
1 4ll035, 411039, item (b) of column.(6); 
1411044,411057, 
I 411 061 , 411062 or 
, within the municipal 

I 
limits of Pimpri 
Chinchwad Municipal 

I Corporation, 
. (ii) Within the limits of 

Dehu contonment, 

(iii) within the limits of 

Maval (Wadgaon) 

Taluka, Khed Taluka, 
Arobegaon 

(Ghodegaon) Ta1uka 

and Junnar Taluka 

I 

i 

( 

D ~'r 1\ 0 
PRAS!:J.r'NT Gf~ Cl'\~ ... , 

\ddl. Commissioner 01 Income .a. 
r----t--------+----t--:(:;""b:-) -ar-e-a-s-w--=-ithin7-:-· -th~e-+-(;-c:-) ~P;::-e-r-s-on-s-o--:th:--er-t-:-h-an-+--=-( C--:)-Al=-:-:-l-c-as-e-s-o-:f-p-e-rs-o-ns-r...!e£~e!.!::rr!!.e~d;-':tni~r.ge-~Pune 

" .-
' J ' 

l~ 
~ 

. ~ 

_ k·· ___ .o _____ _ _ ~ __ _ 
. _ ___ .. ~ ___ .~-- . .-.:.....ill 
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Income 
Officer 
2(1), Pune 

\ 

\ 
I 

I 

, 
i 
l 
i 
! 
! 
I 

i 
I 
! 

\ 
I 

\ 

i 

District of Pune and 
other than areas 
falling under the limits 
of Pimpri Chinchwad 
Municipal Corporation 
(PCMC) 

(i) which is falling 
within following 
PIN Codes: 
411003 
411004 
411005 
411007 
411008 
411010 
411012 
411016 
411020 
411021 
411021 
411029 
411031 
411038 
411045 
411052 
411053 
411057 
411058 
412115 

comparues ~<:;; ....... -.,; . JJ.L ~~-- - • 

income from SOUIce other \ (c) & (d) of colu:ru'. (5) other than I 
than income from ! those whose pnnclpal source of I 
business or profession ' income is from salary. . 

and residing within the 
territorial area mentioned 
in item (b) of column (4); 
(d) Persons other than 
companies deriving I 
Income from business or : 
Profession and whose

i 

I 
principal place of 
bu,ine" m pr,ofe"ion i, I 
Wlthm the terntorial area I 

mentioned in item (b) of ! 
column (4); ! 

I 
I 
I 
I 
I 
I 

; 
i 
i . 
i 
I 
i 
I 

I 
I 
i 

.' I 

\ 
i 

ii) Areas falling 
within the 0 
territorial limits 
of Mulshi Taluka 

r I 

, 

i 
I 

. \ 

( 

Tax \ Pune, 
Ward Maharas 

htra 

In the State of I a) Persons other than 
Maharashtraareas companies deriving 
within the District of income from sources 
Pune and other than other than income from 
areas falling under the business or profession 
limits of Pimpri and residing within the 
Chinchwad Municipal territorial area mentioned 

a) All cases of persons 
referred to in corresppr:td~rg: ·,t-(: .. " ' T c~ ,'" r '. !.:.~ F , ~. 
entries in .item (a) and l.tl b ( :d ' ( '~'" , . " :' ,' ;~:~ ' . 
column (5) other than those\",i1d~(¥;n~!s ::;c : ~; r!.:; , I , ,, '';, 

\ 

. . . ' J ' , r ·.q ~_~t l P(l 
prmcipal source of 'income IS from

J
, , .... ". -.' . 

salruy. , 



Sc
an

ne
d 

by
 C

am
Sc

an
ne

r

~ 

~ 

-

! 

3 

I 
I 

Income 
Officer 
2(2), Pune 

in of c01umn(4). I 
! 

Corporation (PCMC) 

I 
Areas falling within the I b) Persons other than ! 
limits of PIN code companies deriving , 
411005, 411007 and income from business or 

i 411010. profession and whose 

! I principal place. ~f 
I I business or professIon IS 
I II within the territorial area 
I mentioned in column (4). 

tax l-Pune, In the State of I a) Persons other than a) All cases of pers~ns 
Ward i Maharas Maharashtra companies deriving refe~red . t~ In correspondmg 

i htra income from sources entnes In ltem (a) and (b) of 
' areas within the other than income from column (5) other than those whose 

District of Pune and I business or profession principal source of income is from 
other than areas and residing within the salary. 
falling under the limits territorial area mentioned 
of Pimpri Chinchwad in of column(4). 
Municipal Corporation 

(PCMC) b) Persons other than 
! companies deriving 

Areas falling within the : income from business or 
limits of PIN code ! profession and whose 
411003, <.-- i principal place of 
411008,411012, : business or profession is 
411020, 411021, I within the territorial area 
411027, 41l045,! mentionedinc01umn(4). 

I ( 

~., ';~I 

411053 and 41 1058. i ~ 

Income tax Pune, In the State of I a) P.ersons . being (a) All cases of persons fj:X 
Officer Waxd Mahaxas Mahaxshtra I eompames regIStered referred to in corresponding 
2 (

4
), Pune I htra (a) District of Pune i underthe Companies Act, entries in items (a) of column (S) ~ , 

I other than .axeas (1) I 2013 ~r under the bemg companies whose name,!; IANT GAD"K 
WhICh IS fallmg Wlthin Compames Act, 1956 and begm with the alphabet "N('PRA t . .,. er of Incom 
the following having its registered Mdl. Co nmlSoIO~U'llne 
PINCODES: 411012, office or having its (b) All cases of individuals Range ' . 
411017, 411018, principal place of being managing director 
411019, 411026, business in the area or directors or manager or 
411027 , mentioned in item (a) of secret~ in the companies 
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I 
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------------;-
411031.411033, column (4). . 

referred to in 1 
corresponding entries in : 
item (a) above. I 1411034, 411035, b) Persons bei~g 

411039, 411044, individuals referred to m 
411057, 411061, item (b) of column (6). 

I 
411062 or within the 
municipal limits of 
Pimpri Chinchwad 
Municipal 
Corporation, 
(ii) Within the limits of 
Dehu cantonment, 
(iii) within the limits of 
Maval (Wadgaon) 
Taluka, Khed Taluka, 
Ambegaon 
(Ghodegaon) Taluka 
and Junnar Taluka 
(b )District of Pune­

I 
I areas within the 
I District of Pune and 

other than areas 
falling under the limits 
of Pimpri Chinchwad 

I
, Municipal Corporation 

(PCMC) 

I
' (i)Areas falling within 

the limits of PIN code 
411031 and 411057 

(ii)District of Pune­
Areas falling within the 
limits of Mulshi Taluka 
and Pincode 412115 

(c) areas within the 
District of Pune and 
other than areas 
falling under the li.iLuts 

i 
i 

I 
I 
I 

I 
i 

(c) Persons other than r (c) All cases of persons ! 
companies deriving I referred to in corresponding! 
income from sources 'jl entries in item (c) and (d) of . 
other than income from I column (5) other than those whose : 
business or profession : principal source of income is from I 
and residing within the I salary. ' 
territorial area i 
mentioned in item (b) i 

of column(4). I 

(d) Persons other than i 
companies deriving 
income from business or 
profession and whose 
principal place of 
business or profession is 
within the territorial area 
mentioned in item (b) of 
column (4). 

( 

( e) Persons other than 
companies deriving 
income from source other 
than income from 

~ d) All cases o~ perso~ r~£~B"f{W~ ANT GAD E K.l'\ 
;.r, l; I J I I~vl 'J' If .. • • • 

In correspondmg entrIes In le s..,0tm:-rin :-'Cr,. r ..... ~ _ . ,: '~ I 

(el & (f) of column (5) other Rcmge-Z£une 
those whose prinCipal source of 
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\ 
--, \ of Pimpri Chinchwad b . f . n income is from salary, who are not \ 

usmess or pro esslO l' \ 
MUnicipal Corporation and residing within the assessed to tax ear leI. 

Income 
Officer , 
3(1) , Pune 

I 

\ 
I 

(PCMC) territorial area mentioned :\ 
in of column (4); 

\ 
I 

\ 
\ 
\ 

Tax \ Pune, 
Ward \ Maharas 

\ htra 
\ 
\ 
\ 

\ 

\ 
\ 

W~ic.h is fan~ng (f) Persons other . t~an \ 
Wlthm followmg companies denvmg 
PIN Codes: Income from business or 
411003 Profession and 'whose \ 
411005 principal place of 
411007 business or profession is 
411008 within the territorial area 
411010 mentioned in item (c) of 
411012 column (4) ; 

411020 \ 
411021 
41102'1 , 
411031 1\ 
411045 
411053 \ 
41105'1 II 
411058 I 
412115 \ 

ii) Areas falling within 
the territorial limits of II 
Mu1shi Taluka . 
In the State of Persons other than 
Maharashtra companies deriving 

income from sources 
areas within the \ other than income from 
District of Pune and business or profession 
other than areas and residing within the 
falling under the limits territorial area mentioned 
of Pimpri Chinchwad in column (4) . 
Municipal Corporation 
(PCMC) 

Areas falling within the 
limits of PIN code 
411 004 and 4 \ \ 0 \ 6 

b) Persons other than 
companies deriving 
income from business or 
profession and whose 
principal place of 
business or profession is 
within the territorial area 

a) All cases of persons referred to 
in corresponding entries in item 
(a) and (b) of column 5, other than 
those whose principal source of 
income is from salary. 
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1 

\ I 
\6 I i-;~ome 

Tax \ Pune, 

\ 
\ Officer, Ward Maharas 
\ 3(3), Pune ht ra 
\ I 

\ 

\ \ \ 

\ \ 
\ 

\ . 
\ 

\ \ 
\ . 
\ 
I i \ 

\ 
I . 

I 

\ 
I 

\ 

i 
\ 
\ 
\ 
I ! . I 

\ 
\ 
I 

\ , 

\ 
\ 

i 
\ 

\ \ 
J 

I 
_ _ ---1-

In the state of 
M aharashtra-

(a) District of Pune 

other than areas (i) 

which is falling within 
the follOwing 

PINCODES: 411012. 
411017,411018, 

411019,411026. 

411027,411031, 

411033,411034, 

411035 , 411039. 
411044.411057, 
411061,411062 or 
within the municipal 
limits of Pimpri 
Chinchwad Municipal 
Corporation, 
(ii) Within the limits of 
Dehu contonment, 
(iii) within the limits of 
Maval (Wadgaon) 
Taluka, Khed Taluka, 
Ambegaon 
(Ghodegaon) Taluka 
and Junnar Taluka 

(b) In the State of 
I Maharashtra 

I areas within the 
District of Pune and 
other than areas 

mentioned in column (4) . 

a) Person being 
companies registered 
under the companies Act, 
2013 or under the 
companies Act 1956 and 
having its registered 
office or having its 
principal place of 
business in the area 
mentioned in item (a) of 
the column (4), 

b) Persons being 
individuals referred to in 
item (b) of column (6) : 

a) All cases of. perso~ referred to I 
in correspondmg entrles in items ! 

(a) of column (5) being companies I 
whose names begin with the i 
alphabet '0'. I 

b) All cases of individuals being 
Managing Director or Director or 
Manager or Secretary in the 
companies referred to in the 
corresponding entries in item (a) 
above . 

I 
t 

j 

i 
I 

I 

(' 

c) Persons other than c) All cases of persons referred to 
companies deriving in corresponding entries in item 

I 

income from sources (c) and (d) of column 5, other than 

oth~r than income fr?m ~hose ~hose principal s~'?J"r~/\<?! 1 :/\\";, c::,p .. !:~EV 
busmess or professlOn Income IS from salary. ., .. .. " , ' .. .... "' :';"': " ~ 0: -.f :~ r "r:-
and residing within the .. . , " . '[..:, .... , .. ,2.; \,,, .:: ..... J " 

I -~-.~ - .. ~"'~ ULt:: lUlUllS I territorial area mentioned ___ ( ~~ :~ ':' > ' '.' . f:::tl1;nrT "'r,,'~a'" .l... ... ,:_ ... ... -



Sc
an

ne
d 

by
 C

am
Sc

an
ne

r

• 

L 

\ \ 

\ 
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\ 
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\ 

\ 

\ , 

i 

\ 

\ 

\ 
\ 
I 

\ 

\ 

I 
\ 

I 

of Pimpri Chinchwad 
Municipal Corporation 
(PCMC) 

Areas falling within the 
limits of PIN code 
411029, 411038 and 
411052. 

(c) areas within the 
i District of Pune and 

other than areas falling 
within the limits of 
PCMC . 

\ (i) which is falling 

\ 

within following PIN 
Codes: 

\ 411004 
'1411016 

411029 
411038 

\ 411052. 

in item (b) of column (4). i 
d) Persons other than I ! . 
~ompanies deriving i 
mcome from business or I 

profession and whose /' 
principal place of 
business or profession is I 
within the territorial area ! 
mentioned in item (b) of I 
column (4). -I 
(e) Persons other than (d) All cases of persons referred to . 
companies deriving in corresponding entries in items I 
income from source other (e) & (f) of column (5) other than i 
tha~ income from those whose principal source of i 
busmess or profession income is from salary, who are not I 

and. re.siding within the /' assessed to tax earlier. i 
tern tonal area mentioned 
in item (c) of column (4). 

(f) Persons 'other than 
companies deriving 
Income from business or 
Profession and whose 
principal place of 
business or profession is 
within the territorial area 
mentioned in item (c) of 
column (4) 

-~. --. 

(PRASHANT GADEKAR) 
Add\. Commissioner of Income TaJ( 

Ran9.e·~une 
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GOVERNMENT OF INDIA 
~FFICE OF THE ADDL. COMMISSIONER OF INCOME TAX-3, PUNE 

PMT Bldg., A-Wing, First Floor, 
Swargate, Shankar Shet Road, 

Pune-411037 
Te.1 020-24445521, 

une.addlcit3 ·cometax. ov.in 
No.PN/ Addl.CIT /Range-3/Residue/Jurisdiction/ 120/2020-~<;"" Date: 25.09.2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers cOllferred by sub-section (1) and (2) of section 120 of the 
Income-tax Act, 1961(43 of 1961) and in accordance with Notification Number S.O. No. 
2752(E) dated. 22nd October, 2014 of Government of India, Central Board of Direct Taxes, 
published in the Gazette of India; Extraordinary, Part~II, Section 3(ii) [Notification No. 
50/2014/F/No. 187/38/20 17(ITA.I)j, Notification No. 64/2014 F. No. 187/40/2014 (ITA-I) 
dated 13.11.2014; subsequent order of the Principal Chief Commissioner of Income-tax 
(CCA), Pune, dated 14.11.2014 vide F. No. PN/CC /Admn. /C&A/2014~15/5366, 5368 & . 
5370 allocating Ranges including Special Ranges under the jurisdiction of pr. clr ICIT, I, the 
Addl. , Commissioner of Income-tax, Range-3, Pllne, having been , authorized so, vide 
,notification no. 62 S.0 .2755 (E) dated 13th August, 2020 of ITA-I, subsequent orders of the 
Principal Chief Commissioner of Income tax, Pune dated 28/08/2020, ' Order No. 1/100 of 
2020 ,F. No. PN/Pr.CC/EST/C&A/ReAC/l00/2020/1184 and Corrigendum Order 
No.PN/Pr.CC/Est/C&A/Faceless Assessment/2020-21/1381 dated 11.09.2020 amending 
order No. 2/100 of 2020 vide F.No. PN/Pr.CC/EST/C&R/Faceless Assessment/2020-
21/1185 dated 28.08.2020 and subsequent PCIT-2 , Pune's order No. PN/PCIT-
2/Residue/Jurisdiction/l20/2020~211442 dated 25.09.2020, make the following 
amendments, new entry at SI. No. (1) to (6) of Column (1) with the number and words as per 
Schedule below enclosed. 

02. Accordingly, this order supersedes the office order under section 120 of the Act vide 
No.PN/ Addl.CIT /Range-3/Residue/Jurisdiction/ 120/2020-21 dated 31.08.2020. 

03. This order shall come into force from 13/08/2020. 

Copy for information to: 
1. The Pr. CCIT, Pune. 

~
~.~ . ~~. o 

/ ",~ 

(Shabana rv~en) 
Addl. Commissioner of Income Tax, 

Range-3, Pune. 

2. The CCIT, Pune, The CCIT, Thane andThe CelT, Nashik 
3. The Director General of Income-tax (Inv.), Pune. 
4. Pr. CIT- 1, 3 & 4, Pune, Pr. CIT( ReAC)- 1 & 2 , Pune. 
5. All CsIT, CIT(A), DIT(Inv.), DIT(Exmp.), DIT(IT /TP), CIT(Audit) , CIT(CO) , CIT(ITAT)-I & II and 

CIT(TDS), Pune. 
6. The Addl./Jt. Commissioner oOncome-tax, Range-2. 
7. All AOs & TRO under the charge ofPr.CIT-2, Pune. 
8. The PRO, Pune 
9. Notice Board of Pratyakshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswani, Pune 

Income-tax Offi,ce, PMT Bldg., Pune, Praptikar Sadan, Karve Road, Pune & B.O. Bhavan, Pune. ' 

Add!. commlssiO~; Income T~ Range-~~~une ~ 



Sr. Designation Head 
No. oflT Quarters 

Authority 
1 2 3 

1 Assistant Pune 
Commissioner 
/ Deputy 
Commissioner 
of Income tax, 
Circle-4, Pune 

. 

Schedule 

Territorial Area Person or class of persons 

4 5 
In the state of a) Person being company 
Maharashtra - . registered under the 

(a) District of Pune 
other than areas (i) 
which is falling 
within the follOwing 
PINCODES: 
411012,411017, 
411018,411019, 
411026,411027, 
411031,411033, 
411034,411035, 
411039,411044, 
411057,411061, 
411062 or within 
the municipal limits 
ofPimpri 
Chinchwad 
Municipal 
Corporation, 
(li) Within the limits 
of Dehu 
contonment, . 
(iii) within the 
limits of Maval 
(Wadgaon) Taluka, 

Companies Act, 2013 or 
under the Companies Act, 
1956 and having its 
registered office or principal 
place of business in the area 
. mentioned in column (4). . 

b) Persons being iridividuals 
referred to in item (b) of 
column (6) 

(c) persons refereed to item 
(c) of column (6), being 
individuals deriving income 
from sources other than 
income from business or 
profession and . residing 
within the territorial area 
mentioned in column (4) 

Page 1 of 6 

Cases or classes of caseS 

6 
a) All cases of persons referred to in 
corresponding entries in items (a) of 
column (5) being companies whose 
names begin with the alphabet 'P' . 

b) All cases of individuals being 
managing director or director or 
manager . or secretary in the 
companies referred to in the 
corresponding entries in · item (a) 
above. 

c) All cases of persons referred to in 
corresponding entries in item (c) of 
column (5) whose principal source of 
Income is from 'salary' and who are: 

(i) Employees of Central Government, 
State Government, local Government, 
Local Cantonment Boards, all Central 
Government Undertakings / 
Corporations, all state Governlnent 
Undertakings/ corporation, all Public 
Sector Undertakings, Public Sector 
Banks, Pune University 



2 Income tax Pune 
Officer, Ward 
·4(1), Pune . 

Khed Taluka, 
Arnbegaon 
(Ghodegaon) 
Taluka and Junnar 
TaJ.uka · 
In the state of 
Maharashtra -

(a) District of Pune 
other than areas (i) 
which is falling 
within the following 
PINCODES: 
411012, 411017, 
411018, 411019, 
411026, . 411027., 

. 411031, 411033, 
411034, 411035, 
411039, 411044, 
411057, 411061, 
411062 or within 

. the municipallirnits 
of Pimpri 
Chinchwad 
Municipal 
Corporation, 
(ii) Within the limits 
of Dehu 
contorunent, 
(iii) within the 
limits of . Maval 
(Wadgaon) Taluka, 
Khed Taluka, 
Arnbegaon 
(Ghodegaon) 
Taluka and Junnar 

persons referred to in column 
(6) being · individuals 
deriving income from 
sources other than income 
from business or profession 
and residing within the 
territorial area mentioned in 
column (4) 

Page 2 of 6 

or 
(ii) Pensioners 

All cases of persons referred to iil 
column (5) whose principal source of 
Income is from 'salary' and who are: 
Employees of Central Govenunent, 
all Central Govenunent Undertakings 
/ Corporations, Public Sector Banks, 
and whose surname starts from 'A to 
M' 



I 
3 

4 

Income tax Pune 
Officer, Ward 
4(2), Pune 

Income .. tax Pune 
Officer, Ward 
4(3), Pune . 

Taluka 
In the state 
Maharashtra -

of persons referred to in column All cases · of persons referred to in 

(a) District of Pune 
other than areas (i) 
which is falling 
within the following 
PINCODES: 
411012, 411017, 
411018, 411019, 
411026, 411027, 
411031, 411033, 
411034, 411035, 
411039, . 411044, · 
411057, 411061, 
411062 or within 
the municipal limits 
of Pimpri 
Chinchwad 
Municipal 
Corporation, 
(ii) Within the limits 
of Dehu 
contonment, 
(iii) within the 
limits of Maval 
(Wadgaon) Taluka, 
Khed . Taluka, 
Ambegaori. 
(Ghodegaon) 
Taluka and Junnar 

(6) being individuals column (5) whose principal source of 
deriving · income from Income is from 'salary' and who are: 
sources other than income 
from business . or profes~ion 
and residing within the 
territorial area mentioned in . 
column (4) 

Employees of Central Government, all 
Central Government Undertakings / 
Corporations, Public Sector Banks, 
and whose surname starts from 'N to 
'Z' 

Taluka 
In the state 
Maharashtra -

of persons referred to in column All cases of persons referred to in 
(6) being individuals column (5) whose principal source of 
derivinq income from Income is from 'salary' and who are: . 

Page 3 of 6 
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· 5 Income tax Pune 
Officer , Ward 
4(4),Pune 

(a) District of Pune 
other than areas (i) 
which is falling 
within "the follOwing 
PINCODES: 
411012, 411017, 
411018, 411019; 
411026, " 411027, 
411031, 411033, 
411034, 411035, 
411039, 411044, 
411057, 411061, 
411062 Qr within 
the municipal limits 
of Pimpri 

. Chinchwad 
Municipai 
Corporation, 
(ii) Within the limits 
of Dehu 
contonment, 
(iii) " within the 
limits of Maval 
(Wadgaon) Taluka, 
Khed Taluka, 
AmPegaon 
(Ghodegaon) 
Taluka and Junnar 
Taluka 

sources other than income 
from business or profession 
and residing within the 
territorial area mentioned in 
column (4) 

In the state 
Maharashtra -

of personS referred to in column 

(a) District of Pune 
". other than areas (i) 

which is falling 
within the following 

(6) being individuals 
deriving income from 
sources other than income 
from business or profession 
and residing within the 
territorial area mentioned in 

Page 4 of 6 

Employees of State Government, local 
Government, Local Cantonment 
Boards, all state Government " 
Undertakings/ corporation, all Public 
Sector Undertakings, Pune University 
and whose surname starts from. 'A. to 

" M' 

All cases of persons referred to in 
column (5) whos~ principal source of 
Income is from 'salary' and who are: 
(i) Employees of " State Government, 
local Government, Local Cantonment 
Boards, all state Government 
Undertakings/ corporation, all Public 



6 Income tax Pune 
Officer, Ward 
4(5),Pune 

PINCODES: column (4) 
411012, 411017, 

Sector Undertakings, Pune University 
and whose surname starts from 'N to 
Z' 411018, 411019, 

411026, 411027, 
411031, 411033, 
411034, 411035, 
411039, 411044, 
411057, 411061, 
411062 or within 
the municipal limits 
of Pimpri 
Chinchwad 
Municipal 
Corporation, 
(ii) Within the limits 
of Dehu 
contonment, 
(iii) within the 
limits of Maval 
(Wadgaon) Taluka, 
Khed Taluka, 
Arobegaon 
(Ghodegaon) 
Taluka and ·Junnar 

. Taluka 
In the state of . 
Maharashtra 

(a) District of Pune 
other than are~s (i) 
which is falling 
within the following 
PINCODES: 
411012, 411017, 
411018, 411019, 
411026, 411027, 

a) Person being company 
registered under the 
Compariies Act, 2013 or 
under the Companies Act, 
1956 and having . its 
registered office or prinCipal 
place of business in the area 
mentioned in item (a) of ·the 
column (4). 

·or 
(ii) pensioners 

a) All cases of persons referred to in 
corresponding entries in items (a) of 

. column (4) being companies whose 
names begin with the alphabet 'P' 

b) All cases of individuals being 
managing director or . director . or 
manager or . secretary in . the 
companies referred to in the 

b) Persons being individuals corresponding entries in item (a) 

Page 5 of6 
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411031, 411033, . referred to in item (b) of above. 411034, 411035, column (6) 
411039, 411044, 
411057, 411061, . . 

411062 or Within 
the municipal limits 
of Pimpri 

. . 

Chinchwad 
Municipal 
Corporation, 
(ii) Within the limits 
of Dehu 
contonment, 
(iii) within the .' 

limits of Maval 
, 

(Wadgaon) Taluka, 
Khed · Taluka, 
Arnbegaon 
(Ghodegaon) . 
Taluka and Junnar 
Taluka 

Page 6 of6 
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GOVERNMENT OF INDIA 

~~ OFFICE OF THE PR. COMMISSIONER OF INCOME TAX-3, PUNE 

~ 'l~~" " 'wi PMT Bldg" C-Wing, Third Floor, Tel 24448488, i ~i~ 
.~~ Swargate, Shankar Shet Road, Fax -020-24445543 , 

~lttIN,n " 

Pune -411037 (2une, (2cit3@incometax,qov.in 

NO.PN/PCIT-3/Residue/Jurisdiction/120/2020-21/ l( ~ I Date: 31.08.2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the 
Income-tax Act, 1961 (43 of 1961) and in accordance with Notification Number S.O. No. 2752(E) 
dated 22nd October, 2014 of Government of India , Central Board of Direct Taxes, published in 
the Gazette of India, Extraordinary, Part-II , Section 3(ii) [Notification No. 50/2014/F/No. 
187/38/2017(ITAI)], Notification No. 6412014 F. No. 187/40/2014 (ITA-I) dated 13.11 .2014 ; 
subsequent order of the Principal Chief Commissioner of Income-tax (CCA) , Pune, dated 
14.11 .2014 vide F. No. PN/CC/Admn.lC&Al2014-15/5366, 5368 & 5370 allocating Ranges 
including Special Ranges under the jurisdiction of Pro CIT/CIT, I, the Principal Commissioner of 
Income-tax-3, Pune, having been authorized so, vide notification no , 63 S.O.2755 (E) dated 13th 

August , 2020 of ITA-I , subsequent orders of the Principal Chief Commissioner of Income tax, 
Pune dated 28/08/2020, Order No. 1/100 of 2020 F. No. 

PN/Pr.CC/EST/C&AlReAC/100/2020/1184 and Order No. 2/100 of 2020 F.No. 
PN/Pr.CC/EST/C&R/Faceless Assessmentl2020-21 11185 hereby in continuation to office order 
dated 15-11-2014 Vide F.No. PN/CIT-III/Jurisdiction/2014-15/2040 passed by the CIT-III , Pune 
and the office order dated 14-11 -2014 .Vide F.No. Pn/CIT-51 Tech/ Jurisdiction 12014-15/2471 
passed by the CIT-5, Pune, make the following amendments, new entry at SI. No. (1) to (4) of 
Column (1) with the number and words as per Schedule below is inserted, 

This order shall come into force with effect from 13/08/2020. 

~iL , 
(DARSE SAMUEL) 

Pr. Commissioner of Income Tax-3, Pune 
Copy for information to: 
1. The Pr. CCIT, Pune. 
2. l:rhe CCIT, Pune, The CCIT (ReAC) Thane, The CCIT (ReAC) Nashik, 
3. \The Director General of Income-tax (Inv.), Pune. 
4. Pr. CIT.), 12' &' 4 Pune, Pr. CIT..,: 1 Thane, Pr.CIT,,1, Nashik. 
5. All CsIT, CIT(A) , DIT(lnv.), CIT(Exmp.), CIT(IT/TP), CIT(Audit),CIT(CO), CIT(ITAT)-I & II and CIT(TOS), 

Pune. 

~
. he Addl.lJt. Commissioner of Income-tax, Range-4, Range-5, & Satara Range,Satara 

yare requested to issue appropriate jurisdiction order for Assessing Officers subordinate to 
e . 

~ 
AI Os & TRO under the charge of Pr.C IT-3, Pune, 

~ ~ . e PRO, Pune 
A. ~ 9 Notice Board of Prat akshakar Bhawan, Akurd i, Aayakar Bhawan, Sadhu Vaswani , Pune, 

I"~ Income-tax Office, T Bldg., Pune, Praptikar Sad an, Karve Road , Pune & B.O. Bhavan, 
\. ~ V~ Pune and Ayka adan, Bodhi Tower,Pune 

~ __ . -:i)\d - 1~ L('( lIt . 
-~mm--~~ ~ (Surtanda U~agikar) 

~'"'--. Income Tax Officer(HQ) 3(1) 
~ for Pro Commissioner of Income Tax-3, Pune 

\ !itO lie lil~ 

I 

i 

I 
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SCHEDULE 

Sr. Designation Headquarters Territorial Area Persons or classes Cases or 
No. of income of persons Classes of 

Tax cases 
authorities 

1 2 3 4 5 6 
1 Addl.lJoint Pune, In the state of (a) Persons being (a) A" cases of 

CIT Range- Maharashtra Maharashtra- companies persons 
4,Pune registered under referred to in 

(erstw hile, the Companies corresponding 

Range-5 & a) District of Act ,2013; or under entries in 

6, Pune ) Pune other than the Companies Act , items (a) of ! 

1956; and having column (5) 
I 

areas under I 

I 
jurisdiction of its registered office being I 

I 
Jt.lAddl. or having its companies , 

Commissioner of principal place of whose names ! 

Income tax, business in the begin with the 

Range-5, Pune area mentioned in alphabet "Q" , 

item (a) of column "R" or "s" 
(erstwhile (4); 
Range-8,9 & 10, 
Pune under (b) Persons being (b) All cases 

erstwhile CIT- individuals referred of individuals 

5,Pune) to in item (b) of being 
column (6); managing 

director or 

director or 
manager or 
director or 

secretary in 

the companies 
referred to in 
corresponding 

entry in item 

(a) above; 
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(b) Areas within (c) Persons other (c ) All cases 

district of Pune - than companies of persons 
deriving income referred to in 

(i) which are from sources other corresponding 
falling within the than income from entries in i 
limits of the business or items (c ) and I 

I 

following PI N 
profession and (d) of column ! 

Codes-
I 

residing within the (5) other than 
I 411009 territorial areas those whose 
I 

411037 mentioned in item principal [ 
411043 (b) of column (4) ; source of I 
411046 income is I 
412205 salary. 
411002 (d) Persons other 
411011 than companies 
411023 deriving income 
411024 

from business or 
411025 
411041 profession and 

411042 whose principal 

411051 place of business or 
(ii) areas falling profession is within 
within the limits the territorial areas 
of Bhor Taluka mentioned in item 
and Velhe (b) of column (4) . 
Taluka . 

2 Addl.lJoint Pune, In the ~tate of (a) Person (a) All cases of 
CIT Range-5, Maharashtra Maharashtra - referred to in persons 
Pune item(a) of column referred to 

Area within the 6 being In 
(erstwhile district of Pune- Companies correspondi 
Range-8,9 & Registered under ng entries 
10,Pune (a)Which is the Company Act in items (a) 
under the falling within 2013 or under the of column 
erstwhi le following Pin Company Act (5) being 
CIT -5,Pune) Codes 1956 and having companies 

411012 its registered whose 
411017 office or principal name begin 
.411018 place of business with 
411019 in the area alphabets 
411026 mentioned in "A" to "Z"; 
411027 items (a) (b) and 
411031 (c) of column 4; (b) All cases of 
411033 individuals 
411034 (b) Persons being being 
411035 individuals n'lelllClJling 
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~~----------~----------~------------.---~--~--~~--.---~--~--- -
411039 referred to in item director, a 
411044 (b) of column 6 ; director or a 
411057 manager or 
411061 (c)persons ether secretary in 
411062 than companies the 
or deriving income 

with in the from other than 
Municipal business and 
Limits of whose residence 
Pimpri or principal place 
Chinchwad of activity is within 
Municipal the territorial area 
Corporation ; mentioned in 

(b)' Within 
the limits of 
Dehu 
Cantonment; 

(c) Within the 
limits of Maval 
(Wadgaon) 
Taluka , Khed 
Taluka, 
Ambegaon 
(Ghodegaon) 
Taluka and 
Junnar Taluka; 

items (a), (b)& (c) 
of column 4; 

(d)Persons other 
than companies 
deriving income from 
business and whm;e 
principal place of 
business IS within 
the territorial area 
mentioned in items 
(a), (b)& (c) of 
column 4. 

(e) All cases of 
persons other than 
companies and 
co-operat ive 
societies deriving 
income from 
profession and 
Insurance Agency 
whose residence or 
principal place of 
profession is within 
the territorial area 
mentioned in (a), (b) 
& (c) of Column 4; 

company 
mentioned 
in item (a) 
of column 
6; 

I 
(c) All I 

cases of I 
persons 'I 

referred to in 

items (c) & " 
(d) of column 
5 other than I 
persons 
deriving 
income from 
salary and 
profession 
specified in 
Sec. 
44AA(1) of 
the LT. Act, 
1961 and 
Insurance 
Agency, 

(d)AII cases 
of persons 
referred to 
in item (e) of 
column 5 
whose 
principal 
source of 
income IS 

from legal , 
medical, 
engineering 
or 
architectural 
profession 
or the 
profess ion 
of 
accountancy 
or technical 
consulta ncy 
or interior 
decoration :1 



3 Addl.lJoint Satara, In the State of 
CIT Satara Maharashtra Maharashtra 
Range, District of 
Satara 

Satar9 

(f)AII cases of 
persons being 
individuals residing 
or employed within 
the areas specified at 
item (a), (b) & (c) of 
column 4; 

(a) Persons other than 

companies deriving 

income from sources 
other than income from 

business and profession 

and residing within the 

territorial area 

mentioned in column 4; 

(b) Persons other than 

companies deriving 

income from business or 
profession and whose 

principal place of 
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or any othe r 
profession 
as is notifieti 
by the 
Board under 
section I 
44AA(1) of I 

I 
Income tax i 
Act, 1961; : 
(e) All cases I 

of I 

persons II 

referred , 
to in item ! 
(c) of i 
column 5 
whose 
principal 
source of 
income 
is from 
insuranc 
e 
agency; 

(f)AII cases of 
persons referred 
In 
corresponding 
entry in item (f) 
of column 5 
whose principal 
source of 
income is from 
salary; 

(a) All cases of 

persons 

referred to in 

corresponding 

entries in 

items (a) , (b) & 

(c) of column 

(5) ; 

(b) All cases 

of individuals 

be ing 
managing 

director or 
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business or profession director or 

I 
is within the territorial manager or 

area mentioned in director or 

Column (4) ; secretary in , , 
the companies I 

(c) Persons being ! 

referred to in I 

compan ies registered I 
corresponding 

I 
I 

under the Companies entry in item i 
Act ,2013, or under the (c) of column I 
Companies Act, 1956; 

I 

5. 
I 
, 

and having its registered 
, 
I 

office or having its 
principal place of 

business in the area 

mentioned in of column 

(4 ); 

(d) Persons being 

individuals referred to in 

item (b) of column (6) . 

4 Tax Pune, In the state of (a) Person referred to in (a) All cases of 
Recovery Maharashtra Maharashtra - item(a) of column 6 persons 
Officer-3, being Companies referred to 

Pune Area within the Registered under the in 
district of Pune- Company Act 2013 or correspondi 

under the Company Act ng entries in 
(a)Which is falling 1956 and having its items (a) of 

within following registered office or column (5) 
Pin Codes principal place of be ing 
411012 business in the area companies 
411017· mentioned in items (a) whose 
411018 (b) and (c) of column 4; name begin 
411019 with 
411026 alphabets 
411027 "A" to "Z"; 
411031 
411033 
411034 
411035 
411039 
411044 
411057 
411061 
411062 or 
within the 

Municipal Limits 
of Pimpri 
Chinchwad 

" 



MU(licipal 
Corporation; 

(b)Within the limits 
of Dehu 
Cantonment; 

(c) Within the limits 
of Maval 

(Wadgaon) Taluka, 
Khed 

Taluka, Ambegaon 
(Ghodegaon) 

Taluka and Junnar 
Taluka; 

In the state of 

Maharashtra-

d)Areas within 
district of Pune-

(i) which is falling 
within the following 
pin codes:-
411002 
411009 
411011 
411023 
411024 
411025 
411037 
411041 
411042 
411043 
411046 
411051 
412205 
(ii) area falling within 

the limits of Bhor 
Taluka and Velhe 
Taluka 

(e) District of Pune 
other than areas 

under jurisdiction of 

Jt.lAddl. 

Commissioner of 

Income tax , Range-
5, Pune 

(erstwhile Range-8,9 
& 10, Pune under, 
erstwhile CIT -5, Pune ) 

(b) All Persons having 
registered office or 
principal place of 
business or profession 
or residence in the area 
mentioned in items (a) 
(b) and (c) of column 4; 

(c) Persons other than 

companies deriving income 

from sources other than 

income from business or 
profession and residing 

within the territorial areas 

mentioned in item (d) of 

column (4) ; 

(d) Persons other than 

companies deriving income 

from business or profession 

and whose principal place 

of business or profession is 
within the territorial areas 

mentioned in item (d) of 

column (4) , 

(e) Persons being 
companies registered 

under the Companies 

Act ,2013; or under the 

Companies Act, 1956; and 

having its registered office 
or having its principal place 

of business in the area 

mentioned in item (8) of 
column (4) ; 
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1 

I 
; 

(b)AII the cases I 
of persons 
referred to in I 
column 5 (b) I 
which falls in ! 
the 
jurisdiction 
of Range-
5,Pune 

(c) All cases of 
persons 

referred to in 
corresponding 

entries in items 

(c) and (d) of 

column (5) 

other than those 

whose principal 

source of 

income is from 

salary. 

(d) All cases of 
persons referred 
to in 
correspond ing 
entries in items 
(e) of column (5) 

being companies 
whose names 
begin with the 
alphabet "0 ", "R" 

and "S" 
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(f) District of Satara (f) Persons being (e) All cases of i 

companies registered persons i 
under the Companies referred to in 

i 

I Act,2013, or under the corresponding 
I 

Companies Act 1956 and entries in items I having its registered office (f) , (g) &(h) 

I or having its principal place column (5) ; 

of business in the area I 

mentioned in of item (f) of I 

column 4; (f) All cases of 

(g) Persons being individuals 

individuals referred to in being managing 

item (f) of column 6 director or 
director or 
manager or 

director or 
secretary in the 
companies 
referred to in 
corresponding 
entry in item (g) 
of column 5. 

(h) Persons other than (g)AII cases of 
companies deriving income persons 
from sources other than referred to in 
income from business and correspondi ng 
profession and residing entries in items 
within the territorial area (h) &(i) column . 
mentioned in item (f) of (5) ; 
column 4; 

(i) Persons other than 

companies deriving income 
from business or profession 
and whose principal place 
of business or profession is 
within the territorial area 
mentioned in item (f) of 
Column 4; 

ThiS order shall come Into force with effect from 13/08/2020. 

(DARSE SAMUEL) 
Pro Commissioner of Income Tax-3, Pune 
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Copy for information to: 

1. The Pro CCIT, Pune. 
2. The CCIT, Pune, The CCIT (ReAC) Thane , The CCIT (ReAC) Nashik, 
3. The Director General of Income-tax (Inv.), Pune. 
4. Pro CIT- 1, 2 & 4 Pune, Pro CIT-1 Thane, Pr.CIT-1 Nashik. 
5. All CsIT, CIT(A) , DIT(lnv.), CIT(Exmp.), CIT(ITITP) , CIT(Audit) ,CIT(CO), CIT(ITAT)-I & II and 

CIT(TDS), Pune. 
6. The AddUJt. Commissioner of Ineoma-tax. Range-4 Pune, Range-5 Pune. & Satara Range, Satara 

They are requested to issue appropriate jurisdiction order for Assessing Officers subordinate to 
them. 

7. All AOs & TRO under the charge of Pr.CIT-3, Pune. 
8. The PRO, Pune 
9. Notice Board of Pratyakshakar Bhawan , Akurdi , Aayakar Bhawan, Sadhu Vaswani . Pune, 

Income-tax Office, PMT Bldg. , Pune, Praptikar Sadan, Karve Road, Pune & B.O. Bhavan, 
Pune and Aykar Sadan , Bodhi Tower,Pune 

- ,) ) lV''-'\ ' l 
Q. '-c,.~' \QCLiL 

(Sunanda Ut gikar) 
Income Tax Officer(HQ) 3(1) 

for Pro Commiss ioner of Income Tax-3, Pune 
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GOVERNMENT OF INDIA 
OFFICE OF THE JOINT COMMISSIONER OF INCOME TAX. AA/J 

~ ________________ ~RAN~' ~G~E~·-T5.~P~UNE~~ ________________ ~ \~~ . 

PMT Bldg .• B-Wing. Third Floo~. 
Swargate. Shankar Shet Road. 

Pune -411037 

Tel 24448488. 
Fax-020-24445543. 

pune.add icil5@i ncom~tax. ~ov. i n 

No. PN/Jt .CIT/R-S/Residue/Jurisdiction/CorrigendumI120/2020-21 /264 

CORRIGENDUM 

Date: 25 .09.2020 

In view of the Pro Chief CIT, Pune's Corrigendum order dated 11-09-
2020 issued vide F.No.PN/Pr.CC/EST/C&NFaceless Assessment/2020-2111381 and 
Pr. Chief CIT, Pune's letter dated 15.09.2020 issued vide F. F.No. PNlPr.CC/ EST/ 
C&N100/2020-2111428 and in partial modification of this office order No. 
PN/J t. CIT /R -5/Residue/Jurisdiction/Corrigendum/ 120/2020-211226 dated 14-09-2020, 
make the following amendments at SI. No. (1) to (7) of Column (1) with the number 
and words as per Schedule below is inserted. 

This order shall come into force with effect from 13/08/2020. 

Copy for information to: 
1. The Pro CCIT, Pune. 

(SHRAD~:NICHAL) 
Joint Commissioner of Income Tax, 

Range-S, Pune. 

2. The CCIT. Pune. The CCIT (ReAC) Thane. The CCIT (ReAC) Nashik. 
3. The Director General of Income-tax (lnv.). Pune. 
4. Pro CIT-I. 2. 3 & 4 Pune. Pro CIT-l Thane. Pr.CIT-l Nashik. 
5. All CsIT. CIT(A). DIT(lnv.). CIT(Exmp.). CIT(lT/TP). CIT(Audit) .CIT(CO). CIT(ITAT)-I & II 
and CIT(TDS). Pune. 

6. The Addl.!Jt. Commissioner of Income-tax. Range-8. Pune & Satara Range. 
7. All AOs & TRO under the charge of Pr.CIT -3. Pune. 
8. The PRO, Pune. 

9. Notice Board of Pratyakshakar Bhawan. Akurdi. Aayakar Bhawan. Sadhu Vaswanin. Chowk. 
Pune, Income-tax Office. 'PMT Bldg .• Pune. Praptikar Sadan. Karve Road. Pune. Income ta.:x 
Office, BO Bhavan. Sa tara Road, Pune and Aaykar Sadan. Bodhi Tower. Pune. 

Pro CommissioopQr of Jncom~ Tp~:J 
_ une 

>rtS 

es 
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JURISDICTION OF ADDL.!JT. CIT RANGE-5,PUNE 

Designation of 

income tax Headquarters Territorial Area Persons or classes of persons Cases or classes of cases 
Sr.No 

authorities 

(1) (2) (3) (4) (5) (6) 

1 Dy.!Asst. Pune, In the state of (a) Persons being companies (a) All cases of persons referred 

Commissioner Maharashtra Maharashtra- registered under the to in corresponding entries in 

of Income Tax, Companies Act,2013, or items (a) of column (5) being 

Cir-5, Pune a) District of Pune other under the Companies Act companies whose names begin 

- than areas under _ 1956 and having its with the alphabet "Q' or uR"; 

jurisdiction of Addl.!Jt registered office or having 
Commissioner of Income its principal place of (b) All cases of individuals 
tax,Range-8, Pune; business in the area being managing director or 

mentioned in item (a) of director or manager or director 
column (4); . or secretary in the companies 

referred to in corresponding 
{b) Persons being entry in item (a) above; 
individuals referred to in 

item (b) of column (6); 

(b) Areas within district (c) Persons other than (c ) All cases of persons 
ofPune - companies deriving income referred to in corresponding 

from sources other than entries in items (c ) and (d) of . (i) whiCh are falling income from business or column (5) other than those 
within the limits of the profession and residing whose principal source of 
following PIN Codes- within the territorial area income is from salary . 

...... '-'.'!o •• _ . 



Sc
an

ne
d 

by
 C

am
Sc

an
ne

r

,-

(Erstwhile 
Circle-6. Pune) 

411009 
411037 
411043 
411046 
412205 
(ii) area falling within the 
limits of Bhor Taluka and 

Velhe Taluka. 

mentioned in item (b) of 
Column (4) ; 

(d) Persons other than 
companies deriving income 
from business or profession 
and whose principal place 
of business or profession is 
within the territorial area 
mentioned in item (b) of 

column (4). 

In the state of (a) Persons being companies (a) All case of persons referred 

Maharashtra- (a)District registered under the to in corresponding entries in 
of Pune other than areas Companies Act.2013. or items {a) of column (5) being 
under jurisdiction of .' under the Companies Act companies. whose names begin 
Addl.lJt. Commissioner of 1956 and having its with the alphabet "SO; 

Income tax.Range-8. registered office or having 
Pune; its principal place of (b) All cases of individuals 

business in the area being managing director or 
ment~oned in item (a) of director or manager or director 
column (4); or secretary in the companies 

(c) Areas within district 

ofPune-

which are falling within 

the following PIN Codes-

411002 

(b) Persons being 

individuals referred to in 
item (b) of column (6); 

(c) Persons other than 

companies deriving income 
from sources other than 
income from business or 

profession and residing 

within the territorial area 

mentioned in item (b) of 

referred to 

(c) All cases of persons 
referred to in corresponding 

entries in items (c ) and (d) of 
column (5) other than those 

whose principal source of 

income is from salary. 
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2 

3 

'-...... . 

Income Tax 

Officer, Wd-

5(1) ,Pune 

Income Tax 
Officer, Wd-
5(2) ,Pune 

Pune, 

Maharashtra 

Pune, 
Maharashtra 

411011 

411023 

411024 

411025 

411041 

411042 

411051 

In the state of 

Maharashtra-

Areas within district of 

Pune which are faHing 
within the limits of PIN 

Code 411037 

In the state of 

Maharashtra-

Column (4); 

{d) Persons other than 
companies deriving income 

from business or profession 

and whose principal place 

of business or profession is 

within the territorial area 

memioned in item (b) of 
column (4). 

(a) Persons other than 

companies deriving income 
from sources other than 

incOJ;ne from business or 
profession and residing 

within the territorial area 
mentioned in Column (4); 

(b) Persons other than 

companies deriving income 

from business or profession 

and whose principal place 

of business or profession is 

within the territorial area 

mentioned in column (4). 

(a) Persons other than 

companies deriving income 

from sources other than 

All cases of persons referred 

to in corresponding entries in 
items (a) and (b) of column 

(5) other than those whose 

principal sourceQfincome is 
from salary. 

All cases of persons referred 
to in corresponding entries in 

items (a ) and (b) of column 
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rAreas within district of income from business or (5) other than those whose 
Pune which are falling profession and residing principal source of income is 
within the limits of PIN within the territorial area from salary. 
Code 411009 and 411043 mentioned in Column (4); 

(b) Persons other than 
companies deriving income 
from business or profession 

- and whose principal place 
of business or profession is 
within the territorial area 
mentioned in column (4). 

(Erstwhile In the state of (a) Persons other than All cases of persons referred 

Ward 5(3), . Maharashtra- companie~ deriving income to in corresponding e[ltries in 

Pune) from sources other than items (a) and (b) of column 

Areas within district of income from business or (5) other than those whose 

Pune which are falling profession and residing principal source of income is 

within the limits of .PIN within the territorial area from salary. 

Code 411 046 and 412:NlS mentioned in Column (4); 

(b) Persons other than 

companies deriving income 

from business or profession 

and whose principal place 

of business or profession is 

within the territorial area 

mentioned in column (4) . 

4 Income Tax Pune, In the State of (a) Persons being companies (a) All case of persons 

Officer, Wd Maharashtra Maharashtra- registered under the referred to in corresponding 
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a) District of Pune other 
~han areas u nder 

9urisdiction of Addl.!Jt. 
Commissioner of Income 
tax,Range-8, Pune; 

Companies Act,2013, or 
under the Companies Act 
1956 and having its 
registered offlce or having 
its principal place of 
business in the area 
mentioned in item (a) of 

column (4); 

(b) Persons being 
individuals referred to item 

(b) of column (6); 

entries in items (a) of 
column(5) being companies 
whose names begin with the 
alphabet "0.:"& uRn; 

(b) All cases of individuals 
being managing director or 
director or manager or director 
or secretary in the companies 
referred to in corresponding 
entry in item (a) above ; 

(b)Areas within district of I (c) Persons other than (c) All cases of persons 
P~ne _ companies deriying income referred to in correspond.ing 

from sources other than entries in items (c) and (d) of 

which are faUing within 
the limits of lahor Taluka 

and Velhe Taluka. 

income from business or 
profession and residing 
within the territorial area 

mentioned in item (b) of 

Column (4); 

(d) Persons other than 

companies deriving income 

from business or profession 

and whose principal place 

of business or profession is 

within the territorial area 

mentioned in item (b) of 

column (4). 

column (5) other than those 
whose principal source of 

income is from salary. 
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(Erstwhile 

Ward 5(5) , 

Pune Pune) 

Income 
Officer, 
6(1) ,Pune 

Tax I Pune, 
Wd- Maharashtra 

In the state of 

Maharashtra-

Areas within distr~ct of 
pune -

(i) which are falling 

within the limits of the 

following PIN Codes-

411009 
4H037 

411043 
411046 
412205 

(ii) area falling within the 
limits of Bhor Taluka and 
Velhe Taluka. 

(a) Persons oth er than 

companies deriving income 

from sources other than 

income from business or 
profession and residing 
within the territorial area 
mentioned in (i) and (ii) of 

column (4) .; 

(b) Persons other than 

companies deriving income 
from business or profession 
and whose principal place 
of business or profession is 
within the territorial area 
mentioned in (i) and (ii) of 
column (4) 

(a ) All cases of persons 

referred to in corresponding 
entries in items (a ) and (b) of 

column (5) other than those 
whose principal source of 
income is from salary, who are 

not assessed to tax earlier. 

In the . state of (a) Persons being companies (a) All cases of persons referred 
Maharashtra- registered under the to in corresponding entries in 
a) [)istrict of Pune other Companies Act,2013, or items (a) of column (5) being 

than areas under under the Companies Act companies whose names begin 

jurisdict~on of Addl.lJt. 
Commissioner of Income 
tax,Range-8, Pune; 

1956 and having its I with the alphabet "S" ; 
registered office or having 

its principal place of (b) All cases of individuals 
business in the area being managing director or 
mentioned ~n item (a) of director or manager or director 
column (4) ; or secretary in the companies 

referred to in corresponding 
entry in item (a) above; 
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(Erstwhile 
Ward 6(2), 

Pune) 

(b) Persons being 

individuals referred to I 

item (b) of column (6); 

(b)Areas within district of I (c) Persons other than (c) All cases of persons 
Pune - . companies deriving income referred to in corresponding 

from sources other than entries ~n items (c) and (d) of 

which are falling within I income from bus~ness or column (5) other than those 

the limits of PIN Code professio n and residing whose principal source of 

411011 

the State 

withill the territorial area I income is from salary. 

mentioned in item (b) of 

Column (4); 

(d) Persons other than. 

companies deriving income 

from business or profession 

and whose principal place 

of business or profession is 

within the territorial area 

mentioned in item (b) of 

column (4). 

of I (a) Persons other than I All cases of persons referred to In 
Maharashtra - companies deriving income in corresponding enrries m 

Areas within district of from sources other than items (a) and (b) of column (5) 

Pune _ income from business or other than those whose 
profession and residing principal source of income is 

which are falling within I within the territorial area from salary . 

the limits of foOlowing mentioned in Column (4); 

PIN Codes-
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6 Income Tax \ Pune, 
Officer, Wd- Maharashtra 

6(3) ,Pune. 

411023 
411024 
411025 

411041 
411051 

/\ " 

(b) Persons other than 

companies deriving income 

from business or profession 

and whose principal place 

of business or profession is 

within the territorial area 

mentioned in column (4) . 

In the State of I (a) Persons other than I All cases of persons referred to 

Maharashtra - I companies deriving income I in corresponding entries In 

Areas within district of from s'ources other than items (a) and (b) of column (5) 

Pune - I income from business or 

profession and residing 

which are falling within I within the territorial area 

the limits of PIN. Code mentioned in Column (4); 

411002 

(b) Persons other than 

companies deriving income 

from business or profession 

and whose principal place 

of business or profession is 

within the territorial area 

mentioned in column (4). 

other than those whose 

principal source of income is 

from salary . 
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7 

(Erstwhile 

Ward Ward 
6(4), Pune) 

Income 
Officer, 
6(5) ,Pune. 

\ 

Tax 
Wd-

In the State of I (a) Persons other than Maharashtra -
companies deriving income 

Areas within district of I from sources other than 
Pune-

All cases of persons referred 

to in corresponding entries in 
items (a) and (b) of column (5) 

other than those whose 
principal Source of income is 
from salary. 

which are falling within 

the limits of PIN Code 
411042 

lllcome from business or 
profession and residing 

within the territorial area 
mentioned in Column (4); 

(b) Persons other than 
companies deriving income 
from business or profession 

and whose principal place 
of business or profession is 
within the territorial area 
mentioned in column (4). 

In the State of I (a) Persons other than I All cases of persons referred to 
Maharashtra - I companies deriving income I in corresponding entries In 

Areas within district of from sources other than items (a) and (b) of column (5) 
Pune-

which are falling within 
the following PIN Codes-

411002 

411011 

411023 

411024 

income from business or other than those whose 
profession and residing principal source of income is 
within the territorial area from salary and who are not 
mentioned in Column (4); assessed to tax earlier. 

(b) Persons other than 
companies deriving income 
from business or profession 

I (c) All ca .• p.~ 
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Ii 411025 and whose principal place 
411041 of business or profession is 
411042 within the territorial area 
411051 mentioned in column (4) . 

This order shall come into force with effect from 13/0812020. 

(SHRAD{t-:CHALJ 
Joint Co=issioner of Income Tax, 

Range-S, Pune. 

Copy for information to: 

1. The Pro CelT, Pune. 
2. The CClT, pune, The CCIT (ReAC) Thane, The CCIT (ReAC) Nashik, 

3 . The Director General ofIncome-tax (Inv.), Pune. 
4 . Pro ClT- D, 2,3 & 4 Pune, Pro CIT-1 Thane, Pr.CIT-l Nashik. 
5 . All CslT, ClT(A) , DlT(Inv.), CIT(Exmp.), CIT(ITITP), CIT(Audit),CIT(CO), CIT(ITAT)-I & II and CIT(TDS), 

6. The Addl.!Jt. Commissioner of Income-tax, Range-8 , Pune & Satara Range,Satara 

7. All AOs & no under the charge ofPr.CIT-3, Pune. 

Pune. 

8 . The PRO, Pune 
9. Notice Board of Praryakshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswani, Pune, 

Income-tax Office, PMT Bldg., pune, Praptikar Sadan, Karve Road, Pune & B.O. Bhavan, 

pune and Aykar Sadan, Bodhi Tower,Pune 

.....k;;~v 
Joint Co?mi\sioner of Income Tax, 

Range-S, pune. 
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GOVERNMENT OF INDIA 
OFF!CE OF THE JOINT COMMISSIONER OF INCOME TAX, 

RANGE-8, PUNE 
Pratyakshakar Bhavan, Dr. Ambedkar 

Road, Near Akurdi Railway Station, 
AI<urdi, Pune-411 044, 

Tel -020-27659980. 
pune.addlcit8@incometax.gov.in 

No. PN/ Addl.CIT /Range-8/ResiduaI/J uris./Corrigendum/120/2020-21 11' Date: 14 .09.2020 

CORRIGENDUM 

In view of the Pro Chief CIT, Pune's Corrigendum order dated 11-09-2020 issued vide 

F.No.PN/Pr.CC/EST/C&A/Faceless Assessment/2020-21/1381 and in view of the Pr.CIT-3, Pune's order No. 

PN/PCIT-3/Residue/Jurisdiction/Corrigendum/120/2020-21/526 dated 14-09-2020 and in partial modification of 

this office order No. PN/Addl .ClT/Range-5/Residual/Jurisdiction/120/2020-21/1406 dated 31-08-2020, in the 

schedule, the Sr. No.1 to 6 of Column No.2 stands modified as under:-

1. The designation mentioned at Sr. 1 of Column No.2 may be read as "Dy.tACIT, Circle-8, Pune" instead of 

Dy./ACIT, Circle-5, Pune. 

2. The designation mentioned at Sr. 2 of Column No.2 may be read as "Income Tax Officer, Ward 8(1), 

Pune" instead of Income Tax Officer, Ward 5(1), Pune. 

3. The designation mentioned at Sr. 3 of Column No.2 may be read as "Income Tax Officer, Ward 8(3), 

Pune" instead of Income Tax Officer, Ward 5(2), Pune. 

4. The designation mentioned at Sr. 4 of Column No.2 may be read as "Income Tax Officer, Ward 9(1), 

Pune" instead of Income Tax Officer, Ward 5(3), Pune. 

5. The designation mentioned at Sr. 5 of Column No.2 may be read as "Income Tax Officer, Ward 9(3), 

Pune" instead .of Income Tax Officer, Ward 5(4), Pune. 

6. The designation mentioned at Sr. 6 of Column No.2 may be read as "Income Tax Officer, Ward 10(1), 

Pune" instead of Income Tax Officer, Ward 5(5), Pune. 

Copy for information to: 

1. The Pro CClT, Pune. 

(ASEEM SHARMA) 

Add!. Commissioner of Income Tax, Range-8, Pune 

2. The CClT, Pune, The CCiT (ReAC) Thane, The CCiT (ReAC) Nashik, 

3. The Director General of Income-tax (Inv.), Pune . 

4. Pro CIT- 1, 2, 3 & 4 Pune, Pro CIT-1 Thane, Pr.ClT-1 Nashik. 

5. All CsIT, CIT(A), DIT(lnv.), CIT(Exmp.), CIT(IT/TP), CIT(Audit),ClT(CO), CIT(ITAT)-I &" and CIT(TDS), Pune. 

6. The Addl'/Jt. Commissioner of Income-tax, Range-5, Pune & Satara Range. 

7. All AOs & TRO under the charge of Pr.ClT-3, Pune. 

8. The PRO, Pune . 

9. Notice Board of Pratyakshakar Bhawan, Akurdi, Aayakar Bhawan, Sadhu Vaswanin, Chowk, Pune, Income-tax 
Office, PMT Bldg., Pune, Praptikar Sadan, Karve Road , Pune, Income tax Office, BO Bhavan, Satara Road, Pune and 
Aaykar Sadan, Bodhi Tower, Pune . 

~ rJ.J-,v--\ 
Add!. Commissioner of Income Tax, Range-8, Pune 



rdi Railway Station, 

<><><><><><><><><>f> ><><><><><><><><><> ><><>< <><><><><><><><><><><> 
No.PN/Addl.CIT/Range-5/Resid al/Jurisdiction/ 120/2020-21/ f l.--\ 0 CD Date: 31.08.2020 

ORDER · DER SECTION 120 OF THE 

In exercise of the poLe s conferred by sub-section (1) nd (2) of section 120 of the Income-tax Act, 
1961(43 of 1961) and in accord nce with Notification Number .0. NO.2 52(E) dated 22nd October, 2014 of 
Government of India, Central Bard of Direct Taxes, published n the Gaz tte of India, Extraordinary, Part-II, 
Section 3(ii) [Notification INo 50/20l4/F/No. 187/38/201 (ITA. I)] , otification No. 64/2014 F. No. 
187/40/2014 (ITA-I) dated 1~ .1 .2014; subsequent order of th Principal Chief Commissioner of Income-tax 
(CCA), Pune, dated 14.11.20~4 'de F. No. PN/CC/Admn./C&A/ 014-15/5 66,5368 & 5370 allocating Ranges 
including Special Ranges under t e jurisdiction of Pro CIT/CIT an in contin ation ofthe order dated 14-11-2014 
Vide F.No. PN/CIT-5/Tech{J risdiction/2014-15/2471 passe by the CIT-5, Pune, I, the Additional 
Commissioner of Income-tax

1 
R nge-5, Pune, having been auth rized so, de notification no. 63 S.0.2755 (E) 

dated 13th August, 2020 of If A I, and subsequent orders of th Principal Chief Commissioner of Income tax, 
Pune dated 28/08/2020, Order 0.1/100 of 2020 F. No. PN / P .CC /EST C&A /ReAC /100/2020/1184 and 
Order No. 2/100 of 2020 F.N .PN/ Pr.CC/EST/C&R/ Facele s Assessm nt/ 2020-21 /1185 and the order 
NO.PN/PCIT-3/Residue/JUri, di tion/120/2020-21/481 dated 3108.2020 assed by Pr.CIT-3, Pune, hereby in 
continuation to office order at d 14-11-2014 Vide F.No. PN/CI -5/Tech/J risdiction/2014-15/2471 passed by 
the CIT-5, Pune, make th following amendments in he Office order dated 15.11.2014 vide F. 
No.Pn/Addl.CIT/ R-8/Jurisdicti n/2014-15 passed by erstwhile ddl. CIT, Range-8, Pune, Office order dated 
15.11.2014 vide F. No.pn/Jt.C~T R-9/ Jurisdiction/2014-15 passe byerstw ile Addl. CIT, Range-9, Pune, Office 
order dated 15.11.2014 vide F. No.Pn/Add!.CIT/ R-lO/Jurisdic ion/ 2014- 5 passed by erstwhile Add!. CIT, 
Range-lO, Pune, at SI. NO.1) 0 (6) of Column (1) with the umber an words as per Schedule below is 
inserted. 

intoforcewitheffectfrom 13/08/20 0. , ~ '),o'}..o 
~} ~ ... f\ ~ ~\ ... o 

ASEEM HARMA) 
Addl. Com 

Copy for informa1io to: 
1 The Pro CCIT, PunJ. 
2 The CCIT, Pune, TAe CIT (ReAc), Thane and The CCIT (Re 
3 The Director General of Income-tax (Inv.), Pune. 
4 The Pro Commissidne of Income Tax-3, Pune 
5 The Pro Commissi9ne oflncome Tax-I, 2 & 4, Pun , Pro CI I,Thane and Pro CIT-I, Nashik 
6 All CsIT, CIT(A), 91 (Inv.), CIT(Exmp.), CIT(IT/T ), CIT(A dit),CIT(CO), CIT(ITAT)-I & II 

and CIT(TDS), Pune. 
7 The Addl./ }t. Commi sioner of Income-tax, Rang -4 ,Pune 1nd Satara Range, Satara . 
8. All AOs under the ICh rge of Pro CIT-3, Pune and 0-3,punJ' 
9. The PRO, Pune 
10 Notice Board of ~r yakshakarBhawan, Akurdi, Aayakar hawan, Sadhu Vaswani, Pune, 
Income-tax Office, PMT Idg., Pune, PraptikarSadan, arve RJ;ne & B.O. Bhavan, Pune. 
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Add!. ommiSSil Of Income Tax, 
Range-5 , Pune. 



Sr: Designation Headqui: rters 
No. of Income 

Tax 
authorities 

2 

Dy./Asst. 
CIT Circle­

S, Pune 

[erstwhile 
Circle-B, 

Circle-9, & 
Circle-10, 

Pune] 

3 
Pun(, 

Mahara htra 

SCHEDULE 

Territorial Area 

4 
In the state of 
Maharashtra -

Area within the district 
of Pune-

(a)Which is falling 
within following Pin 
Codes 
411012 
411017 
41101B 

411019 
411026 
41102 7 
411031 
411033 
411034 I 

411035 I 

411039 
411044 
411057 
411061 
411062 or 
within the Municipal 
Limits of 
PimpriChinchwad 
Municipal Corporation; 

(b) Within the 
limits of Dehu 
Cantonment; 

(c) Within the limits of 
Maval (Wadgaon) 
Taluka, KhedTaluka, 
Ambegaon(Ghodegaon) 
and JunnarTaluka; 

Persons or classes of Cases or Classes of 
persons cases 

5 
(a)Person referred 

to in item(a) of 
column 6 being 
Companies 
Registered under 
the Company Act 
2013 or under 
the Company Act 
1956 and having 
its registered 
office or 
principal place of 
business in the 
area mentioned 
in items (a) (b) 
and (c) of 
column 4; 

(b) Persons 
being individuals 
referred to in 
item (b) of 
column 6; 

(c) Persons other 
than companies 
deriving income 
from other than 
business and 
whose residence 
or principal 
place of activity 
is within the 
territorial area 
mentioned in 
items (a) (b) and 
(c) of column 4; 

6 
(a) All cases of 

persons 
referred to in 
corresponding 
entries in 
items (a) of 
column (5) 
being 
companies 
whose name 
begin with 
alphabets 
"A" to "Z"; 

(b) All cases of 
individuals 
being 
managing 
director, a 
director or a 
manager or 
secretary in 
the company 
mentioned in 
item (a) 
above; 

(c) All cases of 
person 
referred to in 
the 
corresponding 
entry in item 
(c) & Cd) of 
column 5 
whose 
principal 
source of 

(d) Persons income is 
other than from legal, 
companies medical, 
deriving income engineering or 
from business architectural 
and whose profession or 
principal place of the profession 
business is of 
within the accountancy 
territorial area or technical 
mentioned in consultancy 
items (a) (b) and or interior 
(c) of column 4; decoration or 

(e) persons being any other 
individuals profession as 
deriving income is notified by 
from other than the Board 
business and under section 

_ whose residence 44AA(1) of the 
<:,omm; ~ I or place of Income-tax 

~'4 ~~ 1\ employment is Act, 1961 and ~ ~~ :-;:1., within the Insurance l: .. r 'f. ~ ~) I territorial area Agents. 
~ ~ - _ ~~'~~r)L-______ ~ ____ -+ ____ ~ ________________ 4L __ ~m~en~t~io~n~e~d~ __ ~in~~(~dL) ~Al=l~c=a=s~es~~o~f 

iPj,Q. ~ 1-llI'y I 

4'"Pune ~ e 2 of 12 -



2. ITO,Ward 
5(1), Pune 

[erstwhile 
Ward 8(1) 

& Ward 
8(2), Pune 

] 
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Pune, 
Maharashtra 

In the state of 
Maharashtra -

Area within the district 
of Pune-

(a)Which is falling 
within following Pin 
Codes 
411012 
411017 
411018 
411019 
411026 
411027 
411031 
411033 
411034 
411035 
411039 
411044 
411057 
411061 
411062 or 

within the 
Municipal Limits of 
PimpriChinchwad 
Municipal Corporation; 

(b)Within the limits of 
Dehu Cantonment; 

(c) Within the limits of 
Maval(Wadgaon) 
Taluka, KhedTaluka, 
Ambegaon 

(Ghodegaon) and 
J unnarTaluka' 
(d) Area 

district 

item (a), (b) & (c) 
of column 4 

(f) Persons other 
than companies 
deriving income 
from other than 
business and 
whose residence 
or principal 
place of activity 
is within 
theterritorial 
area mentioned 
in item (a) & (b) 
& (c) of column 
4; 

(g) Persons other 
than companies 
deriving income 
from business 
and whose 
principal place of 
business is 
within the 

area 
in 
& 

(a) Persons referred 
to in item (a) of 
column 6 being 
Companies 
Registered under the 
Company Act 2013 
or under the 
Company Act 1956 
and having its 
registered office or 
principal place of 
business in the area 
mentioned in items 
(a) (b) and (c) of 
column 4; 

(b) Persons being 
individuals referred 
to in item (b) of 
column 6; 

ies 

persons being 
individuals 
referred to in 
corresponding 
entry in item 
(e) of Column 
5, having 
principal 
source of 
income from 
Salary 

(e) All cases of 
persons 
referred to in 
items (f) & (g) 
of column 5 
other than 
persons 
deriving 
income from 
salary and 
profession 
specified in 
Sec. 44AA(1) 
of the I. T. Act, 
1961 and 
Insurance 
Agents. 

(a)AlI cases of 
persons referred 
to in 
co rresponding 
entries in items 
(a) of column (5) 
being companies 
whose name 
begin with 
alphabets "A", 
"B"&"E" 

(b)All cases of 
individuals being 
managing 
director, a 
director or a 
manager or 
secretary in the 
company 
mentioned in 
item (a) above; 

c) 



3 ITO,Ward 
5(2), Pune 

[erstwhile 
Ward 
8(3), 

Ward 8(4) 
& Ward 

8(5), Pune 
] 
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J 

I 
Pune, 

Maharashtra 

following PIN 
Codes of 
PimpriChinchwad 
Municipal 
Corporation-

1) 411012 
2) 411017 
3) 411018 
4) 411026 
5) 411027 
6) 411031 
7) 4 11034 
8) 411039 
9) 411061. 

In the state of 
Maharashtra - I 

Area within the district 
of Pune-

(a)Which is falli rlg 
within following Pin 
Codes 
411012 
411017 
411018 
411019 
411026 
411027 
411031 
411033 
411 034 
411035 
411039 
411044 
411057 
411061 
411062 or 

within the 

deriving income 
from other than 
business and 
whose residence 
or principal 
place of activity 
is within the 
territorial area 
mentioned in 
items (d) of 
column 4; 

(d) Persons other 
than companies 
deriving income 
from business 
and whose 
principal place of 
business is 
within the 

area 

individuals 
referred to in 
items (c) & (d) 
of column 5 
other than 
persons 
deriving 
income from 
salary and 
profession 
specified in 

Sec. 44AA(1) of 
the LT. Act, 
1961 and 
Insurance 
Agents and 
whose surname 
begin with 
alphabets "A" 
to "L"j 

territorial 
mentioned 
items Cd) 

in d) 
of 

All cases of 
persons other 
than 
individuals 
referred to in 
items (c) & (d) 
of column 5 
other than 
persons 
deriving 

column 4. 

(a) Persons referred 
to in item(a) of 
column 6 being 
Companies 
Registered 
under the 
Company Act 
2013 or under 
the Company 
Act 1956 and 
having its 
registered office 
or principal 
place of 
business in the 
area mentioned 
in items (a) (b) 
and (c) of 
column 4; 

(b) Persons 
being individuals 
referred to in 
item (b) of 

income from 
salary and 
profession 
specified in 
Sec. 44AA(1) of 
the LT. Act, 
1961 and 
Insurance 
Agents and 
whose name 
begin with 
alphabets "A" 
to "L". 

(a) All cases of 
persons 
referred to in 
correspond i ng 
entries in 
items (a) of 
column (5) 
being 
companies 
whose name 
begin with 
alphabets 
"C"&"D" 

(b) All cases of 
individuals 
being 
managing 
director, a 
director or a 
manager or 
secretary in 
the company 
mentioned in 



Municipal Limits of 
PimpriChinchwad 
Municipal Corporation; 

(b) Within the limits of 
Dehu Cantonment; 

(c) Within the limits of 
Maval (Wadgaon) 
Taluka, KhedTaluka, 
Ambegaon(Ghodegaon) 
and JunnarTaluka; 
(d) Area within the 
district of Pune with 
following PIN Codes of 
Pimpri Chinchwad 
Municipal Corporation-

1) 411012 
2) 411017 
3) 411018 
4) 411026 
5) 411027 
6) 411031 
7) 411034 
8) 411039 
9) 411061. 

(e) The area covered 
under Khed Taluka 

column 6; item 
above; 

(a) 

(c) Persons other c) All cases of 
persons being 
individuals 
referred to in 
items (c) & (d) 
of column 5 
other than 
persons 
deriving 

than companies 
deriving income 
from other than 
business and whose 
residence or 
principal place of 
activity is within the 
territorial area 
mentioned in items 
(d) of column 4; 

(d) Persons other 
than companies 
deriving income 
from business and 
whose principal 
place of business is 
within the territorial 
area mentioned in 
items (d) of column 
4· 

(e) Persons other 
than companies 
deriving income 
from other than 
business and whose 
residence or 
principal place of 
activity is within the 
territorial area 
mentioned in item 
(e) of column 4; 

(f) Persons other 
than companies 
deriving Income 
from business and 
whose principal 
place of business is 
within the territorial 
area mentioned in 
item (e) of column 
4; 

income from 
salary and 
profession 
specified in 
Sec. 44AA(1) of 
the I.T. Act, 
1961 and 
Insurance 
Agents and 
whose surname 
begin with 
alphabets "M" 
to "Z"; 

d)AlI cases of 
persons other 
than 
individuals 
referred to in 
items (c) & (d) 
of column 5 
other than 
persons 
deriving 
income from 
salary and 
profession 
specified in 
Sec. 44AA(1) of 
the I.T. Act, 
1961 and 
Insurance 
Agents and 
whose name 
begin with 
alphabets "M" 
to "Z". 

(g) Persons other c) All cases of 
than companies persons referred 
deriving income to in items (e) & 
from other than (£) of column 5 
business and whose other than persons 
residence or deriving income 
principal place of from salary and 

~?~'·i .. ~rO~)4\. ~~:~~:~i~~ withina;~: ~;~~~~~~n in Sec. 
-:::.. I mentioned in items 44AA(I) of the I.T. 
~ ~, ~ (d) and (e) of Act, 1961 and 
~* ~~~' ~~*J~ ________ -L __________ ~ ________________ ~~c~0~lu~m~n~4~;;~ ______ -L~In~s~u=r~a=n~ce~A~~~len~t~s~;.~ 

-i>c1n r~\}"/ 
~'/Page 5 of 12 



4 ITO,Ward 
5(3), Pune 

[erstwhile 
Ward 9(1) 

& Ward 
9(2), Pune 

] 

Pun, 
Mahara~htra 

In the state of 
Maharashtra -

Area within the district 
of Pune-

(a)Which is falling 
within following Pin 
Codes 
411012 
411017 
411018 
411019 
411026 
411027 
411031 
411033 
411034 
411035 
411039 
411044 
411057 
411061 
411062 or 
within the Municipal 
Limits of 
PimpriChinchwad 
Municipal Corporation; 

(b)Within the limits of 
Dehu Cantonment; 

(c) Within the limits of 
Maval (Wadgaon) 
Taluka, KhedTaluka, 
Ambegaon 
(Ghodegaon) and 
JunnarTaluka; 

(h) Persons other 
than companies 
deriving income 
from business and 
whose principal 
place of business is 
within the territorial 
area mentioned in 
items (d) and (e) of 
column 4. 

(a) Person 
referred to in 
item(a) of 
column 6 being 
Companies 
Registered under 
the Company Act 
2013 or under the 
Company Act 
1956 and having 
its registered 
office or principal 
place of business 
in the area 
mentioned in 
items (a) (b) and 
(c) of column 4; 

(b) Persons 
being individuals 
referred to in 
item (b) of 
column 6; 

(c) Persons other 
than companies 
deriving income 
from other than 
business and 
whose residence 
or principal place 
of activity is 
within the 
territorial area 
mentioned in 
item(a),(b) (c) of 
column 4; 

f) All cases of 
persons referred 
to in items (g) & 
(h) of column 5 
other than persons 
deriving income 
from salary and 
profession 
specified in Sec. 
44AA(1) of the I.T. 
Act, 1961 and 
Insurance Agents, 
who are not 
assessed to tax 
earlier. 

(a) All cases of 
persons 
referred to in 
corresponding 
entries in 
items Ca) of 
column (5) 
being 
companies 
whose name 
begin with 
alphabets 
"F", "G", 
"H", "I", 
"J"; 

(b) All cases of 
individuals 
being 
managing 
director, a 
director or a 
manager or 
secretary in 
the company 
mentioned in 
item (a) 
above; 

(c) All cases of 
person being 
individuals 
referred to in 
the 
corresponding 
entry in item 
(c) & (d) of 
column 5 
whose 

(d) Persons other principal 
than companies source of 
deriving income income is 
from business from legal, 
and whose medical , 
principal place of engineering or 

- business is within architectural 

fI
\~. ,<;\o(\:~ 0 ~D0"o",," . the territorial profession or 

.... K.0~\ area mentioned the profession 

(cJ~l\ in item Cd) of of :a ,~'. :~ column 4. accountancy 

~J~~~~~~*~ ________ -L ____ ~~ __ ~ __________________ f-________________ L-__ ~~~~~n~su~~~~~~~~~~~~_c_al~ 
Page 6 of 12 
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or interior 
decoration or 
any other 
profession as 
is notified by 
the Board 
under section 
44AA(1) of the 
Income-tax 
Act, 1961 and 
Insurance 
Agents and 
whose 
surname 
begin with 
alphabets "A" 
to "L"; 

Cd) All cases of 
person other 
than 
individuals 
referred to in 
the 
corresponding 
entry in item 
Cc) & Cd) of 
column 5 
whose 
principal 
source of 
income is 
from legal, 
medical, 
engineering or 
architectural 
profession or 
the profession 
of 
accountancy 
or technical 
consultancy 
or interior 
decoration or 
any other 
profession as 
is notified by 
the Board 
under section 
44AA(I) of the 
Income-tax 
Act, 1961 and 
Insurance 
Agents and 
whose name 
begin with 
alphabets "A" 
to "L" 



5 ITO,Ward 
5(4), Pune 

[erstwhile 
Ward 
9(3), 

Ward 9(4) 
& Ward 

9(5), Pune 
] 
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PU Die, 
Maharashtra 

(d) ) Area within the 
district of Pune with 
following PIN Codes of 
Pimpri Chinchwad 
Municipal 
Corporation-

1) 411019 
2) 411033 
3) 411035 
4) 411044 
5) 411057 I 
6)411062 

(e) Areas falling ':Y2thin 
the limits of PCMe 
other than the areas 
falling within the 
jurisdiction of Ward 
5(1) &5(2), Pune 

(f) Areas falling "'fithin 
the limits of Dehu Road 
Cantonment 

In the state of 
Maharashtra -

Area within the district 
of Pune-

(a)Which is falling 
within following Pin 
Codes 
411012 
411017 
411018 
4 11 0 19 
4 11026 
411027 
411031 
411033 
411034 
411035 
411039 
411044 
411057 
411061 

(e) Persons other e) All cases of 
persons being 
individuals 
referred to in 
items (e) & (D 
of column 5 
other than 
persons 
deriving 

than companies 
deriving income 
from other than 
business and whose 
residence or 
principal place of 
activity is within the 
territorial area 
mentioned in items 
(d) (e)& (f) of 
column 4; 

(f) Persons other 
than companies 
deriving income 
from business and 
whose principal 
place of business is 
within the territorial 
area mentioned in 
items (d) (e) & (f) of 
column 4. 

(a) Person referred 
to in item(a) of 
column 6 being 
Companies 
Registered 
under the 
Company Act 
2013 or under 
the Company 
Act 1956 and 
having its 
registered office 
or principal 
place of 
business in the 
area mentioned 
in items (a) (b) 
and (c) of 
column 4; 

(b) Persons 
being individuals 
referred to in 

f) 

income from 
salary and 
profession 
specified in 
Sec. 44AA(1) of 
the LT. Act, 
1961 and 
Insurance 
Agents and 
whose surname 
begin with 
alphabets "A" 
to "L". 

All cases of 
persons other 
than 
individuals 
referred to in 
items (e) & (f) 
of column 5 
other than 
persons 
deriving 
income from 
salary and 
profession 
specified in 
Sec. 44AA(1) of 
the LT. Act, 
1961 and 
Insurance 
Agents and 
whose name 
begin with 
alphabets "A" 
to "L". 

(a) All cases of 
persons 
referred to in 
corresponding 
entries in 
items (a) of 
column (5) 
being 
companies 
whose name 
begin with 
alphabets 
"K", "L"&" 
M" 

(b) All cases of 
individuals 
being 
managing 
director, a 
director or a 
manager or 
secretary in 



411062 or 
within the Municipal 
Limits of 
PimpriChinchwad 
Municipal Corporation; 

(b)Within the limits of 
Dehu Cantonment; 

(c) Within the li~its of 
Maval (Wadgaon) 
Taluka, KhedTaluka, 
Ambegaon 
(Ghodegaon) and 
J unnarTaluka; 

item (b) of 
column 6; 

( c) Persons other 
than companies 
deriving income 
from other than 
business and 
whose residence 
or principal place 
of activity is 
vnthin the 
territorial area 
mentioned in 
item(a),(b) (c) of 
column 4; 

(d) Persons other 
than companies 
deriving income 
from business 
and whose 
principal place of 
business is vnthin 
the territorial 
area mentioned 
in item (d) of 
column 4; 

the company 
mentioned in 
item (a) 
above; 

(c) All cases of 
person being 
individuals 
referred to in 
the 
corresponding 
entry in item 
(c) & (d) of 
column 5 
whose 
principal 
source of 
income is 
from legal, 
medical, 
engineering or 
arch itectural 
profession or 
the profession 
of 
accountancy 
or technical 
consultancy 
or interior 
decoration or 
any other 
profession as 
is notified by 
the Board 
under section 
44AA(1) of the 
Income-tax 
Act, 1961 and 
Insurance 
Agents and 
whose 
surname 
begin vnth 
alphabets 
"M"to"Z"j 

(d) All cases of 
person other 
than 
individuals 
referred to in 
the 
correspondi ng 
entry in item 
(c) & Cd) of 
column 5 
whosc 
principal 
source of 
income is 
from legal, 
medical, 
engineering or 

~ architectural ' 

o_~(1""O',~~ ~~~ ~~~f~~~~~Si~~ 
accountancy 

~ ~ • or technical ~. ba·n~g.b~'.~~~~~~'L~ ________ ~ ____ 4-__ ~ ________________ -f ________________ L-__ ~~~~ ___ 'T I ~ , ... ; consultancy 
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(d) Area within the 
district of Pune with 
following PIN 
Codes of 
PimpriChinchwad 
Municipal 
Corporation-

1) 411019 
2) 411033 
3) 411035 
4) 411044 
5) 411057 
6)4 11062 

(e) Areas falling within 
the limits of PCMC 
other than the areas 
falling within the 
jurisdiction of New 
Ward 5(1) &5(2), Pune 
(To be inserted) 

(f) Areas falling within 
the limits of Dehu Road 
Cantonment. 

(g) Area covered under 
MavalTaluka ; 

(e) Persons other 
than companies 
deriving income 
from other than 
business and 
whose residence 
or principal 
place of activity 
is within the 
territorial area 
mentioned in 
items (d) (e) & (f) 
of column 4; 

(f) Persons other 
than companies 
deriving income 
from business 
and whose 
principal place of 
business is 
within the 
territorial area 
mentioned in 
items (d) (e) & 
(f)of column 4. 

(g) Persons other 
than companies 
deriving income 
from other than 
business and whose 
residence or 
principal place of 
activity is within the 
territorial area 
mentioned in item 
(g) of column 4; 

(h) Persons other 
than companies 
deriving income 
from business and 
whose principal 
place of business is 
within the territorial 
area mentioned in 
item (g) of column 4. 

(i) Persons other 
than companies 
deriving income 
from other · than 
business and whose 

or interior 
decoration or 
any other 
profession as 
is notified by 
the Board 
under section 
44AA(1) of the 
Income-tax 
Act, 1961 and 
Insurance 
Agents and 
whose name 
begin with 
alphabets 
"M"to"Z'" 

(e) cases of 
persons being 
individuals 
referred to in 
items (e) & (f) 
of column 5 
other than 
persons 
deriving 
income from 
salary and 
profession 
specified in 
Sec. 44AA(I) of 
the I.T. Act, 
1961 and 
Insurance 
Agents and 
whose surname 
begin with 
alphabets "M" 
to "Z"; 

(f) All cases of 
persons other 
than 
individuals 
referred to in 
items (e) & (f) 
of column 5 
other than 
persons 
deriving 
income from 
salary and 
profession 
specified in 
Sec. 44AA(I) of 
the LT. Act, 
1961 and 
Insurance 
Agents and 
whose name 
begin with 
alphabets "M" 
to "Z", 

(g) All cases of 
persons referred 
to in items (g) & 
(h) of column 5 
other than persons 
deriving income 
from sal a and 



6 ITO,Ward 
5(5), Pune 

[erstwhile 
Ward 
10(1), 
Ward 
10(2), 
Ward 
10(3), 
Ward 

10(4) & 
Ward 
10(5), 
Pune] 
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In the State of 
Maharashtra-

Area within the district 
of Pune-

(a)Which is falling 
within following Pin 
Codes 
411012 
411017 
411018 
411019 
411026 
411027 
411031 
411033 
411034 
411035 
411039 
411044 
4 11057 
411061 
411062 or 
within the Municipal 
Limits of 
PimpriChinchwad 
Municipal Corporation; 

(b)Within the limits of 
Dehu Cantonment; 

(c) Within the limits of 
Maval (Wadgaon) 
Taluka, KhedTaluka, 
Ambegaon 
(Ghodegaon) and 
.JunnarTaluka; 

(d) Within the limits of 
Talukas of Ambegaon 
(Ghodegaon) and 
Junnar. 

residence or 
principal place of 
activity is within the 
territorial area 
mentioned in items 
(d), (e) & (f) of 
column 4; 

(j) Persons other 
than companies 
deriving income 
from business and 
whose principal 
place of business is 
within the territorial 
area mentioned in 
items (d), (e) & (f) of 
column 4. 

(a) Person referred 
to in item(a) of 
column 6 being 
Companies 
Registered 
under the 
Company Act 
2013 or under 
the Company 
Act 1956 and 
having its 
registered office 
or principal 
place of business 
in the area 
mentioned in 
items (a) (b) and 
(c) of column 4; 

(b) Persons being 
individuals 
referred to in 
item (b) of 
column 6; 

(c) Persons being 
individuals 
deriving income 
from other than 
business and 
whose residence 
or place of 
employment is 
within the 
territorial area 
mentioned in 
item (a) (b) & (c) 
of column 4 

(d) Persons 
than companies 
deriving income 
from other than 
business and 
whose residence 
or 

profession 
specified in Sec. 
44AA(I) of the LT. 
Act, 1961 and 
Insurance Agents; 

(h) All cases of 
persons referred 
to in items (i) & (j) 
of column 5 other 
than persons 
deriving Illcome 
from salary, who 
are not assessed to 
tax earlier. 

(a) All cases of 
persons 
referred to in 
corresponding 
entries in 
items (a) of 
column (5) 
being 
companies 
whose name 
begin with 
alphabets 
"N" to "Z"; 

(b) All cases of 
individuals 
being 
managing 
director, a 
director or a 
manager or 
secretary in 
the company 
mentioned in 
item (a) 
above; 

(c) All cases of 
persons being 
individuals 
referred to in 
item (c) of 
column 5, 
having 
principal 
source of 
income from 
Salary and 
whose 
surname 
begin with 
alphabets "A" 
to "Z". 

persons 
referred to in 
items (d) & (e) 
of column 5 
other than 

rsons 



Copy for information to: 
1 The Pr. CCIT, Pune. 

place of activity 
is within the 
territorial area 
mentioned in 
item Cd) of 
column 4; 

(e) Persons other 
than companies 
deriving income 
from business 
and whose 
principal place of 
business is 
within the 
territorial area 
mentioned in 
item Cd) of 
column . 

deriving 
income from 
salary and 
profession 
specified in 
Sec. 44AACl) of 
the LT. Act, 
1961 and 
Insurance. 

o 
v--1 v°'V 

~~\~\ ... o'\>'" 

(ASEEM SHARMA) 
ddl. Commissioner of Income Tax, 

Range-5, Pune. 

2 The CCIT, Pune, The CCIT (ReAc), Thane and The CCIT (ReAc), Nashik 
3 The Director General of Income-tax (Inv.), Pune. 
4 The Pr. Commissioner of Income Tax-3, Pune 
5 The Pr. Commissioner of Income Tax-I, 2 & 4, Pun ,Pr. CIT-I ,Thane and Pr. CIT-I, Nashik 
6 All CsIT, CIT(A), DIT(Inv.), CIT(Exmp.), CIT(IT/T ), CIT(Audit),CIT(CO), CIT(ITAT)-I & II 

and CIT(TDS), Pune. 
7 The AddU Jt. Commissioner of Income-tax, Rang -4 ,Pune and Satara Range, Satara . 
8. All AOs under the charge of Pro CIT-3, Pune and 0-3,Pune. 
9. The PRO, Pune 
10 Notice Board of PratyakshakarBhawan, Akurdi, AayakarBhawan, Sadhu Vaswani, Pune, 
Income-tax Office, PMT Bldg., Pune, PraptikarSadan, arve Road, Pune & B.O. Bhavan, Pune. 
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Addl. ommissioner of Income Tax, 

Range-S, Pune. 



OFFICE OF HE
Pr. COMMISSIONER OF IN OME TAX-4,Pun:

WWW. gains-mien
3rd Floor, Aaykar Sudan. Bodhi Tower, 548/2

am new,WW. a’iti’i aim. 548/2
Telei'axz- 020-24261318

No.Pn./CIT-4/Jurisdiction/120/2020-21/,355

one a UN ER sscn 120on
In exercise of the powers conferred by sub-5e

tax Act, 1961(43 of 1961) and in accordance with N

Sallisbury Park.Gultckdi,Pune-411037
.a-miafi ms, W, $411037qmm- 020-24261318

F=============================
page: 14.09.2020

HE lNgOME-TAXACT. 1961

:tion (1) and (2) of section 120 of the Income-
tification Number 5.0. No. 2752(5) dated 22”"

October, 2014 of Government of India, Central Boa d of Direct Taxes, published in the Gazette of
India, Extraordinary, Part-II, Section 300 [Notific tion No. 50/2014/F/No. 187/38/2017(ITA.I)],
Notification No. 64/2014 F. No. 187/40/2014 (ITA- ) dated 13.11.2014; subsequent order of the
PrinCIpal Chief Commissioner of Income-ta (CCA), Pune, dated-14.11.2014 Vide
No.PN/CC/Admn/C&A/2014-15/5366, S368, S370 alocating Ranges including Special Ranges under
the jurisdiction of Pr.CIT / CIT ~4, Pune, I, the Princi
been authorized so, vide notification no. 62 5.0.275
CCIT, Pune’s dated 28/08/2020 Order
PN/Pr.CC/Est./C&A/ReAC/100/2020/1184 and Cor-rig
Assessment /2020-21/1381 dated 11.09.2020 am
PN/Pr.CC/Est./C&A/Faceless Assessment [2020-21/11
Order No. Pn./CIT-IV/Tech./ Jurisdiction/2014-IS/36
6/Jurisdiction /120/ 2019-20/1872 dated 01.10.2019
Sr. No. (1) to (4) of Column (1) with the number and
02. Accordingly, this order supersede
No. Pn./CIT-4/Tech.[Jurisdiction [2020-21/29
03.

Enci : - Schedule

Pr. C

W421The Pr. CCIT, Pune / The CCIT, Pune/ DGIT(In
2. The Pr. Commissioners of Income Tax-1 /2 /3
3. The Pr. CIT (Central), Pune, CIT (ITAT) - I an

CIT (IT 8i TP), Pune and CIT (Exemption), Pun?
4. The CIT (Admin & TPS) and CIT (Audit), Pune.
5. All CsIT (Appeal), Pune.
6. Addl./Jt. Commissmners of Income Tax, Ran

Income Tax, Range -1, Soiapur with request
the A.O.‘s of their Ranges.

7. All A.O.‘s /TRO/ 000 in the Charge of Pr. CIT
8. The PRO, Pune / The ZAO, CBDT, Pune.
9. Notice Board / ASK Centre, for necessary com:

This notification shall come into force
:L

I Commissioner of Income-tax- 4, Pune, haying
(E) dated 13‘” August, 2020 of ITA—I & The Pr.
No.01/100 of 2020 Vide F.No.

ndum Order No. PN/Pr.CC/Est. /C&A/ Faceless
ending Order No.02/100 of 2020 Vide F. No.
85 dated 28.08.2020, hereby in continuation to
79 dated 15/11/2014 and order No.PN./PCIT~
make the following amendments. new entry at

words as per schedule below is inserted.
the Office Order 0.5 120 of the Act Vide F.
dated 02.09.2020.
h effect from 1349342939

-Sd.
(K. P. C. Rao)

tommissmner of Income Tax -4,
Pune

v.), Pune.
Dune, Pr.CIT-1, Thane, Pr.CIT-1, Nashik
II, Pr. DIT (Inv.), Pune,
, CIT (TDS), Pune.

ges - 7 / 12 Pune, Add|./Jt. Commissioner of
to issue appropriate jurisdiction orders amongst

~ 4, Pune.

liance.@‘QW
(M. C. Thakur)

Income Tax Officer, HQ—4(1),
For Pr. Cdmmissioner of Income Tax- 4, Pune
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IURISDIC‘I‘ION OF ADDL / IT. COMMISSIONERS OF INCOME‘I’AXIN Pr.CIT-4. PUNK.

7*?neeimzr”— ‘-
S. . of Income Head
No Tax We" 70mm“he: Persons or classesofpersons Cases or classes otceses
R Authorities# v

2 3 _ 4 s a
I

. InthestateoIMahuaghua_ g—~« — --— --,,___ ,. -e ,_
r

l Addl. / Jom: Pune. (a) District oiPune other than (a) persons being companies registered (a) ancesesoipemnsreierredtoinCIT- Range- 7. Maharas areas within Pimpri under the Companies Act. 2013or corresponding entries In item (a) atPune htra Chinchwsd Municipal under the Companies Act. 1958 and column 8 being companiesWhose
. Corporation and Mural. having its registered office orhaving names beginwith the alphabet "1",(Earlier Khed. Junnar. Ambegaon its principal place oi business in the “1!“. 'L”, “M‘. “1'" or “X“:Ra"99‘ 7! Talukas oi Pune District. area mentioned in item (a) of column4: (b) all cases oi individualsbeingPu"? +

managing director or director or52m" 14 (b) area within the District of (1:) person:being individualsreferred to manager or seaetary in the”“29" ' Pune - in item (b) of column 8: companies referred to in the.walfi (i3WWW WfollowingPIN Codes: (c) persons other than companies above;
“1001. 411008. deriving incomelromsourcesother (c)allcasesotpersonsreferredtoin

; 411014. 411015. thanincome from businessor corresponding entriesinitemm) and
; 411913. 411022, professionandresidingwithinthe (choicehmnfiotherthanthose
i 411028, 411036. War-eamentionediniiem(b) whoseprincipalsourceoiincomeis
‘

411040, 411048, oicolumn4; iromsalary.
412201, 412202. (d) persomother than companies (d) w the cases ofpersons relened to
412110. 412307. deriving income from businessor a; item (9)91mm 5, other than theand 413308. WWI)“ andwhose principalplace case: [my within the jurisdiction ofdbitsiness or profession is within the . . .

(i1) Area fallingwithinaxe-me -- “territorial area mentioned in item (b) 3"“$3,113: I”m'mgefa:_ 1 2 3afBaramadlammmd' oicolurnni.
_ and UasUusCh ate the.

'

taluka.Didapurtaluhaud (B) M the [3950135 who are nanny as we dig °

_ a registered oflice orwhoseprincipal charge of the Principal CommxssonerSaswadMd”)Mm place albusiness orwho is residing /Cornnussxoner of Income Tax - 4.
(0 Districtoanne within the territorial area mentioned in Pane.

((20!column 4:

W



. fibedmtion if K!ham.7“
I

Read ‘7” - 7— '1'.“— A *
._§“Lh°éflos i More “M‘W‘ll It" Femoral”...aim Cunard-menu”z ‘ * ~~ e- e _~x \ALfi,NH . 5 .fiddl. lloxm Pun .an; Range-12, I Mane tn

In the state 01Muhamm-
P11“. '

“ .—_...~ ~——-~“-Ah—-n —~. ~ —~.
(a) sttnct o! Paneother (a) pawn: being compute. «Ramayana-wto(Earner thanueunnderfimpfi mmummmma in InfluxRange- 12 CNN“ “map“ We! theComic-Au. mom «mechanismPune + ' cmwmim‘ andMaval. Wmtwmw'm Wuhan-”509i:: same, mctlunnufimbegaon mmmmdmmu mumvm-v-w'

Range- 13' TalukasofPuneDisu-ict. area mnfionedhhm(a)oteohnun4; 'W'oc'Y'cr'Z";Pane
!

)

(”mush-humanism» anallcaadtndivuukbdngl

miummwtcolumsz mflmufim 1«mumbling ‘kWW(b)areuriuunmeniauietol Wmmmm _‘Pune-
abovc;

following-mom“ -MMWMMW (Qtnmdmmfmedb 2411060 humbulhnuoxprofeaionand mcorrespondungenuiesin ,

411032 tuidingflthlnmeterrimmm item(c)md(d)otcolumn5411047 mantionedinitem (b)&(c)ofcolunm mmmm412201 4:
princxpal sourcedhcomeis412818 ‘.1: ‘

K» from salary.W, ”Wang _;gd)‘petsom cummaneompanies(dame-i N 111013de ' ' dumutcomefrombnsinmoxPuno- “—
H. 1‘ .',-‘ ‘ [notation andwhose principal placeofbmineuor protectionismuun the

territorial area mentioned in item (b) &(c) of column 4.

i

(a feigned to in Item @191
7 ‘

W
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mamammm”aluminiumCNnchmdM
Corporationanduml."— ' M ‘ ' ” " Miami-5m.--WuhaotPuneDmnct.
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machinations“:teWtion Head Terfltoria]Ana T153110}: or classes ofpersons
come

Tax quarter:
Authorities

MEL/101m Soupur. In the state orMaharashtra - w - ~—-—~ _7__ -__-,, «-
CIT, Rango- Maharashtxa

‘ .

l, Sohpnr Dam“ °f Solapm" (a)PerSOns other than companiesderiving (3)3“ candPMW
(gag-fl..- (3) Areas {ailing within the income from business 01' PM“ 7 mm; a; -« 9:,“ - m
Range. 1' limits of Solapmcity and and whose principal Pk“ 0‘W (I), (b) m.. am!!!“ a
Solapur + 5018?“! 0153‘“ °' Pm‘mm i‘ within the armorial m 1': ' t' ' I

Range- 2 are: mentioned initem (8)01001‘13‘1‘4? Wumm
I

Solapur) (mm other than comma!”dam
income from some: other than

and residing within themuted!!!m E

4. :. ~ mama-Mound»- W15 , , in
(c).nd(d)ofcolunm8mher
than those who“ primal“
sourcediwomeisfromflhm

(c) Allemsolpersons referradto
in corresponding entries in item
(c) and (d) of column 5 Whose

pdnclpal sources of income is

from Sam.
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TaxRecovery
omcex - 4,Pm.

Pune.
Maharashtra

In the state of Maharashtra _

(a) Dlstrict of Pune olher (a) person: beingcompaniesWgin“areas mthtn Pimpri under the Companies Act. 20l3 or
chwadMumcipal under the Companies Act. 1888 and

Corporation andMan]. having its registered oflice or having
Khed. Junnax. Ambeqaon its principal place ofSmut!!!"H‘ ’

Talukas of Pune Distn‘ct. axea mentioned in item (a) dcolunm4:

(b) areawithin the Districtof (b) persona being individnzkzelenod to
Pune- initem(b)otoolumn6;
which is falling within
the following PIN
Codes: (c) person: other thancompaniel deriving
411001 411006 inocmehomeomcsathexthanincomo
«11014 411015 £101!!deme
41IN .

7

I t ‘ W
411047 412207 _

anew-mime» :

412216
411013, 411022. (mmowmmoom
411028. £11035. . ,_

Hgmftgggtnofiombnmox
’ "“‘wofasflonendv‘mooopm It!”

411040. 411048.
412201. 412202,
412110, 412307.“
412308;

(11)mammme

oihueinessorproteesioniswithinthe
tetfitorialone mentioned in item (13) of
comm“;

limedsmmrgmge: i

(mmuamnym the .i

».vv«

(anncuesotpenomrehrredto

' “fiafi‘fipfi“‘1'wa
mmmmm(notootumnflbeing
companieswhooenambegln

'L’or‘M'ot‘P‘oflWoxW”
qu'X‘u'Y‘oxw;

concepondtng entry in item (a)
above. "terrodto
in corresponding entn'ee tn
items (c) and (d) of comm 5
other than thosewhose
principal source ohncome is
tromsalery:

|

—— A
E110

H...



Wcl 0! Pulhanueufim‘gg - (°)P°”°“’Memdloinitem(d)ot (d)allcuuolpenonsreletredto
Chinchwad Municj {m whim" 6' “in! individualsderiving inmowing entry in item
Coxpomu'On and “:81 "worm from sourcesother than income (e) of column 5.whose principal
Khed 1mm“

- (1?!!! business orprobation and residing source ofMom. is torn
Tam)“ ~Aml>eqaon muuntheierrilorialereamentionedln Wemdingthe0‘ Panemm“ item (0) 0! column 4. employees 0!defence net-vices.

» - Gummy State
Government. local
Government. allCentral
GovernmentUndertaking: /
Corporations.all State
GovernmentUrdu-takings I
Corporations,all PublicSector
Undertakings.Public Sector
Benin.

(d) District ofSolapur. (OPeuonsotherthancompaniesderiving
{

__

4.__.

4

._

orprofeedonend
wlweeprincipalpleceoibusineaor
protedoniewitidntheterritorielaren
mentionedinitem (d) 0! column 4;
mmmuuneompmesdmving

(e)Allmesolpereonsreferredto
incorrespondingenuiesinW(3)-income from some: other than income (0 All cues °‘ individuals being

from businea or profession and residing
within the territorial area mentioned in
item (d) of column“);
(is) Persons being companies registered
under the Companies Act. 2013 or under
the Companies Act. 1956 and having its
registered olfice or having its principal .

place 0! business in the area mentioned in
item (d) 0! column4;
(i) Persona being individuals referred to in

item (1) oi column 6.

managing director or director
or manager or secretary in the
companies referred to in ‘

corresponding entry in item (h)
of column (5).

W
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OFFICE OF THE 
ADDITIONAL COMMISSIONER OF INCOME TAX RANGE-7, Pune 

3rd Floor, Aaykar Sadan, Bodhi Tower, 548/2B, Sallisbury Park, Gultekdi, Pune-411037 

No.Pn.lAddI.CITlRange-7/Jurisdiction Order/1 04/2 020-211 I q~ Date'. 14.09 .2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT. 1961 

In exercise of \he powers conferred by sub-section (1) and (2) of section 120 of the Income- tax Act, 1961 (43 of 1961) and in accordance with NotifIcation 

Number 5 .0 . No. 2752(E) dated 22nd October, 2014 of Government of India , Central Board of Direct Taxes. published in the Gazette of India, Exlraordinal'j , 
Part-II, Section 3(ii) [Notification No. 50/2014/F/No. 187/38/2017(ITA.I)], Notification No. 6412014 F. No. 187/40/2014 (ITA-I) dated 13.11 .2014; subsequent order 
of \he Principal Ch;-,f Commissioner of Income-t-.x (CCA), Pune, dated-14.11 .'014 vide NO.PN/CC/Admn/C&Al2014-15/5366, 5368, 537" allocating Ranges 
induding Special Ranges under the jurisdiction of Pr.CIT 1 CIT -4, Pune, I, the Addl. Commissioner of Income tax, Range-7 Pune , having been authorized so, 

vide Iilotification no. 62 5.0.2755 (E) dated 13th August, 2020 of ITA-I & The Pr. CCIT, Pune's dated 28/0812020 Order NO.011100 of 2020 Vide No. Pn.ICIT-
4/JurisdictionI120/2020-21 /1184 and Corrigendum Order No. PNJPr.CC/Est. IC&AI Faceless Assessment /2020-2111381 dated 11.09.2020 amending Order 
NO.02l100 of 2020 V ide F. No. PN/Pr.CC/Est./C&AlFaceless Assessment 12020-21/1185 dated 28.08.2020, and subsequent Order of PCI, -4 , Pune vide 
NO.PN.lPCIT -4/Jurisdiction/120/2020-21/335 dated 14.09.2020, superseding his order NO.PN.lPCIl'-IVlTech.IJurisdictionI2020-21/298 dated 02.09.2020 , maKe 
\he following amendments, at Sr. No. (1) to (6) of Column (1) with the number and words as per schedule below is inserted. 

02. This notification shall come into force with effect from 13.08.2020 

Encl:- S chedule ~~\ 
(N~\ha 'iw~ri) 

Addl . CI, Range-7 , Pune 

1 



2

-
- - .tion to · 

t . "The Pr CCIT. Pune 1 The CCIT. Pune 1 DGIT(lnv.), Pung. 
n,e f't Commi&slone" ollnoome Tax- 1 1213 Puna, Pr.CIT-1, Thana, Pr.CIT-1, Nashik 
the PI' CIT (Central). Pune, CIT (ITAT) _ I and II . Pro DIT (Inv.), Puna, CIT (IT & TP) , Pune and CIT (Exemption) , Pune, CIT 
(TDS), pun, 

4 , n,e CIT (Admin 8. TPS) and CIT (Audit), Puna. 
All C&IT (Appeal) , Pune. 
AN A 0 'f; !TROI 000 in the Charge of Pro CIT - 4 , Pune. 
n,e PRO, Punel The ZAO, CBDT, Pune. 
NobOe Board I ASK Centre, for necessary compliance. 

~~ 
(Nishtha "Tiwan) 

Add\. ell Range-7 , p~ne 
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r 
'" 

I DCIT/ ACIT , Citde - 7, Pune 

S. Oetdgnlltion Head Territorial Area Persons or classes of persons Cases or classes of cases No ottncolfle fix Quarters 
A.uthorities 

I I 3 4 5 6 I 

11 'Oy./ MSt. or, District Pune, In the state of Maharashtra _ (a) persons being companies registered under the (a) all cases of persons referred to in 
CUde-7, Pune Maharashtra (a) District of Pune other than Companies Act, 2013 or under the Companies Act, corresponding entries in item (a) of column 5 

I areas within Pimpri 1956 and having its registered office or having its being companies whose names begin with the 

i Chinchwad Municipal principal place of business in the area mentioned in alphabet "J", "K", ilL", IIMIt,IIT" or " X"; 
Corporation and Maval, item (a) of column 4; 
Khed, Junnar, Ambegaon (b) all cases of individuals being managing 
Talukas of Pune District. (b ) persons being individuals referred to in item (b) of director or director or manager or secretary 

column 6; in the companies referred to in the 
(b) area within the District of corresponding entry in item (a) above; 

Pune- (c) persons other than companies deriving income from 
(i) which is falling within the sources other than income from business or (c) all cases of persons referred to in 
following PIN Codes: profession and residing within the ~erritorial area corresponding entries in item (c) and 

I 411001, 411006, 411014, mentioned in item (b) of column 4; 
411015, 411013 411022, (d) of column 5 other than those whose 
411028, 411036, 411040, (d) persons other than companies deriving income from principal source of income is from salary. 
411048, 412201, 412202, business or profession and whose principal place of 
412110 412307 412308. business or profession is within the tenitorial area (e) All tile cases of persons referred to in item (e) of 

I mentioned in item (b) of column 4. 
COlWlI1I 5, otller than tile cases falling tuithin lhe 

(ti) Area falling within the limits of 
jurisdiction of tile Principal Connnissiollm / 

i Baramati taluka, Daund taluka, (e) All the persons who are having registered office 
ConJlllissiollers of Income Tax - 1, t 3 and IS u't'/J.,. I 

Indapur taluka and Saswad or whose principal place of business or who is 
this Cllarge i.e. tile chnrge of tile Principal residing within the territorial area mentioned in (Purandar) talukas; 

(c) of column 4 Commissioner/ Commissioner of Income Tit'!' - 4 .. PInw'. 

(c) District of pune 
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. "". . , ,.... .. m • • ' --:dl' """.,~. ~ .. . --

ITO Ward 711\. Pune 
S. betsignation Head N. or income To; Qu.mrs TetThorlal ..... rea Penon, OT claases of person, Cases or classes of cases 

1 
Au'thoritiefi 

2 3 4 5 6 

lncome Tax Disbict Pun!!, In the sta~ of Maharashtra _ '1 persons other than comparues deriving '1 All cases of persons refereed to in 
2 OfIic.w, Ward Maharashtra a) District of Pune _ income from sources other than income corresponding entries in itt=. (a) and (b) 

7(l~ Pune which is fa lling within the following Pin from business or profession and residing of column 5 other than those whose 

Codes: within the territorial area mentiollt'd in principal source of income is from 
411001, 411006 column 4 ..my. 

bl persons other than companies deriving 
income from business 01 profession and 
whose principal place of business or 
profession is within the rerritorial area 
mentioned in (01= 4. 

& 



5

" 

-~ . -

ITO Ward 7(3\ Pune . \ 
S. besignlltion Head \ \ \ No of~Tax Quutel'S 

Territorial Area l'etSOI\S or clulles of petllOI\S Cases or classes of cases 

1 
Authorities 

2- 3 5 6 4 
3 In the state of Maharashtra _ IhcomeTax District Pune, 

Officer, Ward (a) area within the District of Pune (a) persons other than companies deriving ~a) All cases of persons t.efeRed to in 

7(3).Pune 
Maharashtra which is falling within the income from sources other than income corresponding entries in item (a) and (.b) 

follOwing PIN Codes: from business or profession and residing of co\unm. 5 'ollier than '&oae whose 
411014, 411015 within the territorial area mentioned in principal source of income 1s from 

I column 4; salary. 

, 
(b) persons other than companies deriving 

income from business or profession and 

, whose principal place of business or 
profession is within the territorial area 
mentioned in column 4. 
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r . - -". , 
- -- -

~ ITO Wlltd 14(1), Pune , 

S. Oetsignati01\ -

Nv "eild Tenil-orl.1 Are. Persons or classes of persons , of tncom~ 't.,. Qua.rtel'l Cases or classes of cases 1 

1. I 
Auliuan"tiet! , , 2 3 5 

6 " 1ncomel'b: District Pune. In the state of Maharashtra - (a) persons being companies registered under (a) All cases of persons referred to in <>tI'icer, W vd Maharashtra a) District of Pune other than the Companies Act, 2013 or under th.e corresponding entries in item (a) of 14(1), PUn:e 
areas within Pimpri Companies Act, 1956 and having its column 5 being companies whose names I 
Chinchwad Municipal registered office or having its principal begin with the alphabet, "J & K, and 
Corporation and Maval, place of business in the area mentioned in having Income floss below 30 lakhs. For 
Khed, Junnar, Ambegaon item (a) of column 4; assesses other than company cases having 
Talukas of Pune District. Income/loss below 20 lakhs. , 

(b) persons being individuals referred toin 
(b) All cases of individuals being managing [b) area within the District of item (b) of column 6; 

director or director or manager or Pune-
secretary in the companies referred to in (c) persons other than companies deriving 
the corresponding entry in item (a) above; I 

(i) which is falling within the income from sources other than income 
following PIN Codes: from business or profeSSion and reSiding (c) All cases of persons referred to in 

411013, 411036 within the territorial area mentioned in corresponding entries in item (c) and (d) 
411022, 411028 item (b) of column 4; of column 5 other than those whose 

(d) persons other than companies deriving 
principal source of income is from salary. 

income from business or profession and 
whose principal place of business or 

, profession is within the territorial area 

! mentioned in item (b) of column 4. 
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v 
, 

ITO Ward 14(3), Pune \ s. Oes'ignation Head 
No offucome Tax Quarters 

Terril-orinl Area Persons or classes of persons Cases or classes of cases 

I Authorities 
1 2 3 4 5 6 

5 In the state of Maharashtra 
Income Tax District Pune, (a) District of Pune other than areas (a) persons being companies registered under (a) All cases of persons referred to in 

I Officer, Ward Maharashtra within Pimpri Chinch wad the Companies Act, 2013 or under the corresponding entries in item (a) 
14(3), Pune Municipal Corporation and Companies Act, 1956 and having its of column 5 being companies 

I Maval, Khed, Junnar, Ambegaon registered office or having its principal whose names begin with the 

Talukas of Pune District. place of business in the area mentioned in alphabet, L" , & M, and having 

I item (a) of colurrL114; Income floss below 30 lakhs. For 
I 

(b) area within the District of Pune - assesses other than company cases 
(b) persons being individuals referred toin having Income/loss below 20 

(i) which is falling within the following item (b) of column 6; lakhs. 

PIN Codes: 
I 

411040, 411048 412307 (c) persons other than companies deriving (b) All cases of individuals being 

412201 412202 412308 income from sources other than income managing director or director or 

I 
from business or profession and residing manager or secretary in the 

within the territorial area mentioned in companies referred to in the 

item (b) of column 4; corresponding entry in item (a) 
above; 

(d ) persons other than companies deriving 
income from business or profession and (c) All cases of persons referred to in 
whose principal place of business or corresponding entries in item (c) 
profession is within the territorial area and (d) of column 5 other than 
mentioned in item (b) of column 4. those whose principal source of 

income is from salary . 
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r2' 
~~-

,/!.. ITO W.rd 14151, Pune 
P"" l)8ip.tion Head 

II- Tcrritorial Area 
PI" of [hrome Ta.x Quarters Persons or classes of persons Cases or classes of cases 

Authorities 
I 2 3 4 5 6 

6 
Income Tax 

LIl the s tate of Maharashtra _ 

Officer. Ward 
District Pune, (a.) D istric t of Pune other than areas (a) persons being companies registered under (a) all cases of persons referred to in 
Mallarashtra 

14(5), Pun. within Pimpri Chinchwad the Companies Act, 2013 or under the corresponding entries in item (a) 

Municipal Corporation and Companies Act, 1956 and having its of column 5 being companies 

Maval, Khed, lunnar, Ambegaon registered office or having its principal whose names begin with the 

Talukas of Pune District. place of business in the area mentioned in alphabet, liT ' or "X" ; and having 

item (a) of column 4; Income / 1055 below 30 lakhs. 

(b) Area within the district of Pune - (b) all cases of individuals being 
Areas falling within the limits of (b) persons being indiv iduals referred to in managing director or director or 
Baramati Taluka , Indapur Taluka, item (b) of column 6; manager or secretary in the 
Oaund Taluka and Saswad (Purandar) 

(c) persons other than companies deriving 
companies referred to in the 

Talukas. corresponding enlTy in item (a) 
income from sources other than income 

(c) New assesses Ward having area from business or profession and reSiding 
above; 

w ithin the district of Pune - within the territorial area mentioned in (c) all cases of persons referred to in 
having the follow ing pincodes: item (b) of column 4; corresponding entries in item (c) 
411001, 411006, 411014, 411015, and (d) of column 5 other than 
411013, 411022, 411028, 411036, (d) persons other than companies deriving those whose principal source of 
411040, 411048, 412201, 412202, income from bus iness or profession and income is from salary, wh o are 
412110, 412307, 412308 whose principal place of business or not assessed to tax earlier (new 

profession is within the te rritorial a rea assesses) . 
mentioned in ite m (b) of column 4 . 



 

 

 
 

OFFICE OF THE 

 ADDL. COMMISSIONER OF INCOME TAX : RANGE-12, PUNE 

अपर आयकर आयुक्त, रेंज-12, पुणे का कायाालय 
Room No. 315, Bodhi Tower, 548/2B, Salisburry Park, Gultekadi, Pune-411037 

तीसरी मंजिल, आयकर सदन, बोधी टॉवर, 548/2बी, सैलीसबरी पाकक , गुलटेकडी, पुणे-411037 

                                                                                             E Mail:      pune.addlcit7@incometax.gov.in 

F.No: Pune/Addl. CIT, R-12/Jurisdiction//120/2020-21/                                                               Date 17.09.2020 

 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the Income-tax Act, 1961(43 of 1961) 

and in accordance with Notification Number S.O. No. 2752(E) dated 22nd October, 2014 of Government of India, Central Board 

of Direct Taxes, published in the Gazette of India, Extraordinary, Part-II, Section 3(ii) [Notification No. 50/2014/F/No. 

187/38/2017(ITA.I)], Notification No. 64/2014 F. No. 187/40/2014 (ITA-I) dated 13.11.2014; subsequent orders of the 

Principal Chief Commissioner of Income-tax (CCA), Pune, dated-14.11.2014 vide No.PN/CC/Admn/C&A/2014-15/5366, 5368, 

5370 and vide notification no. 62 S.O.2755 (E) dated 13th August, 2020 of ITA-I & The Pr. CCIT, Pune’s dated 28/08/2020 and 

Corrigendum Order No. PN/Pr.CC/Est. /C&A/ Faceless Assessment /2020-21/1381 dated 11.09.2020 amending Order 

No.02/100 of 2020 Vide F. No. PN/Pr.CC/Est./C&A/Faceless Assessment /2020-21/1185 dated 28.08.2020, hereby in 

continuation to Order No. Pn./CIT-IV/Tech./ Jurisdiction/2014-15/3679 dated 15/11/2014 and order No.PN./PCIT-6/Jurisdiction 

/120/ 2019-20/1872 dated 01.10.2019. 

And vide subsequent order of   Principal Commissioner of Income-tax- 4, Pune, vide No.PN/CIT-

IV/Tech/Jurisdiction/2020-21/335, Dated 14.09.2020, I, the Additional Commissioner of Income Tax, Range-12, Pune, having 

been authorized so, hereby make the following amendments in the Office Order No. Pn./CIT- IV/Tech./ Jurisdiction/2014-



 

 

15/3679  dated 15/11/2014 ,having been authorized so, new entry at Sr. No. (1) to (4) of Column (1) with the number and 

words as per schedule below is inserted. 

 

2. This notification shall come into force with effect from 13.08.2020 

 

Encl:- Schedule                                                                                                                                 

 

(Sudhendu Das)  
Addl. Commissioner of Income Tax, 

     Range-12, Pune 

Copy for information to: 

1. The Pr. CCIT, Pune / The CCIT, Pune / DGIT(Inv.), Pune. 
 
2. The Pr. Commissioners of Income Tax–1 /2 /3/4 Pune, Pr.CIT-1, Thane, Pr.CIT-1, Nashik 

 
3. The Pr. CIT (Central), Pune, CIT (ITAT) – I and II, Pr. DIT (Inv.), Pune, CIT (IT & TP), Pune and CIT 

(Exemption), Pune, CIT (TDS), Pune. 
 

4. The CIT (Admin & TPS) and CIT (Audit), Pune. 
 
5. All CsIT (Appeal), Pune                                                                                                                      .  
 
6. All A.O.’s /TRO/  DDO in the Charge of Pr. CIT – 4, Pune. 
 
7. The PRO, Pune  
8. The ZAO, CBDT, Pune.  
9. Notice Board / ASK Centre, for necessary compliance.  
                                                                                                                                                                                                

                                                           
                                Addl. Commissioner of Income Tax, 

       Range-12,Pune 



                                                     SCHEDULE 
Sr. No. Head 

Quarters/ 

Designation 

Territorial 
Area 

 Persons or classes of 

persons 

Cases or classes of cases 

1 2 3 4 5 6 

1 Dy. / Asst 
CIT, 
Circle 12, 
Pune 

Pune, 
Maharashtra 

 

In the state of Maharashtra – 
 

(a) District of Pune other than 

areas under Pimpri 

Chinchwad Municipal 

Corporation and Maval, 
Khed, Junnar, Ambegaon 

Talukas of Pune District. 

 

(b) area within the District of 

Pune – which is falling within 

the following PIN Codes: 
411030 

411032 

411047 

412207 

412216 
 

(c) area within the District of 

Pune – Area falling within the 

limits of Shirur Taluka; 

 

(d) District of Pune other than 
areas within Pimpri 

Chinchwad Municipal 

Corporation and Maval, 

Khed, Junnar, Ambegaon 

Talukas of Pune District. 

 

 

(a) persons being companies 
registered under the 

Companies Act, 2013 or 

under the Companies Act, 

1956 and having its 

registered office or having its 
principal place of business in 

the area mentioned in item 

(a) of column 4; 

(b) persons being individuals 

referred to in item (b) of 

column 6; 
 

(c) persons other than 

companies deriving income 

from sources other than 

income from business or 
profession and residing 

within the territorial area 

mentioned in item (b) & (c) of 

column 4; 

 

(d) persons other than 
companies deriving income 

from business or profession 

and whose principal place of 

business or profession is 

within the territorial area 

mentioned in item (b) & (c) of 
column 4. 

(e) persons referred to in item 

(d) of column 6, being 

individuals deriving income 

from sources other than 
income from business or 

profession and residing 

within the territorial area 

mentioned in item (d) of 

column 4. 

(a) All cases of persons referred to in 

corresponding entries in items (a) of 
column 5 being companies whose 

names begin with the alphabet “U” or 

“V” or “W” or “Y” and  “Z” having 

income/loss Rs. 30 lakhs and above. 

For other than company cases having 
Income/Loss Rs. 20 Lakhs and above. 

 

(b)All cases of individuals being 

managing director or director or 

manager or secretary in the 

companies referred to in the 
corresponding entry in item (a) above. 

 

 

(c) All cases of persons referred to in 

corresponding entries in item (c) and 
(d) of column 5 other than those 

whose principal source of income is 

from salary having Income/Loss Rs. 

20 Lakhs and above; 

 

 
(d) all cases of persons referred to in 

corresponding entry in item (e) of 

column 5, whose principal source of 

income is from “Salary” excluding the 

employees of defence services, Central 

Government, State Government, Local 
Government, all Central Government 

Undertakings / Corporations, all 

State Government Undertakings / 

Corporations, all Public Sector 

Undertakings, Public Sector Banks 
and having income Rs. 20 Lakhs and 

above. 



                                                     SCHEDULE 
Sr. No. Head 

quarters/ 

Designation 

Territorial 
Area 

 Persons or classes of 

persons 

Cases or classes of cases 

1 2 3 4 5 6 

2 Income Tax 

Officer, 
Ward 12(1), 

Pune 

Pune, 
Maharashtra 

In the state of Maharashtra – 

 
(a) District of Pune other than 

areas within Pimpri 

Chinchwad Municipal 

Corporation and Maval, 

Khed, Junnar, Ambegaon 
Talukas of Pune District; 

 

(b) Area within the District of 

Pune – 

 

which is falling within 
the PIN Codes 

411030 and 411032. 

 

 

(a) Persons being companies 

registered under the 
Companies Act, 2013 or 

under the Companies Act, 

1956 and having its 

registered office or having its 

principal 
place of business in the area 

mentioned in item (a) of 

column 4; 

 

(b) Persons being individuals 

referred to in item (b) of 
column 6; 

 

(c) Persons other than 

companies deriving income 

from sources other than 
income from business or 

profession and residing 

within the territorial area 

mentioned in item (b) of 

column 4; 

 
(d) Persons  other than 

companies deriving income 

from income from business or 

profession and residing 

within the territorial area 

mentioned in item (b) of 
column 4. 

 

(a) All cases of persons referred to in 

corresponding entries in items (a) of 
column 5 being companies whose 

names begin with the alphabet “Y”   

and having income/loss below Rs 30 

lakhs. For other than company cases 

having Income/Loss below Rs. 20 
Lakhs. 

 

 

(b) All cases of individuals being 

managing director or director or 

manager or secretary in the  
companies referred to in the 

corresponding entry in item (a)above 

having income below Rs. 20 Lakhs; 

 

(c) All cases of persons referred to in 
corresponding entries in item (c) and 

(d) of column 5 other than those 

whose principal source of income is 

from salary having income below Rs. 

20 Lakhs; 

 
 

 

 

 

 

 
 

 

 

 

 
 

 

 

 

 



                                                     SCHEDULE 
Sr. No. Head 

quarters/ 

Designation 

Territorial 
Area 

 Persons or classes of 

persons 

Cases or classes of cases 

1 2 3 4 5 6 

3 Income Tax 

Officer, 
Ward 

12(3), Pune 

Pune, 
Maharashtra 

In the state of Maharashtra – 

 
(a) District of Pune other than 

areas within Pimpri 

Chinchwad Municipal 

Corporation and Maval, 

Khed, Junnar, Ambegaon 
Talukas of Pune District; 

 

(b) Area within the District of 

Pune – 

 

411047,412207 & 412216. 
 

 

(a) Persons being 

companies registered under 
the Companies Act, 2013 or 

under the Companies Act, 

1956 and having its 

registered office or having its 

principal 
place of business in the area 

mentioned in item (a) of 

column 4; 

 

(b) Persons being individuals 

referred to in item (b) of 
column 6; 

 

(c) Persons other than 

companies deriving income 

from sources other than 
income from business or 

profession and residing 

within the territorial area 

mentioned in item (b) of 

column 4; 

 
 

(d) Persons  other than 

companies deriving income 

from income from business or 

profession and residing 

within the territorial area 
mentioned in item (b) of 

column 4. 

 

 

 

(a) All cases of persons referred to in 

corresponding entries in items (a) of 
column 5 being companies whose 

names begin with the alphabet “U”, 

“W” & “Z” ”  and having income/loss 

below Rs  30 lakhs. For other than 

company cases having Income/Loss 
below Rs. 20 Lakhs. 

 

 

(b) All cases of individuals being 

managing director or director or 

manager or 
secretary in the companies referred to 

in 

the corresponding entry in item (a) 

above; 

 
 

(c) All cases of persons referred to in 

corresponding entries in item (c) and 

(d) of column 5 other than those 

whose 

principal source of income is from 
salary. 

 

 

 

 

 
 

 

 

 

 
 

 

 

 

 



                                                     SCHEDULE 
Sr. No. Head 

quarters/ 

Designation 

Territorial 
Area 

 Persons or classes of 

persons 

Cases or classes of cases 

1 2 3 4 5 6 

4 Income Tax 

Officer, 
Ward 13(1), 

Pune 

Pune, 
Maharashtra 

In the state of Maharashtra – 

 
(a) District of Pune other than 

areas within Pimpri 

Chinchwad Municipal 

Corporation and Maval, 

Khed, Junnar, Ambegaon 
Talukas of Pune District; 

 

 

Persons being individuals 

referred to item (a) and (b) of 

Column 6, deriving income 

from sources other than 

income from business or 

profession and residing 

within the territorial area 

mentioned in column 4. 

(a) All cases of persons being 

individuals referred to in 

corresponding entry in column 5, 

whose principal source of income is 

from “Salary”excluding the 

employees of defence services, Central 

Government, State Government, Local 

Government, all Central Government 

Undertakings / Corporations, all 

State Government Undertakings / 

Corporations, all Public Sector 

Undertakings and other Government 

of India Undertakings, Public Sector 

Banks; and who are employees of 

computer / software companies, 

private insurance companies, 

Kirloskar group of companies, 

Cummins India Ltd. and its 

subsidiaries, Bharat Forge Ltd, 

Kalyani group of companies having 

income below Rs. 20 Lakhs.; 

(b) All cases of persons being 

individuals referred to in 

corresponding entry in column 5, 

whose principal source of income is 

from “Salary” excluding the 

employees of defence services, Central 

Government, State Government, Local 

Government, all Central Government 

Undertakings / Corporations, all 

StateGovernment Undertakings / 

Corporations,;all Public Sector 

Undertakings and other Government 

of India Undertakings, Public Sector 
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Banks and other than employees of 

computer /software companies, 

private insurance companies, 

Kirloskar group of companies, 

Cummins India Ltd. and its 

subsidiaries, Bharat Forge Ltd, 

Kalyani group of companies and 

whose surnames begin with the 

alphabets “A” or “B” or “C”  having 

income below Rs. 20 Lakhs; 
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Sr. No. Head 

quarters/ 

Designation 

Territorial 
Area 

 Persons or classes of 

persons 

Cases or classes of cases 

1 2 3 4 5 6 

5 Income Tax 
Officer, 

Ward 13(2), 

Pune 

Pune, 
Maharashtra 

In the state of Maharashtra – 
 

(a) District of Pune other than 

areas within Pimpri 

Chinchwad Municipal 

Corporation and Maval, 
Khed, Junnar, Ambegaon 

Talukas of Pune District; 

 

 

Persons being individuals 

referred to item (a) of Column 

6, deriving income from 

sources other than income 

from business or profession 

and residing within the 

territorial area mentioned in 

column 4. 

 

(a) All cases of persons being 

individuals referred to in 

corresponding entry in column 5, 

whose principal source of income is 

from “Salary” excluding the 

employees of defence services, Central 

Government, State Government, Local 

Government, all Central Government 

Undertakings / Corporations, all 

State Government Undertakings / 

Corporations,;all Public Sector 

Undertakings and other Government 

of India Undertakings, Public Sector 

Banks and other than employees of 

computer /software companies, 

private insurance companies, 

Kirloskar group of companies, 

Cummins India Ltd. and its 

subsidiaries, Bharat Forge Ltd, 

Kalyani group of companies and 

whose surnames begin with the 

alphabets “”D” TO “R”  having 

income below Rs. 20 Lakhs;. 
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Sr. No. Head 

quarters/ 
Designation 

Territorial 
Area 

 Persons or classes of 

persons 

Cases or classes of cases 

1 2 3 4 5 6 

6 Income Tax 
Officer, Ward 

13(4), Pune 

Pune, 
Maharashtra 

 

In the state of Maharashtra – 

 

(a) District of Pune other than 

areas within Pimpri 

Chinchwad Municipal 
Corporation and Maval, 

Khed, Junnar, Ambegaon 

Talukas of Pune District;– 

 

(b) Area falling within the 

limits of, Shirur Taluka ; 
 

 

( c) District of Pune other 

than areas within Pimpri 

Chinchwad Municipal 

Corporation and Maval, 
Khed, Junnar, Ambegaon 

Talukas of Pune District 

 

(d) Area falling within the 

limits of, Shirur Taluka 
 

 

(e) area within the District of 

Pune – which is falling within 

the following PIN Codes: 

411030 
411032 

411047 

412207 

412216 

 

(a) persons being companies 

registered under the 

Companies Act, 2013 or 

under the Companies 

Act, 1956 and having its 
registered office or 

having its principal place 

of business in the area 

mentioned in item (a) of 

column 4; 

(b) persons being 
individuals referred to in 

item (b) of column 6; 

 
(c) Persons being individuals 

referred to item (c) of 

Column 6, deriving 

income from sources 

other than income from 

business or profession 

and residing within the 

territorial area mentioned 

in item (a) of  column 4. 

 

(d) Persons other than 

companies deriving 

income from sources 

other than income from 

business or profession 

and residing within the 

(a)   All cases of persons referred to in 

corresponding entries in items (a) of 

column 5 being companies whose 

names begin with the alphabet “V” 

having income/loss  below Rs. 30 
lakhs.  For other than company cases 

having Income/Loss below Rs. 20 

Lakhs. 

 

(b)  All cases of individuals being 

managing director or director or 
manager or secretary in the 

companies referred to in the 

corresponding entry in item (a) above 

 
(c) All cases of persons being 

individuals referred to in 

corresponding entry in item (c) of  

column 5, whose principal source of 

income is from “Salary” excluding the 

employees of defence services, Central 

Government, State Government, Local 

Government, all Central Government 

Undertakings / Corporations, all 

State Government Undertakings / 

Corporations,;all Public Sector 

Undertakings and other Government 

of India Undertakings, Public Sector 

Banks and other than employees of 

computer /software companies, 

private insurance companies, 

Kirloskar group of companies, 
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territorial area mentioned 

in item (b) of column 4, 

(e) Persons other than 

companies deriving income 

from business or 

profession and whose 

principal place of business 

or profession is within the 

territorial area mentioned 

in item (b) of column 4. 

(f) Persons other than 

companies deriving income 

from sources other than 

income from business or 

profession and residing 

within the territorial area 

mentioned in item (c) of 

column 4, 

(g) Persons other than 

companies deriving income 

from sources other than 

income from business or 

profession and residing 

within the territorial area 

mentioned in item (d) and (e) 

of column 4, 

(h) Persons other than 

companies deriving income 

from business or profession 

and whose principal place of 

business or profession is 

within the territorial area 

mentioned in item (d)and (e)  

of column 4. 

Cummins India Ltd. and its 

subsidiaries, Bharat Forge Ltd, 

Kalyani group of companies and 

whose surnames begin with the 

alphabets “”S” TO “Z” having 

income below Rs. 20 Lakhs; . 

(d) All cases of persons referred to 

in corresponding entries in item(d) 

and (e) of column 5 other than those 

whose principal source of income is 
from salary. 

 

(e) (e) All cases of persons being 

individuals referred to in 

corresponding entry in item (f) of 

column 5, whose principal source of 
income is from “Salary” excluding 

the employees of defence services, 

Central Government, State 

Government, Local Government, all 

Central Government Undertakings / 
Corporations, all State Government 

Undertakings / Corporations, all 

Public Sector Undertakings and 

other Government of India 

Undertakings, Public Sector Banks , 

and who are not assessed to tax 
earlier. 

 

(f) All cases of persons referred to 

in corresponding entries in item (g) 

and (h) of column 5 other than 
those whose principal source of 

income is from salary, and who are 

not assessed to tax earlier. 
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OFFICE OF ADDL. COMMISSIONER OF INCOME TAX , RANGE-I , SOLAPUR 

-J AAYAKAR BHAVAN, HOTGI ROAD, SOLAPUR 413003 
E ·Mail- Solapur.addlcitl@ineometax.gov.in 

Phone No.· 0217·2741767 
No.Sol/Addl. CITR-l/Jurisdiction/120/2020-21 / ~ \ Date - 16/09/2020 

ORDER UNDER SECTION 120 OF THE INCOME TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of 
the Income tax Act, 1961 (43 of 1961) and in accordance with Notification Number S. O. 
No. 2752(E) dated 22011 October 2014 of Government of India, Central Board of Direct 
Taxes, published in the Gazette of India, Extraordinary, Part-II , Section 3(ii) [Notification 
No 50/ 2014/F/No. 187/ 38/20 17(ITA. I], Notification No. 64/2014 F. No. 187 / 40/20 14 
(ITA-I) dated 13/11/2014; subsequent order of the PrincipaJ Chief Commissioner of 

Income-tax (CCA), Pune dated 14/11 /2014 vide No. PN/CC/ Admn/C&A/2014-
15/5366.5368,5370 allocating Ranges including Special Ranges under the jurisdiction of 
Pro CIT/eITA, Pune, I Additional Commissioner of Income tax, Solapur having been 
authorized so, vide Pro Commissioner of Income tax-4 order No. Pn/CIT­
IV / Tech / Jurisdication /2020-21 /298 / dated 02 / 09 /2020, corrigendum order No. 
PN / Pr.CC/ Est/C & A/ Faceless Assessment / 2020-21/1381 dated 11 /09/2020 amending 
order No. 02/100 of 2020 vide F. No. PN. Pro CC/Est/C & A/Faceless Assessmentj2020-
21/1185 dated 28/08/2020 and Pr. C.I.T.·4 Pune's order No. Pn.fCIT-
4/Jurisdiction/120/2020-21/335 dated 14 / 09/2020, hereby in continuation to Order No. 
Sol/Jt.CIT/R-I/Juris/2014·15/1098 dated 15/11/2014 and Order No. Sol/Jt.CIT/ R· 
1 jJuris /120/20 19-20/ dated 01/10/ 2019 , make the following amendments, new entry at 
Sr. No. (IJ to (4J of Column No. (2J with the number and words as per schedule below is 
inserted-

"direct that the jurisdiction of the Deputy Commissioner of Income tax /Assn . 
Commissioner of Income tax and Income Tax Officers working under JCIT / Addl.CIT Range­
I, Solapur with their Head Quarters at Solapur shall exercise the powers and perform the 
functions in respect of schedule cases or class of cases specified in the corresponding 
entries in column (6) of the said Schedule-I, or of such persons or classes of persons 
specified in the corresponding entries in column{S) of the said Schedu le-I in such 
territorial area as specified in respect of all income of classes of income" . 

Accordingly. this order supersedes the office order u / s 120 of the Act Vide order No. 

No.Sol/ Addl. CIT /Jurisdiction/120/2020-21/179 Date - 07/09/2020. 

r-;;;;;:;-:;;;;;:;T~h;:.is~o~r~d~e~r~slhall come into force with effect from 13/ 08/ 2020. 
~0IcI 3111l"'~ 31lq<O'i1 

qm-4. qm 
• 

- , ~ SEP 2020 \(. 
6sO 

~~ 1,.Ofl1OliSsionef of Income T~ 
Pune -4, Pune. 

Copy fo r mformation 

si-
( Vishwas S Mundhe ) 

Add!. Commissioner of Income tax 
Range-I , Sola pur 

~
. 

I. 
. ~ 

~l~ 3 . 

The PR. CCIT, Pune/ The CCIT, Pune/ DGlT(lnv). Pune. 
The Pr. Commissioner of Income-taxA, Pune. 

rl rJ ~. 
~ 6. 

The Pr. Commissioner of Income-tax-6, Pune. 
All AO under the Charge. 
The TRO Pro C.I.T-4, Pune. 
The Z.A.O. C.B.D.T. Pune. 

__ ____ -'1 __ 

-
Addl. C.l.T. Range· I , Solapur 
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S . No. 

1 

1. 

3 

SCHEDULE-I 

JURISDICTION OF THE ADDL. COMMISSIONER OF INCOME TAX RANGE-I, SOLAPUR 

J>~). \ G .0.9. 2..02-0 

Designation 
of Incorne Head 

Te rritorial Are a Pe rs ons or classes of p e rsons C ases or classes of c ases 
T ax quarters 

Authorities 
2 3 4 5 6 

DCIT.I ACIT. Soiapur, In the state of Maharashtra-
Circle-l t Maharashtra (a) Person being companies registered (aJ All company cases of persons 
SolapUl' District of Solapur- under the companies Act 2013 01" under referred to In corresponding 

the company Act, 1956 and having its entries in item (a) of column 5 
(a) Following areas falling within the registered office or having its principal other than those whose principal 

limits of Solapur city - place of business in the area mentioned source of income is from salary; 
in item (a) and (b) of Coolum 4 and 

I. Somwar Peth, whose income/loss is more than R s . 20 (b) All cases of individual being 
II. West Mangalwar Peth, la kbs managing director or director o r 

III. Budhwar Peth, manager or secretary of the 
IV. Bijapur Ves, (b) Persons other than companies deriving Companies mentioned in item (a) 
V. Railway Lines, income from business or profession and above along with their HUF cases. 

VI. Begum Peth, whose principal place of business or 
VII. East Mangalwar Peth, profession is within the territorial area (c) All Non- company cases of persons 

VIII. Bhavani Peth , mentioned in item (a) and (b) of column referred to in corresponding 
(;o, ... ,..oner or;;;:. 

~ 
IX. Bhadrawati Peth, 4 and whose income/ loss is more than entries in item (b) & (c) of column 5 . :-'\ vQ 1ir~\ X. North & South Sadar Bazar; Rs . l S lakh s other than those whose principal 

l~ /J ~'~' 
~ XL North Solapur Taluka source of income is from salary; ~ 'f! , 

~ .. -!Ift ;:>, XII . South Solapur Taluka 
~ .. ··_i~ 

~ XIII. Sakhar Peth, (c) )Persons other than companies deriving (d) All partners of the firm assessable 
..-.::r .... ~.,~ 

• ~ b XIV . Jodbhavi Peth, income from sources other than income by the Dy.lAsstt . CIT ' Circle 
o • l\"'\~ XV. Siddheshwar Peth , from business o r profession and Solapur with their HUF and 

XVI. North & South Kasba, residing within the territorial area Individual . 
XVII. Navi Peth, mentioned in item (a) and (b) of column 

~ - XVIII. Gold Finch Peth, 4 and whose income/ loss is more than 
'fr XIX. Murarji Peth, Rs. IS lakhs 

XX. Siddheshwal Market Yard, 



4 
( 

XXI. Pachha Peth, 
I XX-II. Gurwar Peth, 
XXIII. Shukrawar Peth, 

,XXN. Shaniwar Peth, 
XXV. Raviwar Peth, 

5 Daji Peth, 
I. MIDe, Akkalkot Road. 

II. Mille Kandi and Chincholi 
XXIX. Industrial Estate 

of Solapur City ; 

(b) Areas falling within the limits of 
the folloV'ling Talukas of Solapur 
District -

I. Madha 
II. Karmala 

III. Mangalwedha 
IV. MalshiIas 
V. Pandharpur 

VI. Sangola 
VII. Mohol talukas. 

VIII. Barshi taluka, 
IX. Akkalkot taluka. 
X. North Solapur Taluka, 

XI. South Solapur taluka and 
XII. Solapur City. 

~ 



2 

3. 

( 

Income Tax 
Officer. Ward 
I (I), Solapur 

. <~of.e{ 01 Inco 
, <!if' ", -~.~ (j I\W:'l'~ , ' . 
~ ~tW~ 

Solapur, 
Maharashtra 

~ 'rei~ 
~ ~~,~'-l-

/0 ~ __ -:;tI" 
~:J,:;O • \ 

~ 
Income Tax Solapur, 
Officer, Ward Maharashtra 
2(1), Solapur 

In the state of Maharashtra -

(a) District of Sola pur. 

(b) District of Solapur-

Following areas falling within 
the limits of Solapur city -

i. Somwar Peth, 
II. West Mangalwar Peth, 

Ill. Budhwar Peth , 
IV. BijapUl'Ves, 
v . Railway Lines, 

vi. Begum Peth, 
vii. East Mangalwar Peth, 
!mi. Bhavani Peth 

ix. BhadIawati Peth, 
x. North & South Sadar 

Bazar, 
D. North Solapur Taluka 

xii. South Solapur Taluka 
I ... 

Industrial Estate Hotgi /"". 
Road 

lV. MIDC Chincholi and 
Kondi 

In the State of Maharashtra-

Areas falling within the limits 
of the follo'W'ing Talukas of 

5 

(a) Person being companies registered under 
the companies Act 2013 or under the 
company Act, 1956 and having its registered 
office or having its principal place of business 
in the area mentioned in item (a» of Coolum 
4 and whose income/loss is up to Rs . 20 
lakhs 

(b ) Persons other than companies deriving 
income from business or profession and 
whose principal place of business or 
profession is within the territorial area 
mentioned in item (b) of column 4 and whose 
income/loss is up to Rs. 15 lakhs 

(e) )Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within 
the territorial area mentioned in item (b) o f 
column 4 and whose income/loss is up to Rs . 
151akhs 

Persons being individuals deriving income from 
sources other than income from business or 
profession and whose principal place of 
em~loy!!!enL_ is within the territorial area 

(a) All company cases of persons referred to 
in corresponding entries in item (a) of 
column 5 whose na m e b egins with 
alphab e ts " A"to " O " i 

(b) All cases o f individual being managing 
director or director or manager or 
secretary of the Companies mentioned in 
item (a) above along with their HUF cases. 

(c) All Non- company cases of persons 
referred to in corresponding entries in item 
(b) & (c) of column 5 other than those 
whose principal source of income is from 
salary; 

(d) All partners of the firm assessable by the 
I.T.O. Ward- I, Solapur with their HUF and 
Individual. 

All cases of persons referred to m 
corresponding entries in column 5 and whose 
principal source of income is from salary, 



( 

4. lncomeTax 
Officer, Ward 
2(3), Sol.pur 

~IOflncct:'1 I' .6' • 
I r 1\1~~'~ . .:} ;}, .. ;~ 

' 'i5 '~\~1J 

~ ,,&l' 
~~ -"'" ..... ,:.> • '-''' 

·'~Jtl'a • ~ 

Solapur, 
Maharashtra 

~iJl 
"': V ", 

~ 

Solapur District-
I. Barshi taluka, 

II. Akkalkot taluka. 
m. North Solapu:r Taluka, 
IV. South Solapur taluka 

of Solapur City. 
v. Solapur City. 

In the State of Maharashtra-

(a) Solapur District 

(b) Following areas falling 
within the limits of 
Solapur city -

I. Gurwa r P e th , 
II. Shukrawar P eth , 

III. Shaniwar P eth , 
IV. Raviwar Peth, 
v. Da ji P eth , 

VI. MIDC, Akkalkot 
Roa d , 

VII. Industrial Es t a t e 
VIII. Sakhar P eth , 

IX. Jodhhavi P eth , 
X. Siddheshwar P eth , 

XI. North & South 
Kasb a, 

XII. Navi Peth , 

6 

mentioned in column 4. 

(a) Person being companies registered under 
the companies Act 2013 or under the 
company Act, 1956 and having its registered 
office or having its principal place of business 
in the area mentioned in item (a» of Coolum 
4 and whose income/ loss is u p t o R s. 20 
l akh s 

(b) Persons other than companies deriving 
income from business or profession and 
whose principal place of business or 
profession is within the territorial area 
mentioned in item (b) and (c) of column 4 and 
whose income/loss is up t o R s. 15 t akhs 

(c) )Persons other than companies deriving 
income from sources other than income from 
business or profession and residing within 
the territorial area mentioned in item (b) and 
(c) of column 4 and whose ineome/loss is up 
to R s. 15 lakhs 

(a) All company cases of persons referred to 
in corresponding entries in item (a) of 
column 5 whose n a m e b e gins with 
alphabet s uP " to li Z"; 

(b) All cases of individual being managing 
director or director or manager or 
secretary of the Companies mentioned in 
item (a) above along with their HUF cases. 

(c) All Non- company cases of persons 
referred to in corresponding entries in 
item (b) & (c) of column 5 other than those 
whose principal source of income is from 
salary; 

(d) All partners of the firm assessable by the 
I.T.O. Ward-3, Solapur with their HUF and 
Individual. 

I 



. , 7 · 

XIII. Gol d Fi nch Peth , . XIV. Murarji P eth, 
XV . Siddhe shwar . M arket Ya rd, 

XVI. All P a chha P eth, 
XVII . Industrial Estate of 

Solapur 
ee) Areas falling within the 

limits of the following Talukas 
of Solapur District-

l. Barshi taluka, 
n. Akkalkot taluka, 

5 Income Tax Pandharpur, (a) AIeas falling within the (a) Persons o ther than companies deriving (aJ All Non- company cases o f persons 
Officer, Maharashtra limits of the following Talukas income from business or profession and referred to in corresponding entries in 
Ward-I, of Solapur District - whose principal place of business or item (a) & (b) of column 5 o ther than those 
Pandharpur profession is within the te rritorial area whose principal source of income is from 

i. Madha mentioned in item (a) of column 4 and whose salary; 
ii. Karmala incomelloss is u p t o R s. 15 l akhs 
iii. Mangalwedha (b) All partners of the firm assessable by the 
vi. Sangola (b J JPersons other than comparues deriving I.T.O. Ward- I, Pandharpur with their HUF 

income from sources other than income from and Individual. 
business or profession and residing within 
the territorial area mentioned in item (a) of 
column 4 and whose incomelloss is up to Rs . 
IS l akhs 

6 Income Tax Pandharpur , (a) Areas falling within the (a) Persons being individuals deriving income fro m (aJ All cases of persons referred to in 
Officer, Maharashtra limits of the following Talukas sources other than income from business or corresponding e ntries in item (a) of column 5 
Ward- 2, of Solapur Distric t - profession and residing within the territorial and whose principal source o f income is from 
Pandharpur area mentioned inCa) of column 4; salary; 

1. Madha 
ii. Karmala 

Of of Iflr-. 

~ 
iii. Mangalwedha ~.::.'~>=.,\O 0." 

iv. Malshiras J" .!'i."-I~ "' ...... ".'" ~ 

~ 
v. Pandharpur "t. 

.... ",.~ ... 
vi. Sangola . t &: 

tilt 
.-.~ , ,;.. !f: 

vii. Mohol . ~~"" itq !J'''~ f?'" , '. ., ~!\q.~ -- ---
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(b) Areas falling within the 
limits of the following Talukas 
of Solapur District-

i. Malshiras. 
ii. Pandharpur, and 
iii. Mohol. 

ffJll:.-;;r r:1-'~COfJ:l 
~/i ~ ~/: j _~,.,-;,.~ c:e.. , .X . 
U II')I~ ?J ~ '2 .tlJ ~ 

e> .I;~'LrJI <:.I ~ ;. . . 
. 't' .... ~'"~ -.-v ~r;" 
~o . ~ 

(b) Persons other than companies deriving income 
from business or profession and whose principal 
place of business or profession is within the 
territorial area mentioned in item (b) of column 
4 and whose income 110ss is up to Rs. 15 1a khs 

(c) Persons other than companies deriving income 
from sources other than income from business or 
profession and residing within the territorial 

whose income/loss is up to Rs . 15 lakhs 
area mentioned in item (b) of column 4 and I 

(b)All cases of persons referred to in 
corresponding entries in item (b) and (e) of 
column 5 other than those whose principal 
source of income is from salary. 
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OFFICE OF THE PRINCIPAL COMMISSIONER OF INCOME TAX ,THANE-l 

~R31Fljt'lqlch ,~ ,G8IfIOifJH'! ,al.Id>$5f"~<H>t$'fetolu)p:r) -400 604 
Ashar I.T. Park, 'B' Wing, 6 th Floor, Wagle Industrial Estate, 

Thane (W) - 400 604 

e-mail id-thane. pcit l @incometax.gov.in 

No. ThnjPCIT-Thane-ljJurisdictionj2020-21 /233 

Phone No.022-25805466 
Fax 022-25805467 

Date: 28.09.2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the 

Income-tax Act, 1961{43 of 1961) and in accordance with Notification Number S.O. No. 2752{E) 

dated 22nd October, 2014 of Government of India, Central Board of Direct Taxes, published in 

t he Gazette of India, Extraordinary, Part-II, Section 3{ii) [Notification No. 50/2014/F/No. 

187/38/2014{ITA.I)] as amended by Notification No. S.0.2755 (E) dated 13th August, 2020 of 

Government of India, Central Board of Direct Taxes, published in the Ga zette of India, 

Ext raordinary, Part-II , Secti on 3{ii) vide [Notification No. 63/2020/F.No.187/3/2020-ITA-I], 

Notifi ca tion No. 64/2014 F. No. 187/40/2014 {ITA-IO dated 13/11/2014, subsequent order of 

Principal Chief Commissioner of Income-tax (CCAl, Pune dated 14/11/2014 vide F.No. 

PN/CC/Admn./C&A/2014-15/5366,5368 and 5370 as amended by the order No. 1/100 of 2020 in 

F.No. PN .Pr.CC/EST/C&A/ReAC/100/2020/1184 dated 28/08/2020 and Order No. 2/100 of 2020 

vide F. No. PN .Pr .CC/EST/C&R/Faceless Assessment/2020-21/1185 dated 28/08/2020, I, the 

Principal Commissioner of Income-tax, Thane-1, amending the office order No.THN/PCIT­

I/Rest ructuri ng-2014/J u ri sd ict ion/2014-15/8788 dt.18-12-2014; No.TH N/PCIT -II/Restructuri ng-

2014/Jurisdiction/2014-15/1177 dt.15-11-2014 and No.TH N/PCIT-lii/Restructuring-

2014/J uri sd iction/2014-15/1769 dt.15-11-2014, hereby direct, AND 

In view of the Principal Chief Commissioner of Income-tax (CCA), Pune's letter No. 

PN/Pr.CC/EST/C&A/100/2020/1428 dated 15.09.2020 a Corrigendum and partial modification 

is being made in this office order No. Thn/PCIT-Thane-l/Jurisdiction/2020-21/123 dated 

01.09.2020 which is as under :-

[AJ the Additional/Joint Co mmiss ioner of Income Tax specified in column (2) of the Schedule, 

having their headquarters at the pl aces specified in the corresponding entries in column [3) of 

the sa id Sched ule, shall exerc ise the powers and perform the function in respect of such cases or 

classes of cases specifi ed in the corresponding entries in column (6) of the said Schedule or of 

such persons or cla sses of persons specified in the corresponding entries in column (5) of the said 

Schedule, in such territoria l areas specified in the corresponding entries in column (4) of the said 

Schedule, and in res pect of all incomes or cl asses of incomes. 



51 Designation 
No. Cla ss of 

Income-ta x 
authorities 

(1) (2) 

Additional/ 
1 Joint. 

Commissioner 

of Income Tax 
Range-I, 
Thane 

SCHEDULE 

Head Territorial Persons or classes of persons Cases or classes of cases 

quarters Area s 

(3) (4) (5) (6) 

Additional/ Joint.Commissioner of Income Tax Range-l, Thane 

Thane, 
Mahara 

shtra 

In the state of 
Maharashtra 

(1) Thane 
Municipal 
Corporation 
in the district 

of Thane 

(a) Persons other than 

companies and Co-operative 

Societies deriving income from 

sources other than income from 
business or profession and 
residing within the territorial 
area mentioned in item (1) of 

column (4); 

(b) persons other than 
compani es and co-operative 
societies deriving income from 
business or profession and 
whose principal place of business 

or profession is within the 
territorial area mentioned in 

item (1) of column (4); 

(c) Persons being companies 
Registered under the Companies 

Act, 2013 or under the 

Companies Act, 1956 and having 
its registered office or principal 
pla ce of bu siness in th e area 
mentioned in item (1) of column 
(4) ; 

(d) Persons being individual s 
referred to in item (c) of column 

(6) 

::2 :: 

(a) All cases of persons 

referred to in 
corresponding entry in 

item (a) of column (5) 
whose principal source of 
income is from "Salary" 
and whose names begin 
with the alphabet 'A' or 

'B' or 'e' or 'D' or 'E' or 'F ' 
or 'G' or 'H' or "I' or 'J' or 

'K' or ' L' 'M' or 'N' or '0 '; 

(b) All cases of persons 
referred to in 
corresponding entry in 
item (a) of column (5) 

other than those whose 

principal source of 

income is from "Salary" 
and whose names begin 
with the alphabet 'A' or 
'B' or 'e' or 'D' or 'E' or 'F' 

or 'G' or 'H' or "I' or 'J' or 
'K' or 'L' or 'M' ; 

(c) All cases of persons 

referred to in 

corresponding entry in 

item (b) of column (5) 
whose names begin with 
the alphabet 'A' or 'B' or 
'e' or 'D' or 'E' or 'F' or 'G' 
or 'H' or " I' or 'J' or 'K' or 

'L' or 'M'; 

(d) All cases of persons 
referred to in 

corresponding entry in 

item (c) of column (5) 
whose names begin with 

the alphabet 'A' or 'B' or 

'e' or 'D' or 'E' or 'F' or 'G' 

or 'H' or " I' or 'J' or 'K' or 



Additional/ 
Joint. 
Commissioner 
of Income Tax 
Range-l, 
Thane 
[Continued ... .. 

1 

Thane (2) Thane 
Taluka 
including the 
area of Mira­
Bhayander 
and other 
than the 
areas under 
Thane 

Municipal 
Corporation 

(e) Persons other than 
companies and Co-operative 
Societies deriving income from 
sources other than income from 
business or 
residing within 
area mentioned 
column (4); 

profession or 
the territorial 
in item (2) of 

IL' or 'M/; 

(e) All cases of individuals 
being managing director 
or director or manager or 
secretary in the 
companies referred to in 

corresponding entry in 
item (d) of Column 5; 

(f) All cases of persons 
referred to in item (e) of 
column (5), whose 
principal sou rce of 
income is from "Salary" 
and whose names begin 
with the alphabet lA' or 
'B' or 1(' or 'D' or IE' or 'F' 

(f) Persons other than companies or 'G' or 'H' or "I' or IJ' or 
and Co-operative Societies IK' or IL' or 'M' or 'N' or 

deriving income from business or 
profession and whose principal 
place of business or profession is 
within the territorial area 
mentioned in item (2) of column 
(4); 

(g) Persons being companies 
registered under the Companies 
Act, 2013 or under the 
Companies Act , 1956 and having 
its registered office or principal 
place of business in the area 
mentioned in item (2) of column 
(4); 

(h) Persons being individuals 
referred to in item (j) of column 
(6); 

(i) Persons being 

societies (including 
banks) situated 

co-operative 

co-operative 
within the 

territorial area mentioned in 
item (2) of column (4); 

'0' ; 

(g) All cases of persons 
other than those whose 
principal source of 
income is from "Salary", 
referred to in item (e) of 
column (5); 

(h) All cases of persons 
referred to in 
corresponding entries in 
item (f) and (g) of column 
(5); 

(i) All cases of persons 
referred to in item (i) of 
column (5), 

(j) All cases of individuals 
being managing director 
or director or manager or 
secretary in the 
companies referred to in 
corresponding entry in 

__________ ____ -+ _______ I~~---~~--~~~~------~--------~it~em~(~g)~o~f~c~O~IU_m_n~(5~) . __ ~ 
Additional/ (3) Palghar (a) Persons other than 

Joint. Taluka, Wada companies and Co-operative 

Commissioner Taluka, Societies deriving income from 
of Income Tax Vikramgad business or profession and 

::3: : 

(a) All cases of persons 

referred to in 

corresponding entries in 



Range-l, Talul<a, 
Thane Jawahar 

[Continued .... ] Talul<a, 
Dahanu 

Taluka, 
Mokhada 
Taluka, 

Tal asari 
Ta lu ka of 
Palghar 

whose principal place of business 

or profession is within the 
territorial area mentioned in 

item (3) of column (4) ; 

(b) Persons other than 

companies and Co-operative 
Societ ies deriving income from 

source other than income from 

business or profession and 

residing within 

area mentioned 

column (4); 

the territorial 

in item (3) of 

(c) Persons being companies 

Registered under the Companies 
Act, 2013 or under the 

Companies Act, 1956 and having 
its registered office or principal 

pl ace of business in the area 

mentioned in item (3) of column 
(4); 

(d) Persons being individuals 

being managing director or 

director or manager or secretary 

in the companies referred to in 

corresponding referred to in 
item (c) of column (5); 

(e) Persons being 

societies (including 
banks) situated 

co-operative 

co-operative 

within the 

territorial area mentioned in 

item (3) of column (4) j 

::4 :: 

item (a), (b), (c), (d) and 

(e) of column (5); 



Additional! 
Joint. 

Commissioner 

of Income Tax 

Range-3, 
Thane 

Additional/ Joint Commissioner of Income Tax Range-3,Thane 

Thane 
(4) Thane 

Talul<a 

including 

Mira Road 
Bhayander & 
Thane 

Municipal 
Corporation 
in the district 

of Thane 

(5) Thane 

Municipal 
Corporation 

in the district 
of Thane 

(a) Persons other than 
companies and Co-operative 

Societies deriving income from 

sources other than income from 
business or profession and 
residing within the territorial 

area mentioned in item (4) of 

column (4); 

(b) persons other than 

companies and co-operative 

societies deriving income from 
business or profession and 

whose principal place of business 
or profession is within the 

territorial area mentioned in 

item (S) of column (4); 

(c) Persons being companies 

Registered under the Companies 
Act, 2013 or under the 

Companies Act, 1956 and having 

its registered office or principal 

place of business in the area 
mentioned in item (5) of column 

(4); 

(d) Persons being individuals 

referred to in item (d) of column 
(6); 

(e) Persons being co-operative 

societies (including co-operative 

banks) situated within the 

territorial area mentioned in 

item (S) of column (4); 

::5:: 

(a) All cases of persons 
referred to in 

corresponding entry in 

item (a) of column (S) 
whose principal source of 
income is from "Salary" 
and whose names begin 

with the alphabet ' p' or 
' Q ' or 'R' or'S' or 'T' or 'u ' 
or 'v' or 'w' or "X' or 'v' 
or 'Z" ; 

(b) All cases of persons 
referred to in 
corresponding entry in 

item (b) of column (5) 
other than those whose 
principal source of 
income is from "Salary" 

and whose names begin 

with the alphabet 'N' or 
'0' or 'P' or 'Q' or 'R' or '5' 
or 'T' or 'u' or "V' or 'W' 
or 'X' or 'v' or 'z' ; 

(c) All cases of persons 
referred to in 

corresponding entry in 
item (c) of column (5) 

whose names begin with 
the alphabet 'N' or '0' or 
'P' or 'Q' or 'R' or'S' or 'T' 
or 'u' or "V' or 'w' or 'x' 
or 'V' or 'z' ; 

(d) All cases of individuals 

being managing director 

or director or manager or 

secretary in the 

companies referred to in 
corresponding entry in 
item (c) above; 

(e) All cases of persons 
referred to in item (e) of 

column (S), 



Additional/ 

Joint. 
Commissioner 
of Income Tax 
Range-3, 

Thane 
[Continued ... ] 

(6)Vasai (a) Persons oth er than 

Taluka in the companies and co-operative 
district 
Palghar 

of societies deriving income from 
sources other than income from 
busi ness or profession and 
res iding within the territorial 
area mentioned in item (6) of 
column (4); 

(b) Persons other than 

companies and Co-operative 

Societies deriving income from 

business or profession and 
whose principal place of business 
or profession is within the 
territorial area mentioned in 
item (6) of column (4); 

(c) Persons being companies 

Registered under the Companies 
Act, 2013 or under the 

Companies Act, 1956 and having 
its registered office or principal 
pl ace of business in the area 

mentioned in item (6) of column 
(4); 

(d) Persons being 

societies (including 

banks) situated 

co-operative 

co-operative 

within the 

t erritorial area mentioned in 
item (6) of column (4) ; 

(e)Persons being individuals 

referred to in item (b) of column 

(6) 

(a) All cases of persons 

referred to in 
corresponding entry in 
item (a) , (b), (c), (d) & (e) 
of column (5); 

(b) All cases of individuals 

being managing director 

or director or manager or 

secretary in the 
companies referred to in 
corresponding entry in 
item (c) of column (5); 

Additional/ Joint. Commissioner of Income Tax, Range-I, Kalyan 

3 Additional/ 

Joint. 

Commissioner 
of Income Tax, 
Range-l, 
Kalyan 

Kalyan 

L-__ ~ ___________ L ______ -L 

(7) Kalyan 

Taluka, 
Shahapur 

Taluka, 
Bhiwandi 

Taluka, 

(a) Persons other than 

compani es and Co-operat ive 

Societies deriving income from 
source oth er than income from 

business or profession and 
res iding within the t erritorial 
area mentioned in item (7) of 

column (4); 

(b) Persons other than 

companies and Co-operative 

(a) All cases of persons 

referred to in 

corresponding entry in 
item (a), (b) & (c), (d)& (e) 

of column (5; 

Murbad 
Taluka, 

Ulhasnagar 

Taluka, 

Ambernath 

Taluka in the 
Societies deriving income from 

business or profess ion and __ ________ L-____ ~~ __ ~ ____________ L_ __________________ ~ 

::6: : 



4. Additional/ 
Joint. 

Commissioner 

of Income Tax 

Range Panvel, 
Panvel 

district 
Thane, 

of whose principal place of business 
or profession is within the 

territorial area mentioned in 
item (7) of co lumn (4); 

(c) Persons being companies 

regi stered under the Companies 

Act, 2013 or under the 
Companies Act, 1956 and having 

its registered office or principal 
place of business in the area 
mentioned in item (7) of column 

(4) ; 

(d) Persons being individuals 

being managing director or 

director or manager or secretary 

in the companies referred to in 

item (c) of column (5) ; 

(e) Persons being co-operative 
societies (including co-operative 

banks) situated within the 
territorial area mentioned in 

item (7) of column (4); 

Additional/Joint . Commissioner of Income Tax, Range Panvel, Panvel 

Panvel (a) Persons other than 
(8) District of compa nies and Co-operative 

Ra igad Societies deriving income from 

source other than income from 
bu siness or profess ion and 

residing within the territorial 

area mentioned in item (8) of 

column (4); 

(b) Persons other than 

companies and Co-operative 

Societies deriving income from 

business or profession and 

whose principal place of 

bu siness or profession is within 

th e territorial area mentioned in 

item (8) of co lumn (4); 

(c) Persons being companies 
registe red under the Compan ies 

Act, 2013 or under the 
Companies Act, 1956 and having 

its registered office or principal 

place of business in the area 

mentioned in item (8) of column 

::7 :: 

(a) All cases of persons 
referred to in 
corresponding entry in 

item (a), (b) & (c) & (d)& 

(e) of column (5); 



5. Tax Recovery 

Officer-I, 

Thane 

Thane, 

Mahara 

shtra 

(9) The 
territorial 

area 

mentioned in 

(4); 

(d) Persons being individuals 

being managing director or 
director or manager or secretary 
in the companies referred to in 

item (c) of column (5); 

(e) Persons being co-operative 
societies (including co-operative 

banks) situated within the 

territorial area mentioned in 

item (8) of column (4); 

(a) All persons referred to in 
items (a) to (ah) of column (5) 

situated within the territorial 

area mentioned in item (9) of 
column (4) . 

(a) All the cases of 

persons referred to in 
corresponding entry in 

item (a) of column (5); items (I), (2) 
(3) & (4) of 
Column (1). L-__ ~ __________ -L _______ L 

Explanation : 

For the purpose of this Ord er 
(i) residing means 

a) in the case of an individua l, place of residence, unless otherwise provided in the notification; 

b) in th e case of an Hind u Undivided Family, place of residence of the Karta; and 

c) in the case of a Firm or an Association of Persons or a Body of Individuals or a Local Authority 

and all other artifici al judicial persons other than companies, the place where the head office is 

located. 

(ii) First name in respect of pe rsons as defined in section 2(31) of the Income-tax Act, 1961 other 

th an individuals/HU Fs, for th e purpose of this order, is illustrated as under: 

Eg. The Mahalaxmi Prin ti ng Press" would come under the alphabet " M ". 

B. This order shall come into force from th e 13/08/2020. 

Copy to: 

(1) The Pr.Chief CIT, Pun e. 
(2) The Chief CIT, Pune . 

Sd/-

(VIR BIRSA EKKA) 

Pro Commissioner of Income-tax, Thane - 1 

(3) The Chief CIT(ReAC),Thane / Th e Chief CIT(ReAC),Nashik, 

::8 :: 



(4) The Director General of Income Tax (Inv),Pune. 

(5) The Pr.CIT,Pune-1,2,3&4 and PLClT ,Nashik-1 

(6) All CsIT(Appeal) in CClT, Pu ne / Thane Region. 

(7 ) DIT(lnv. )/CIT(Exemp. )/CIT(IT& TP)/CIT(CO)/CIT(ITAT)-1&2,CIT(TDS),CIT(Audit)Pune. 

(8 ) Addl./ Jt .CIT,Range-l &2,Thane ,Addl./ Jt.ClT,Kalyan Addl./ Jt.CIT,Panvel in PClT, Thane-l charge 

with directions to issue appropriate jurisdiction orders amongst the AOs in their Range . 

(9) All A.Os & TRO in th e cha rge of PClT, Thane-I. 

(10) Notice Boards of Income Tax Offices at Ashar I.T.Park, Thane, Income Tax offices at Qureshi 

Mansion & Mohan Plaza,Ka lyan, Income Tax office at Panvel and Income Tax office at Palghar. 

(11) The Guard File. 

(Kanwaljit Singh) 

Income-tax Officer (HQ)l(l) 
For Pro Commissioner of Income-t ax,Thane - 1, 

::9:: 
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- -

INCOME TAX DEPARTMENT 

OFFICE OF THE ADDL./JOINT COMMISSIONER OF INCOME TAX, RANGE-1, THANE 
Ashar I.T. Park, 'U' Wing, 6'" Floor, Wagle Industrial Estate, 

Thane (WI - 400 604 
No.THN/ AddI.ClT/Rg-l/Restructurlng-2020/Jurisdiction/2020-27 t? Date: 28/09/2020 

ORDER U/S 120 OF THE INCOME TAX ACT, 1961 

In exercise of the powers conferred by sub Section (1) & (2) of section 120 of 

the Income Tax Act 1961 (43 of 1961) and in accordance with Notification Number S.D. No. 

2752 (E) dated 22
nd 

October 2014 of Government of India, Central Board of Direct Taxes,. 

published in the Gazette of India, Extraordinary, Part-II, Section 3(ii) [Notification No. 

50/ 2014/ F/ No. 187/38/2014(ITA.IJ] as amended by Notification No. 5.0.2755 (E) dated 13 th 

August, 2020 of Government of India, Central Board of Direct Taxes, published in the 

Gazette of India, Extraordinary, Part-II, Section 3(ii) vide [Notification No. 

63/2020/F.No.187/3/2020-ITA-I], Notification No. 64/2014 F.No.187/40/2014 (ITO-IO dated 

13/11/2014, subsequent order of Principal Chief Commissioner of Income Tax (CCAl. Pune 

dated 14/11/2014 vide F.No.PN/CC/Admn'/C&A/2014-15/5366, 5368 and 5370 as amended 

by the order No. 1/100 of 2020 in F.No.PN.Pr.CC/EST/C&A/ReAC/100/2020/1184 dated 

28/08/2020 and Order No. 2/100 of 2020 vide F.No.PN.Pr.CC/EST/C&R/Faceless 

Assessment/2020-21/118S dated 28/08/2020 and Order of PClT-I, Thane Vide Order 

No.THN/PCIT-Thane-1/Jurisdiction/2020_21/123 dated 01/09/2020 and in view of the Pro 

Chief Commissioner of Income Tax (CCA), Pune's letter PN/pr.CC/EST/C&A/I00/2020/1428 

dated 15/09/2020 and corrigendum order of PClT-l Tha 'd d 
' ne VI e or er no. Thn/PCIT-Thane_ 

1/Jurisdiction/2020-21/2333 date 28/09/2020 d ' . 
an In supersesSion of all Orders issued hereto in this behalf, I, the d 

un ersigned, Additional / Jt. Commissioner of Income Tax, 
Range-!, Thane hereby: 

Authorize that the Income Tax Authorities specified 
Schedule d h in ColUmn (2) of the 

annexe ereto and haVing their headquarters . 
Maharashtra, shall exercise the at Thane In the State of 

. powers and perform the functl . 
Officers in respect of such cases I on Jurisdictional AsseSsing 

Or c asses of cases specified I h 
Column (5) of the said Schedule of h n t e corresponding entries of 

' suc persons or classe f 
ordinarily resident In India as s 0 persons being reSidents or not 

per section 6 of the rOQ.ll:~IU.~~~;;:~~~~~ 
~ ~~r ~ ~;::::~.".o<" 
~ f'\ 2 8 SEP Z020 '! 

(2) 



2

/ 

the corresponding entries In column (4) of the sa id Schedule, In such territorial areas 

specified In corresponding entries In co lumn (3) of the sa id Schedule, in respect of all 

Incomes or classes of income thereof, 

Designatio Head Territorial Area 
n of Quarter 
Income Tax 
Authorities 

4 

E 
Persons or Classes of Persons Case of Classes of Cases 

1 Dy,CIT/ Thane In the state 
Maharashtra 

of (a) Persons other than companies (a) All cases of persons 

ACIT Circie-
1, Thane 

(1) Thane Municipal 
Corporation in the 
district of Thane 

and Co-operative Societies deriving referred to in 
income from sources other than 
income from business or profession 
and residing within the territorial 
area mentioned in item (1) of 

column (4); 

(b) persons other than companies 
and co-operative societies deriving 
income from business or profession 
and whose principal place of 
business or profession is within the 
territorial area mentioned in item 
(1) of column (4); 

(c) Persons being companies 
Registered under the Co1mpanles Act, 
2013 or under the Companies Act, 
1956 a nd having Its registered office 
or principal place of business In the 
area mentioned In Item (1) of 
column 

corresponding entry in 
item (a) of column (5) 
whose principal source of 
income is from "Salary" 
and whose names begin 
with the alphabet 'A' or 'B' 
or 'C' or 'D' or 'E' or 'F' or 
'G' or 'H' or "I' or 'J' or 'K' 
or 'L' 'M' or 'N' or '0'; 
whose return of income 
shows income/ loss above 
Rs, 15 Lakh, 

(b) All cases of persons 
referred to in 
corresponding entry in 
item (a) of column (5) 
other than those whose 
principal source of income 
is fro,m "Salary" and whose 
names begin with the 
alphabet 'A' or 'B' or 'C' or 
'0' or 'E' or 'F' or 'G' or 'H' 
or nl' or 'J' or 'K' or 'l' or 
'M ' ; whose return of 
Income shows income/ loss 
above Rs. 15 Lakh. 

(e) All cases of persons 
referred to in 
corr\!spondlng entry in 
Item (b) of column (5) 
whose :names begin with 
the alphabet 'A' or 'B' or 
'e' a,r '0' or IE' or 'F' or 'G' 



3

(d) Persons being Individuals 
referred to In Item (c) of co lumn (6) 

.. 

or 'H' or "" or or 
'L' or 'M ' ; whose return of 
Income shows Income/ loss 
~ bove Rs. lS Lakh. 

(d) Ail cases of persons 
referred to in 
corresponding entry in 
item (c) of column (5) 
whose names begin with 
the alphabet 'A' or 'B' or 
'(' or 'D' or 'E' or 'F' or 'G' 
or 'H' or "1' or 'J ' or 'K' or 
'L' or 'M'; 

(e) Ail cases of individuals 
being managing director or 
director or manager or 
secretary in the companies 
referred to in 
corresponding entry in 
item (d) of Column 5 above 

(e) Persons other than companies (f) All cases of persons 
2) Mira- Road and and Co-operative Societies deriving referred to in item (e) of 
Bhayandar income from sources other than column (5), whose principal 

income from business or profession 
or residing within the territorial area 
mentioned in item (2) of column (4); 

(f) Persons other than companies 
and Co-operative Societies deriving 
income from business or profession 
and whose principal place of 
business or profession Is within the 
territorial area mentioned In item (2) 
of column (4); 

source of income is from 
"Salary" and whose names 
begin with the alphabet 'A' 
or IB' or '( ' or 'D' or 'E' or 
'F' or 'G' or 'H' or °1' or 'J' 
or 'K' or 'L' or 'M' or 'N' or 
'0'; whose return of 
income shows income/ loss 
above Rs. 15 Lakh. 

(g) All cases of persons 
other than those whose 
prinCipal source of income 
is from "Sa lary", referred 
to In .Item (e) of column (5); 
(h) All cases of persons 
referred to in 
corresponding entries in 
Item (f) and (g) of column 
(5); ~ whose return of 
InCOme shows income/ loss 
above "s. 15 Lakh. 

I 

, 



4

(g) Persons be ing tompanies 
registered under the Companies Act, 
2013 or under the Companies Act, 
1956 and having Its reg istered office 
or principal place of business in t he 
area mentioned In item (2) of 
column (4); 

(h) Persons being individuals 
referred to in item (j) of column (6); 

(i) Persons being co-operative 
societies (including co-operative 
banks) situated within the territorial 

(I) All cases of persons 
referred to in item (i) of 
column (5), 

(j) All ca ses of individuals 
being managing director or 
director or manager or 
secretary in the companies 
referred to in 
corresponding entry in 
ite m (g) of column (5) . 

area mentioned in itein (2) of ' 
column (4); , I 



5

.~. 

, Thane 

---

HeAd Quslters Territorial 
StAt ioned at Area 

(a) Thane 
Municipal 
Corporation in 
the district of 
Thane, 

- ._----------------------------

j) Persons referred to in item (e) 
column (5) being other than 
companies and cooperative 
societies, deriving income from 
salary and residing within the 
territorial area mentioned in item (a) 
and (b) of column (3). 

k) Persons referred to in item (g) of 
column (5) being other than 
companies and cooperative 
societies, deriving income from 
business or profession and whose 
principal place of business in within 
the territorial area mentioned in 
item (a) of column (5). 

I) . Persons being companies 
registered under the Companies Act 
2013 or under the Companies Act' 
1956 and haVing its registered offic~ 
or Principal Place of bUSiness In the 
area mentioned In Item (b) f 
Column (3) . a 

Cases 

(k) All cases of persons 
referred to in 
corresponding entry in 
item (j) of column (5) 
whose principal source of 
income is from "Sa lary" 
and whose names begin 
with the alphabet 'A' or 'B' 
or 'e' or 'D' or 'E' or 'F' or 
'G' or 'H' or "I' or 'J' or 'K' 
or 'l' 'M' or 'N' or '0 '; 
whose return of income 
shows income/ loss below 
Rs. 15 Lakh. 

(I) All cases of persons 
referred to in 
corresponding entry in 
item (k) of column (5) other 
than those whose principal 
source of income is from 
"Salary" and whose names 
begin with the alphabet 'A' 
or 18' or Ie' or 'D' or 'E' or 
'F' or 'G' or 'H' or " I' or 'J' 
or 'K' or 'L' or 'M' ; whose 
return of income shows 
income/ loss below Rs. 15 
Lakh. 

(m) All cases of persons 
referred to in 
corresponding entry in 
Item (I) of column (5) 
whose names begin with 
the alphabet 'A' or 'B' 
'C' or 

or '0 ' or 'E' or 'F' or 'G' 
or 'H' or II I' or 't or 'K' 
'l ' " or 

qr M ; Whose return of 
Income shows income/ loss 
below 'Is. 15 Lakh. 

I 

1/1 
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- f-------------. 
Pe~on bi?in Individuals (n) All cases of persons 

referred t III ill?n! (i) of Column (~) . re ferred to In 

corresponding entry in 
item (I) of column (5) 
whose names begin with 
the alphabet 'A' or 'B' or 
'C' or 'D' or 'E' or 'F' or 'G' 
or 'H' or "1' or '1' or 'K' or 
'L' or 'M' ; 

(0) All cases of individuals 
being managing director or 

director or manager or 
secretary in the companies 
referred to in 

corresponding entry in 

item (I) of Column 5; 
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-41',JOoo~-: Inro;;;-~T;'-;' 
i OfflCf'r , 

ward-2{lL 

! Thane 

SCHEDULE I 

JURISf)IClI6N 01' DCIT/ACIT i\~!J AO~9FRAN-GE, _ 
H(,Ad QU ~ lters tC?rrltorlal 
Statlol1 t>d At 

3 

Area 

4 
Mlra- Road and 
Bhayandar 

Persons or ClASses of Persons 

(p) Persons other than companies 
and Co-operative Societies deriving 
Income from sources other than 
income from business or profession 
or resid ing within the territorial area 
mentioned in item (2) of column (4); 

(q) Persons other than companies 
and Co-operative Societies deriving 
income from business or profession 
and whose principal place of 
business or profession is within the 
territorial area mentioned in item (2) 
of column (4); 

(r) Persons being companies 
registered under the Companies Act, 
2013 or under the Companies Act, 
1956 and haVing Its registered office 
or prinCipal place of bUSiness In the 
area mentioned In Item (2) of 
column (4); 

Case of Classes 
Cases 

(p) All cases of 
persons referred 
to in item (p) of 
column (5), whose 
principal source of 
income is from 
"Salary" and 
whose names 
begin with the 
alphabet 'A' or 'B' 
or 'e' or '0' or IE' 
or 'F' or 'G' or 'H' 
or "I' or 'J' or 'K' 
or 'L' or 'M' or 'N' 
or '0'; whose 
return of income 

shows income/ I 
loss below Rs_ 15 
lakh_ 

(q) All cases of 
persons other 
than those whose 
principal source of 
income is from 
"Sa la ry", referred 
to in item (q) of 
column (5); 
(q) All cases of 
persons referred 
to in 
corresponding 
entries in item (p) 
and (q) of column 
(5); whose return 
of income shows 
income/ loss 
below Rs_ 15 lakh_ 

(s) All cases of 
persons referred 
to in item (r) of 
column (5), 

(t) All cases of 
Individuals being 
managing director 
or, . director or 
rna r or 
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( 

(5) Persons bl:'lnp, Individuals referred 
to In Item (Jl of column (6); 

(t) Persons being co-operative 

socie ties (includ ing co-operative 
banks) situated wi thin the territorial 
area mentioned in item (2l of 

column (4); 

secretary in~ 
compan ies 
referred to in 
corresponding 

entry in item (r) of 
co lumn (5). 
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Income Trll( rs 
Authorities Station 

I 

I officer, 
, Ward-I , 

Palghar 

Palghar 

JUl1 lSll lCl lON 
Te rritoriA l Arpa 

Vlkramgad 
Jawahar 

Talu ka, 
Taluka, 
Taluka, 
Taluka, 
Taluka, 

Dahanu 
Mokhada 
Talasarl 
Palgha, 

Taluka of 

Cit Hr[)UI I I 

f)U I/AC IT ANI) AO~ (J~ RANOr, THM U': 

Persons or C I Il !lse~ of Pc r~on~ C"'iC 0' ( IA~~e'i of 

C-'I<;e<; 

and Co-operative SOCieties deriving 
Income from business or profession 
and whose prlnclpal place of 
business or profession is within the 
territoria l area mentioned In Item (3) 
of column (4); 

(v) Persons other than companies 
and Co-operative Societ ies deriving 
income from source other than 
income from business or profession 
and residing within the territorial 
area mentioned in item (3) of 
column (4); 

(w) Persons being companies 
Registered under the Companies Act, 
2013 or under the Companies Act, 
1956 and having its registered office 
or principal place of business in the 
area mentioned in item (3) of 
column (4); 

(x) Persons being individuals being 
managing director or director or 
manager or secretary In the 
companies referred to in 
co rrespond ing referred to In Item (c) 

of column (5); 

(y) Persons being co-operative 
societies (Including co-operative 
banks) situated within t he terri toria l 
area mentioned In Item (3) of 

I 

6 

(u) AU cases of 
persons referred 
to In 
corresponding 
entries in item (u) 
(v) (w) (,) and (y) 

of column (5); 

. , 
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, .. For the purpose of this Order 

(i) residing means 

(a) in the case of an individual, place of residence, unless otherwise provided in the notification; 

(b) in the case of an Hindu Undivided Family, place of residence of the Karta; and 

(c) in the case of a Firm or an Association of Persons or a Body of Individual or a Local Authority and 

all other artificial judicial persons other than companies, the place where the head office is located. 

(ii) First name in respect of persons as defined in section 2(31) of the Income-tax Act, 1961 other than 

individuals/HUFs, for the purpose of this order, is illustrated as under: 

Eg. The Mahalaxmi Printing Press" would come under the alphabet "M". 

(3) This order shall come into force with effect from 13/08/2020 

Copy Submitted to I Copy to:-

1. The Principal Chief Commissioner of Income Tax, Pune 

2. The Director General of Income Tax (Inv.), Pune 

3. The Chief Commissioner of Income Tax, Pune. 

so\ r-
(RAM KUMAR YADAV) 

Addl. Commissioner of Income Tax 

Range-I, Thane 

4. The Chief Commissioner of Income Tax, ReAC, Tha e/Nashik. 

5. The Principal Commissioner of Income Tax-l T ne/Nashik. 

6. The Principal Commissioner of Income Tax-l 2/3/4, Pune 

All the CITs / CIT (A) / CIT (Exemption). 

The Commissioner of Income Tax (LT. / TPO) 

The Commissioner of Income Tax (Audit) 

The Commissioner of Income Tax (CO) 

The Commissioner of Income Tax (TDS), Pune 

All the Concerned Jurisdictional AOs & TRO under the Charge of PClT-l, Thane. 

13. Record files / Notice Board of the Office. 

~CIT, Range-l Thane 
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'II ; 
l N' i 
~ 

1~[ll,W IIIX I,rr'!l lilMI N I 

(1' I'U .'1 Till ~:\I'I./I" I NI {{\~~~I '\' I ()N I Rnl INl OMl" I /lX, IlflNGI !, l ilMJl 

,\, ll flR Ir 1',\ ; '. (, -" II U(lR, \'111(;11. I SI /1 1 r , ml\N I WI , 1 400l>O~ 
i
' '" "i - , " ,q, [)" II':28.!Y).2020 

~ " 7" ~, ,,',1d [ii.r llf R''''I: ' ' ' Til,,,,,,/J" ""Ior ' ''''' .. 1'_'1. "!: 7, 

OHD[ IWjS 120 or THE IN CO M( TAl( ACT. H)61 

III f"rj,i,C 01 Ihe I;<)wcrs conferred ~y w I! S~ c ljOIl IJ) &. (2) of ~cc t ion )20 (J( t ile 

Ind' ,'H' 1.1' At! 1%1 (,'Il of 1%1) " li d ill J (CO td ,I nr,e wi lh Ne t ifica ti on NII," I)Cf S,O. No_ 2752 IU 

d,1 t ~rJ ~2~' Orlabcr 2014 of GOYt' l nn,enl of India, Ce nllJ I (10,1 , <1 of Di reC! Taxej, publisllCd in the 

G,,~r tl c of IndrJ, [xl rJ()I'(ii ,Wry, I'MI-II, Section 3 (i i) IN Oli( i C ~l io n No. SO/20
I4

/

F

jND. 

lS7/3S/
1014

(ITAIIJ as .111lQndNI by Nol ific~ lio n No. 5,0.2755 (E) dated 13'" August, 2020 of 

GO\'~rnrnerit of Ind ia, Ccn trJlIIOMd of D i,c~t TilXCI, ru~1i5 h t'd ill the G~I€ tte of India, Ex traord in ~ ry, 
Part II, Se~t,on3( iil vide INolificil t ion No. 63/2020/F.NO.1B7/3!2020-IlA. IL No tll ica lio n No . 6~/20J 4 
F No lS7/40/20J4 (ITO 10 dilteu 13/ 11/201 4, sU~5eq LJ e nt order 01 Pr incipal Chicf Commissio ne r 01 

In(o rn~ n~ (CCA), rune d,lWd 14/11/2014 vide r. NO.rN/CC//ldmn./C&/I/20 14. 15/S
3

(iC" 53GB J l1 d 

5370 a, amfnded by the o rder No. 1/100 of 20i.0 in F. No.PN.rr.CC/CST/C&A/RCAC/lOO/2020/11
84 

daled nIOS/2020 and Drci er No . 2/100 01 2020 vide F.NO.PN.pr.CC/EST!C&R/F~cc l cSs 
Assessmrfit/2020.21 /J18S dated 28/08/2020 and Order of PClT-I, Thilne Vid e No.THN/PCIT-l, 

THANE_l/Jur isdiction/2020.21/l 23 dated 01 .09 .2020 and subsequent corrigendum order passed!.l y 

PCIT-!. Thane.1 Vide NO.THN/PCIT_1.THi\N E_1/Jurisdiction/2020 .2 1/233 dated 28.09.2020 <l nd In 

supersess ion of .11 Orde r5 issued h ~ re to in th is ~ehalf, I, the undersigned, Add itional/Joint 

Commissioner o/ Income Ta x, RJ Il Ge-3, Tha ne hereby. 

III 
Author ize Ihat til e Income l 'ax AualoritieS specified in Co lumn (2) of the Sched ul e 

anne~ed hereto ~ Ild havillg tll e i, 11 eadquart e r5 a t Th ~ ne in the State of Maharashtra, shall exercise 

the powcr~ and perform tile /lmctio ll Jurisdict ional Asse5~ing Officers in respect of such case~ or 

classei of ca$CS specified i~ the co rrelPonding entries of Column (5) of the 5aid Schedule, of such 

persons or da$se~ of pe rson> beinG residents o r not ord inarily rC5ident in India as per section 6 of 

the Income Tax ~ct, 1961 ~nd as wecified in the corrtsponding entries in co lumn (4) of the said 

Sched ul e, in StIch territorial areas speCified in cor res ponding entrie, '" <,I" m" " "" (3) of t he s<l id 

Sc hed ule , in re~pect of allincomc$ or cla55c5 of Income thereof. 
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r- , '--, 
I 

, 
f"\ Ul Iin1 
r i1 cl('_3, 

1"h <l110 

(,1) 1I1iln,' 

MUllirip.l l 

Corp~)' .1lkll1 ill 

111(1 dlS h irl ()I 
TI1<1I1(>, 

(b) M ira · ROJd 

and 8hilyandJI' 

(()Vasai TalukJ 
in the district of 
Palgna r 

,., ,I'. 1i ( I., ....•.. r ,f (""'''. 

1\) 1'C""O Ii I If' f"rl l'd 10 i" I I 1 
I I '('r" " 'li 

fO IIIIh1 (S) I)(' ill l; olh(' , 11, ,11, tOfl lPd lli, ... 
<ll1d roo ,,_ , . ("il'l""'''' ', " ' fl'''''rJ I"" , . 

.-1,1 l\f(' !lUUI'II(" , .. 
i . " ( 1'. 'V'"I' 

11 ("0
1
11(' I'\J'11 ~. 'I.lIy .1'1(1 H '~ ld illf' Wilhi ,; 

th e' l('n i10 "~' I -' 
Ii,) .111'.1 1lll'lll ioll l ' d ill il l'ln 

(il), (b) <lIl ei (el of tolU lllll (3). 

, , I · rr, 
(tli oj [0 1'"1111 I~'I ', I. r ..... 
P"l"Ilip., 1 "ou,,,. ()I ,,, ((,,(,/. ,. 

~~ I ,,, y .ll1(l ot!1('r '.01""". ~n'; 
I'Iho ~(' In , 1 n"me 1)<'1:'1'1'. 11,, 1, 
il l j"Jh~lJ('t ~ Of' to r (w'P"r! (A 
t e (( iIO ' i~ 1 <lrCd w'thin ,II'm (;,J 
& (b) of column 3 and who~I' 
'cturn of income ~ h G"". 
income/ los~ above Rs. 1;, 
Lakh. 

B) Persons referred to in item fb) of 
column (5) being other than cOmpanies 

and cOOperative societies, derivins 
inco me from bUSiness or profession or 

Sa lary and residing within the territorial 

area mentioned in item (a) and (e) of 
column (3), 

Persons rclerr I'd to in il('m (/\i 

of column ( ~) whose prinCipa l 
sou reI' of incomc is salary and 
other SOurces and whose f ,r~ t 
name beginS with alphabets 
~A 10 Z" in respect of 
territorial area within itl'm (c) 

of column 3 and whose return 
of income shows income/loss 
above Rs. lS l akh. 

(b) Persons refeffed to item 

(B) of column (4) whose 
prinCipal source of income is 

from other Sou rces other than 

income from business or 
profession or salary and 

whose first name begins with 
alphabets "N to ZN in respect 

of territorial area within item 

(a) of column 3 and whose 
return of Income shows 

Income/ loss above Rs. IS 
Lakh . 

Persons referred to item (B) 

of column (4) whose principal 

SOurce of Income Is from 

other sources other than 

Income from business or 
profession or salary and 

whose first name begins with 

nlphabets "A to ZU In respect 

of territorial area with in Item 

(c) of column 3 and whose 

return of income shows 

Incom e/ loss above Rs. 15 

Lakh . 

C) Persons referred 10 In Item (e) of 
I mn (5) being other than com.panles, 

co U .. ,,,., ,,,1,, .. ,-1".1"1",, ,,,rn,,.,'" ~~~~~ .. ~ , I"" 

(c) Persons referred to In Item 

(e) of column (4) whose 
n"nr ln,,1 <n"rrp n( In rnmp 1< 

., 
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r 

. 

"om 'putt'''. olh,', 1/l .U' IlIlfU,!" IIIIItI fH1f1i ',our,''', olher than 

"II'.lIU'\\ 01 pwl"\\iotl III '.dl,IIV ,mil !fIII/ltl/' flwn bO~lnr'~S or 

I'Jhuw III 111(11),11 pl,II" or 1111',1111",'. 1', pwl/.· .. ,ion (J' ~al;]ry ilnd 

WIIIUI! Il\p 11'lIlio!!,11 ,n ' -, I mr'nhcmt"I ,,1 

1\1'1 1\ (, , ) .Iud Ie) 01 fl)lumn (3) 

DJ Persons referred to item (d) of 
co lumn (5) be ing companies, 
cooperative societies and AOP deriving 
income from business or profession and 

having its registered office or Principal 

Place of business in tile area mentioned 
in item (a) and (c) of Column (3). 

Ylhfj',(' Ill',! f\;lm,' hr'p,im with 

alph"lJet\ ~ rJ to '/." In (C~p('(.t 
01 territorial ,He;) Within .,pm 

(<I) 01 talumn 3 and 'IIho~e 

return of ',n(.Orne ~h(JVI', 

income! lo~~ ahove R~. 1 S 
Lakh . 

Pcr!.on~ referred to in item (C) 
of (Glumn (4) whose principal 

sou rce of income is from 
sources other than income 
from business or profession or 
salary and whose first name 
begins with alphabets "A to Z" 
in respect of territorial area 
within item (e) of column 3 
and whose return of income 
shows income/ loss above Rs. 
15 lakh. 

(d) Perso ns referred to in item 

(0) of column (4) and whose 
principal source of income is 
from business or profession 
and whose fi rst name begins 

with alphabets "N to Z" in 
respect of territorial area 
within item (a) of column (3) 

and whose return of income 
shows income/ loss above Rs. 
20 lakh. 

Persons referred to in item 
(0) of column (4) and whose 

principal source of income is 
from business or profession 

and whose fi rs t name begins 
with alphabets "A to Z" in 

respect of territorial area 

within Item te) of column (3) 
and whose return of Income 

shows income/ toss above Rs. 

IS l.kh. 

All cases of Individuals being 
managing director or director 
or secretary in the companies 
referred to in corresponding 
entry In it em (d) above 
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~. 
- ['I('\.It:n ,'lr('11 

No. 01 Inrolll(' 

T", 
.... AuthOltl 1el;, 

J , -, 
Income- la\ 

-

I 

Office'!" 
\\'",d 3(1). 
Thane 

I 

~I" l llIlI ll 

1\""'1' I II()N 1'1 11I1I/1I( IIIINIlII{)' III HIINI" 1, 11111111 
1 ('II 11 ('I' 1,11/\1 t'.l 

(,,) Th,ne 

Mllniripf'i 

\01 por<1tion 111 

the district of 

Thane, 

(b) Mira-Road 

and Bhayander 

3 4 
r) r p'~oll'" I den rd 10 in il c-,,-, --:(-0;-) -o f 

column (S) brinG other than cornp il/)ies 

.1nd (DOper <Hive.' ~ucie tle s. deriving 

income from SJ I,uy and r('si dine within 

the t (,Hil ori al JrC(l mentioned in i tem (a) 

a"d (b) of co lumn (3). 

F) Persons referred to in item (f) of 

column (5) being other than compan ies 
and cooperative SOcieties, deriving 
income from business or profession and 
whose principal place of business in 
within the territoria l area ment ioned in 
item (a) of column (5). 

G) Persons referred to in item (g) of 
column (5) being other than com panies, 
cooperative societ ies deriving income 
from sources other than income from 
business or profession or salary and 
whose principal place of Business is 
within the territorial area mentioned in 
item (a) of column (3). 

H} Persons referred to item (h) of 
co lumn (5) being companies, 
cooperative societies and AOP deriving 
income from business or profession and 
having Its registered offi ce or Principal 
Place of business in the area mentioned 
in item (a) of Column (3). 

(,Y.l ' or (1.1'.'.(", of ( ., ', (", 

(c) Persons referred to In t!pm 

(E) of column (4 ) who'," 

principal source o f income .s 

from income from SOUro;!.> 

other than income from 
busin ess or profession and 

whose first name begins with 
alphabets "p to Q" and whose 

return of income shows 

income/ loss below Rs. IS 
lakhs. 

(f) Persons referred to item 
(F) of column (4) whose 
principal source of income is 
from business or profession 
and whose first name begins 
with alphabets "N to 0" and 
whose return of income 
shows income/ loss below Rs. 
15lakhs. 

(g) Persons referred to item 
(G) of column (4) whose 
principal source of income is 
from sources other than 
income from business or 
profession and whose first 
name begins with alphabets 
'IN to 0 " alphabets and whose 
return of income shows 
income/ loss below Rs. 15 
lakhs. 

(h) Persons referred to in item 
(H) of column (4) and whose 
principal source of income is 
from business or profession 
and whose first name begins 
with alphabets "N to 0" in 
respect of territoria l area 
with in item (a) of column (3) 
and whose return of income 
shows Incomel loss above Rs. 
20 l akh. 

All cases of individuals being 
ma naging director or director 
or secretary in the companies 
referred to in corresponding 
entry in item (h) above. 

J 
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---..,.--- -
51. Oe sl(: Il J t ion 
No. of Income 

Tax 

Autho ri t ies 

I 

3 Income Tax 
Officer, 
Ward-3(2), 
Thane 

2 

----- ----- ----- - --- ----
_ SC HEDU LE-! 

___ JUHISD I C.!i~o r DCI1/I\C I 1l\Ni)f..O~ANGE-3:THf\N-E--- -- ---
TemtOrl (l1 Are<J Persons 0 1 CtJ sses of Persons Ca se of Classes of Cases 

(a) Thane 
Municipa l 

Corporation in 

the dis trict of 
Thane, 

(bJ Mira-Road 
and Bhayander 

3 4 

I) Persons referred \0 in item (i) o f 

co lumn IS) being other lh<ln companies 
and cooperat ive societies, deriving 

income from sala ry and residing within 
the territorial area men t ioned in item (a) 
and fbI of column (3)_ 

J) Persons re ferred to in item OJ of 
column (5) being other than companies 
and cooperative societ ies, deriving 
income from business or profession and 
whose pr incipal place of business in 
within the territorial area menlioned in 
item (a) of column (5). 

K) Persons referred to in item (k) of 
column (S) being other than companies, 
cooperat ive societies deriving income 
from sou rces other than income from 
business or profession or salary and 
whose principal place of Business is 
within the territorial area mentioned in 
item (a) of column (3). 

L} Persons referred to item (I) of column 
(5) being companies, cooperative 

societies and AOP deriving income from 
business or profession and having its 
registered office or Principal Place of 

business in the area mentioned in item 

(a) of Column (3). 

= 

5 
(i ) Persons referred t o in item 

(I ) of column (4) whose 
prinCipal source of income is 

from income from sources 
other th an incom e from 
bu siness or profession an d 

whose first name begins with 
;:lIphabets "R" and "S<l to Sm" 
and whose re turn of income 
shows income/ loss below Rs. 
15 lakhs. 

(j) Persons referred to it em (J) 
of co lumn (4) whose principal 
source of income is from 
business or profession and 
whose first name begins wi th 
alphabets "p to R" and "Sa to 
Sm" and whose return of 
income shows income/ loss 
below Rs. 15 lakhs. 

(k) Persons referred to item 
(K) of column (4) whose 
principal source of income is 
from sources other tha n 
income from business or 
profession and whose first 
name begins with alphabets 
"p to R" and "Sa to Sm" 

alphabets and whose return 
of income shows income/ loss 
below Rs. 15 lakhs. 

(I) Persons referred to in item 
(ll of column (4) and whose 
principal source of income is 
from business or profession 
and whose first name begins 
with alphabets "P,Q,U,V,W,X" 
and "Sa to Sm" in respect of 

territori al area within item (a) 
of column (3) and whose 
return of income shows 

income/ loss above Rs. 20 
lakh. 

All cases of individuals being 
managing director or director 

or secretary in the companies 
referred to in corresponding 
entry in item (I) above. 
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~ 

S' 
'0. 

I I I 
1 I 

4 

Dt'SihIlJtl(ln 

of Income 
la \ 

AuthOrities 

Income T<1 \ 
Officer, 

Ward-3(4). 
Thane 

I 

I 
('I Thalle 
Municipal 

Corporation in 

the distric t of 
Thane, 

(b) Mira-Road 

an d Bhayander 

- - ---

3 

" rVi) Persons rcfe!l('d to in Item (e) of 

column (5) beinG other than (ompJn;es 
,md coopera tive Socie ties, derivinG 

income from sa lary and residine within 

the terril oriill area mentioned in item (J) 
and (b) of column (3). 

{Oll Per son s Il' /t' fl f' d 10 rn 

item (M) of column (II) who',f' I 

pi Ill er pal sourc(' o f II1Com(> IS 

(rom IIlCOIllC (/ 001 50IHCCS 

olher (hJ/l IIlcorne (rom 

business or profess ion ,lnd 
whose first nillll e beGins wi lh 
nlphabets <IT ( 0 Z" .. nd "Sn to 

Sz " and whose return of 

income shows income/ loss 
below Rs. 15 lakhs. 

N) Persons referred to in item (n) of 

colu mn (5) being other than companies 

and cooperat ive societies, deriving 

income from business or profession and 

whose principal place of business in 

within the territorial area mentioned in 
item (a) of column (3). 

(11) Persons referred 10 i tem 

(N) of column (4 ) whose 
principal source of inconll' is 

from bUSiness or profession 

and whose first name beGins 

with alphabets "T to Z" (lnd 

"5n to 5z" and whose rt'Wrn 

of income shows incorne/ loss 
below Rs. 15 lakhs. 

0) Persons referred to in item (0) of 

column (5) being other than companies, 
cooperative societ ies deriving income 

from sources other than income from 

business or profession or salary and 

whose principal place of Business is 

within the territorial area mentioned in 
item (a) of column (3) . 

(0) Persons referred to item 

(0) of column (Il) whose 
principal source of income is 

from sources other than 

income from business or 

profession and whose (irs t 
name begins with alphabets 
''''T to Z" and "5n to 51" 
alphabets and whose return 
of income shows income/ foss 
below Rs . 15 lakhs. 

P) Persons referred to item (p) of 
co lumn (5) being companies, 
cooperative societies and AOP deriving 
income from business or profession and 
having it s registered office or Principal 
Place of business in the area mentioned 
in item (a) of Column (3). 

(p) Persons referred to jn item 
(P) of column (4) and whose 
principal source of Income is 
from business or pro feSSion 
and whose first name begins 
with alphabets "R, T, Y,Z U and 
"Sn to Sz" In respec t of 
terrHorlal area with in i tem (a) 
of column (3) and whose 
return of Income 
Income/ loss above 
lakh . 

shows 
Rs. 20 

All cases of individuals belne 
managing director or director 
or secreta ry In the companies 
referred to In corresponding 
en try in Hem {pJ above. 

-
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;,--- ;~~;;;;~~~~~~~~~S~(~H~ED~U~lE~_~1 ;;~;;;;=;;;;;;===========~ 51 - D- ' - JUfl ISD!CTION OF DC! 1"/ ' ( . 
, CS lgn,) l ion Terri toria! 1\1(:0<1 p " 11 liND AOs OF RAN GE 3, THANE 

NO, o f Income ' crsollS or CIOlSSCS o f Perso n e 

s 

Tilx 

Authori t ies 

Income Ti'lx 

Officer, 
Ward-4(1), 
Thane 

2 

~ Case o f Classes of Cases 

(il ) Vas;)i laluk<! 
of Pilichar 
Dis t rict 

3 
4 

OJ Person s referred 10 in it em (q) of 
column (5) being other th an companies 

<lnd cOop era live societ ies, der iving 
income from sa lary and resi ding w ith in 
the territo ria l area ment ioned in item (a) 
of column (3). 

R) Per sons referred 10 in item (r) of 

co lumn (5) being olher tha n comp anies 

and cooperative socie t ies, deriving 
income from business or pro fess ion and 
whose principa l place of business in 
wit hin the territoria l area mentioned in 
item (a) of co lumn (3). 

5) Persons re ferred to in Item (s) of 
co lum n (5) being other than companies, 
cooperative societies deriving income 
from sources other than income from 
business or profession or salary and 
whose principal place of Business is 
within the territorial area mentioned in 
item (a) of column (3). 

T) Persons referred to item (t) of column 
(5) being companies, cooperative 
societies and AOP deriving income from 
business or profession and having its 
registered office or PrinCipal Place of 
business in the area mentioned in item 
(a) of Column (3), 

-

5 
(q) Per50ns referred t o in item 
(0) of column (4) whose 
pri ncipal sou rce of income is 
fro m income from SOll rces 
other than income fro m 

business or profession <l nd 
wh ose fi rs t fla me begins with 
alphabet s "A to D" , "J to M " 

<I nd " N to R" and whose 
return of income shows 
income/ loss below H.s. 15 
lakhs. 

(I ) Persons referred t o item 

(R ) o f co lumn (4 ) whose 

prin cipal source of income is 

f ro m business or pro fession 

and whose first name begins 
with alphabet s " A to D" , "J to 
M" and "N to R" and whose 
return of income shows 
incomel loss below Rs. lS 
lakhs. 

(s) Persons referred to item 
(5) of column (4) whose 
principal source of income Is 
from sources other than 
income from business or 
profession and whose first 
name begins with alphabets 
"A to 0", "J to M " and "N to 
R" alphabets and whose 
return of income shows 
incomel loss below Rs. 15 
lakhs. 

(t) Persons referred to in item 
(T) of column (4) and whose 
principal source of income is 
from business or profession 
and whose first name begins 
with alphabets "A to 0", uJ to 
M " and liN to R" in respect of 
territorial area within item (a) 
of column (3) and whose 
return of income shows 
incomel loss above Rs. 20 
Lakh, 

All cases of individuals being 
managing director or director 

or secretary in the companies 
referred to in corresponding 
entry in item (t) above 
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/ 51. 
No. 

1 
6 

Designation 
of Income 
Tax 
Aut hori t ies 

Income Tax 
OfficE'r , 
Ward-4(4)' 
Thane 

2 

__ JlJR1SDt C1JON or 1 _ SCHlDUI I J 

Tpflitori<lll\ I ( 1l/lI.llII\NDAO 
r (,,) P('r <;;(11)" or (I .. 0 1 HI\NC,I I. "lAM 

3 
(a) V.1sai Taluk ll 

o f PillghCl r 
DiSI! iel 

.l o;.s('\ o f p(, ! ~nn .. 

~ 4 
crsom. r ch::r r cd t ' --

column ( ~ ) be 0 111 Item Ie) of 
and IIlG other than comp<lnlcs 
. cooper;r tivc societies d .. 
Income f _ . envil le 

rom sa la rv ;lIld residinc wilhin 
the territo ·' I tla area menlioned in it em (a) 
of colull1n (3). 

V) Persons referred to in item (v) of 
co lumn (5) being other tha n companies 
and cooperati ve societies, deriving 

income from business or profession and 
whose principal place of business in 
within the territorial area mentioned in 

item (a) of co lumn (3). 

W) Persons referred to in item (w) of 
column (5) being other than companies, 
coopera tive societies deriving income 
from sources other than income from 
business or profession or salary and 
whose principal place of Business is 
within the territorial area mentioned in 

item (a) of co lumn (3). 

Xl Persons referred to item (x) of column 
(5) being companies, cooperative 
socie ti es and AOP deriving income from 
business or profession and having its 
registered office or Principal Place of 
business in the area mentioned in item 

(a) of Column (3). 

(,1 ',1' of r 1," ,', " ', o f C, " ,I". 

, 
-- ' 

(u) Pcrsons f c/e ,, ('d IQ in Ilf'HI 

(UI of co lumn (11) who'.f' 
prmcipa' !oourcr 01 incomf' I~ 

from income from !.ource!. 
other than income from 
business or profess ion and 
whose first name begins Vlllh 
alphabets HE 10 '" and "$ to Z" 
and whose return of income 
shoWS income/ loss below Rs. 
15 lakhs. 

(v) Persons referred to item 
(V) of column (4) whose 
principa l source of income is 
from business or profession 
and whose first name begins 
with alphabets HE to I" and "s 
to Z" and whose return of 
income shows income/ 105s 
below Rs. 15 lakhs. 

(w) Persons referred to item 
(W) of column (4) whose 
principal source of income is 
from sources other than 
income from business or 
profession and whose first 
name begins with alphabets 
HE to I" and ... s to ZH alphabets 
and whose return of income 
shows income/ loss beloW Rs. 

lSlakhs. 

(xl Persons referred to in item 
(X) of column (4) and whose 
principal source of income is 
from business or profession 
and whose first name begins 
with alphabets HE to I" and ItS 
to ZH in respect of t erritorial 

area within item (a) of column 
(3) and whose return of 
income shows income/ loss 

above Rs. 20 l akh. 

All cases of individua ls being 
managing director or director 
or secretary In the companies 
referred to in corresponding 

entry In Item (x) above. 
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Fa t he Purpose 0 

(I) es d n thlsOrd r 
lE'a ns 

a) In h 
e case of 

no . an Ind 
I ICa IOn "'Idual pI 

b) in h' . acC' of, e cas ('!'Id('nrr 

\ 466 

c) . eo an LJ ' • tllllrss 0 I In th 'lInd U . 1(-'1111' • 
e caSe 0 . 1I ndlvided r . >r /JrOVlrI,..r/ In fI". 

All hor,' a F,rm Or an A amlly, place of 
a d ssoc' . 'eslde 

he h n all other aru . lallon of Pe'sons nee of the Karta, and 

ead office is located I IClal jUdicial persons at I' a Body of Individuals or a Local 
. 0 ler than c . 

ompan/es. the place vlhere ( ii) 
Firs nam . 

e In respect 
o her h '. of persons ad . 

an indIvidual / s efined III section 2( 
ego I" h s HUFs, for the p 31) of the Income- tax Act 1961 

c a ala . urpose of thO , 
xm, Printing Press" IS orde r, is il/ustrated as under' 

auld come d . 
. un er the alphabet "M". 
IS order shall come ' 

10 0 force from the 13/08/ 2020. 

3. 

(Ram Kumar Yadava) 
Add/. Commissioner of Income Tax , 

Copy 0: Range-3, Thane 

() e Pro Chief CfT, Pune. 

(2) e Chief CfT, Pune. 

¢ e Chief CfT(ReAC), Thane / The Chief CIT(ReAC),Nashik, 

(4) e Director General of Income Tax (/nv),Pune. 

(5) The Pr.CfT-l, Thane 

(6) CslT (Appeal)-1/ 2/3, Thane 

'v(1) 0 ice Boards of Income Tax Offices at Ashar I.T.Park, Thane, Income Tax offices at Qureshi 

, ansion & Mohan Plaza,Kalyan, Income Tax office at Panvel and Income Tax office at 

Pa /ghar. 

(8) The Guard File. 

Addl. Commissioner of 'ncome Tax, 
Range-3, Thane 
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OFFICE OF THE 

ADDL. COMMISSIONER OF INCOME-TAX,PANVEL RANGE, 
PANVEL, 

3·d FLOOR, "AAYAKAR BHAWAN", OPP. KHANDA COLONY, PLOT 2 & 2A, SEC·17, 
NEW PANVEL 410 206, DI ST·RAIGAD 

Ph. No.(022} 27482870 FAX NO.274 82869. EmaiIID: panvel.addlclt@.incometax.gov.in 

ORDER 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the 

Income-tax Act, 1961 (43 of 1961) and in accordance with Notification Number S .O. 

No. 2752(E) dated 22nd October, 2014 of Government Central Board of Direct 

Taxes , published in the Gazette of India, Extraordinary, Part I, Section 3(ii) 

[Notification No. 50/2014/ F/No. 187/ 38/ 20 14(ITA.I)J as amended by Notification 

No. 5.0.2755 (E) dated 13th August, 2020 of Government of India, Central Board of 

Direct Taxes, published in the Gazette of India, Extraordinary, Part 11, Section 3(ii) 

vide [Notification No. 63 / 2020/ F.No.187 / 3 / 2020-ITA-IJ, Notification No. 64/ 2014 F. 

No. 187/ 40/ 2014 (ITA-lO dated 13/11 / 2014, subsequent order of Principal Chief 

Commissioner of Income-tax (CCA) , Pune dated 14/11/2014 vide F.No. 

PN/CC/ Admn./C&A/ 2014-15/5366,5368 and 5370 as amended by the order No. 

1/100 of 2020 in F.No. PN .Pr.CC/ EST/ C&A/ ReAC/ I00/2020/l184 dated 

28/ 08/ 2020 and Order No. 2/100 of 2020 vide F.No. PN.Pr.CC/ EST/ C&R/Faceless 

Assessment/2020-21 / 1185 dated 28/ 08/ 2020, and as per Pro CIT- 1 Thane's order 

No. Thn/PCIT Thane-l/Jurisdiction/2020-21/123 dated 01.09.2020, I Sanjay 

Deshmukh, the Additional Commissioner of Income-tax, Pan vel Range, having been 

authorized so, hereby make the following amendments to the office Order 

No.PNL/ADDL CIT/Jurisdiction / 2014-15/708 dated 15.11.2014 as below: -

It is hereby directed that the officers specified in column (2) of the Schedule, having 

their headquarters at the places specified in the corresponding entries in column [3J 

of the said Schedule, shall exercise the powers and perform the function in respect 

of such cases or classes of cases specified in the corresponding entries in column (6) 

of the said Schedule or of such persons or classes of persons specified in the 



.. 

corresponding entries in column (5) of the said Schedule, in such territorial areas 

specified in the corresponding entries in column (4) of the said Schedule . 



S. Designation Head 
No of Income quarters 

Tax 
Authorities 

1 2 3 

1 Dy. / Asst. Panvel 
CIT, Panvel Maharashtra 
Circle, Panvel 

f------l 

Territorial 
Area 

4 
In the state 
of 
Maharashtra 
(a) District of 
Raigad-

• 

SCHEDULE 

Persons or classes of persons other than claiming 
exemption under clauses (21) , (22), (22A), (228), 
(23), (23A), (23AAA), (238), (23C), (23F), (23FA), 

(24), (46 and (47) of section 10, section 11, section 
12, section 13A and section 138 of the Income-tax 

Act, 1961 
5 

(a) Persons other than companies and cooperative 
societies deriving income from business profession 
and whose principal place of business or 
profession is within the territorial area mentioned 
in item (a) of column 4; 

(b)persons other than companies and cooperative 
societies deriving income from sources other than 
income from business profession and residing 
within the territorial area mentioned in item (a) of 
column 4; 

(c) Persons being cooperative societies (including 
Cooperative banks) situated within the territorial 
area mentioned in item (a ) of column 4; 

(d) Persons being companies registered under the 
Companies Act, 2013 or under the Companies Act, 
1956 and having its registered office or having its 
principal place of business in the area mentioned 
in item (a) of column 4; 

Cases or classes of cases 

6 
(a)All cases of 
persons referred to in 
corresponding g entries in 
item (a) & (b) of column 5 
and having return 
income/loss exceeding 
RS.151akh 

(c) All cases of persons 
referred to in corresponding 
entries in item (c) of column 
5 having returned 
income floss exceeding 
Rs.151akh 

(d) All cases of persons 
being companies referred to 
in corresponding entries in 
items (d) of column 5 
having returned 
income/loss exceeding 
RS.20 lakh 



t= 

I---

Income Tax 
Officer, Ward 
- I, Panvel 

Panvel, I In the state 
Maharashtra of 

Maharashtra 

\. 

(a) Areas 
falling 
within the 
limits of the 
Panvel 
Taluka of 
Raigad 
District. 

In the state 
of 
Maharashtra 

(a) District of 
Raigad 

(e) Persons being individuals referred to in item 
being (e) of column 6; 

(a) Persons other than companies and cooperative 
societies deriving income from business or 
profession and whose principal place of business 
or profession is within the territorial area 
mentioned in item (a) of column 4; 

(bjPersons other than companies and cooperative 
societies deriving income from sources other than 
income from business or profession or salary and 
residing within the territorial area mentioned in 
item (a) of column 4; 

(c) Persons being cooperative SOCletJes (including 
cooperative banks) situated within the territorial 
area mentioned in item (a) of column 4; 

(a) Persons other than companies and cooperative 
societies deriving income from salary and residing 
within the territorial area mentioned in item (a) of 
column 4; 

(e) All cases of Individuals, 
managing director, 
director, manager secretary 
of the companies referred to 
in the corresponding entry 
in item (d) above; 

(a) All cases of Persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 other than those 
whose principal source of 
income is from salary 
whose names (surname in 
case of individuals) begins 
with alphabets "A" to "I" 
having return income / loss 
upto 15 lakh. 

(c)Al! cases of persons 
referred to in corresponding 
entries in item (c) of column 
5 whose names begins with 
alphabets "A" to "I" having 
returned income/loss upto 
Rs.15Iakh. 

(a)AlI cases of persons 
referred to in corresponding 
entries in item (a) of 
column 5 whose principal 
source of income is from 
salary (upto Rs.15 !akh) 
and whose employer is a 



t= 

3 I Income Tax 
Officer, Ward 

f-------1 - 2, Pan vel 

Panvel, 
Maharashtra 

In the state 
of 
Maharashtra 
- (a) Areas 
falling 
within the 
limits of the 
following 
Talukas of 
Raigad 
District 
i) Roha 
ii) Shriwardhan 
iii) Mhasala 

In the state 
of 
Maharashtra 

(a) Areas 
falling 
within the 
limits of the 
Panvel 
Taluka of 
Raigad 
District. 

1 

(a) Persons other than companies and cooperative 
societies deriving income from business profession 
and whose principal place of business or 
profession is within the territorial area mentioned 
in item (a) of column 4; 

(b)Persons other than companies and cooperative 
societies deriving income from sources other than 
income from business or profession or salary and 
residing within the territorial area mentioned in 
item (a) of column 4; 

(c) Persons being cooperative socletles (including 
Cooperative banks) situated within the territorial 
area mentioned in item (a) of column 4; 

(a) Persons other than companies and coopera tive 
societies deriving income from business profession 
and whose principal place of business or 
profession is within the territorial area mentioned 
in item (a) of column 4; 

(b)persons other than companies and cooperative 
societies deriving income from sources other than 
income from business or profession or salary and 
residing within the territorial area mentioned in 
item (a) of column 4; 

company having name 
starting with alpha!:'ets "A" 
to "I". 

(a) All cases of persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 other than those 
whose principal source of 
income is from salary 
having return income / loss 
upto 151akh 

(c)AlI cases of persons 
referred to in corresponding 
entries in item (c) of column 
5 having returned income / 
loss up to 15 lakh 

(a) All cases of persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 other than those 
whose principal source of 
mcome is from salary 
whose names (surname in 
case of individuals) begins 
with alphabets "S" to "2" 
having returned income / 
loss upto 15 lakh. 



t= 

3 I Income Tax 
Officer, Ward 

I------l - 2, Panvel 

Panvel, 
Maharashtra 

• 

In the state 
of 
Maharashtra 
- (a) Areas 
falling 
within the 
limits of the 
following 
Talukas of 
Raigad 
District 
i) Roha 
ii) Shriwardhan 
iii) Mhasala 

In the state 
of 
Maharashtra 

(a) Areas 
falling 
within the 
limits of the 
Panvel 
Taluka of 
Raigad 
District. 

(a) Persons other than companies and cooperative 
societies deriving income from business profession 
and whose principal place of business or 
profession is within the territorial area mentioned 
in item (a) of column 4; 

(b)Persons other than companies and cooperative 
societies deriving income from sources other than 
income from business or profession or salaxy and 
residing within the territorial area mentioned in 
item (a) of column 4; 

(c) Persons being cooperative SOCleoes (including 
Cooperative banks) situated within the territorial 
area mentioned in item (a) of column 4; 

(a)Persons other than companies and cooperative 
societies deriving income from business profession 
and whose principal place of business or 
profession is within the territorial area mentioned 
in item (a) of column 4; 

(b)Persons other than companies and cooperative 
societies deriving income from sources other than 
income from business or profession or salaxy and 
residing within the territorial area mentioned in 
item (a) of column 4; 

company having name 
starting with alphabets "A" 
to "[". 

(a) All cases of persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 other than those 
whose principal source of 
income is from salaxy 
having return income / loss 
upto 15 lakh 

(c) All cases of persons 
referred to in corresponding 
entries in item (c) of column 
5 having returned income / 
loss upto 15 lakh 

(a) All cases of persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 other than those 
whose principal source of 
income is from salaxy 
whose names (surname in 
case of individuals) begins 
with alphabets "S" to "2" 
having returned income / 
loss u pto 15 lakh. 



4 I Income Tax 
Officer, Ward 

f---I - 3, Panvel 

Panvel, 
Maharashtra 

In the state 
of 
Maharashtra 
- (a) Areas 
falling 
within the 
limits of the 
following 
Talukas of 
Raigad 
District 
i) Uran 
ii) Alibag 
iii)Murud 

In the state 
of 
Maharashtra 
- (a) District 
of 
Raigad 

In the state 
of 
Maharashtra 

(a) District of 
Raigad 

(a) Persons other than companies and cooperative 
societies deriving income from business or 
profession and whose principal place of business 
or profession is within the territorial area 
mentioned in item (a) of column 4; 

(b) Persons other than companies and cooperative 
societies deriving income from sources other than 
income from business or professional or salary and 
residing within the territorial area mentioned in 
item (a) of column 4; 

(c) Persons being cooperative socletles (including 
cooperative banks) situated within the territorial 
area mentioned in item (a) of column 4; 

(a)Persons other than companies and cooperative 
societies deriving income from salary and residing 
within the territorial area mentioned in item (a) of 
column 4; 

(a) Persons being companies and cooperative 
societies registered under the Companies Act, 2013 
or under the Companies Act, 1956 and having its 
registered office or having its principal place of 
business in the area mentioned in item (a) of 
column 4; 

(a) All cases of persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 other than those 
whose principal source of 
income is from salary 
having returned income / 
loss up to 15 lakh 

(c) All cases of persons 
referred to in corresponding 
entries in item (c) of column 
5 having returned income / 
loss upto Rs.151akh 

(a)AU cases of persons 
referred to in corresponding 
entries in item (a) of 
column 5 whose principal 
source of income is from 
salary and whose employer 
is Educational Institutes. 

(a)All cases of persons 
being companies referred to 
in corresponding entries in 
items (c) of column 5 
having returned income / 
loss upto RS.20 lakh 



5 Income Tax 
Officer, Ward 

~ - 4, Panvel 

Pan vel , I In the state 
Maharashtra of 

Maharashtra 
-(a) Areas 
falling 
within the 
limits of the 
following 
Talukas of 
Raigad 
District 

• 

i) Karjat 
ii) Khalapur 
iii) Pen 
iv) Pali 
v) Tala 
vi) Sudhagad 

In the state 
of 
Maharashtra 

(a) District of 
Raigad 

(a) Persons other than companies and cooperative 
societies deriving income from business or 
profession and whose principal place of business 
or profession is within the territorial area 
mentioned in item (a) of column 4; 

(b)Persons other than companies and cooperative 
societies deriving income from sources other than 
income business or profession or salary and 
residing within the territorial area mentioned in 
item (a) of column 4; 

(c) Persons being cooperative sOCleiles (including 
cooperative baTIks) situated within the territorial 
area mentioned in item (a) of column 4; 

(a) Persons other than companies and cooperative 
societies deriving income from salruy and residing 
within the territorial area mentioned in item (a) of 
column 4; 

(a) All caSeS of persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 (having returned 
income / loss upto Rs.15 
lakh) other than those 
whose principal source of 
income is from salruy 

(c)AlI cases of persons 
referred to in corresponding 
entries in item (c) of column 
5 having returned income / 
loss upto Rs.15 lakh 

(a) All cases of persons 
referred to in corresponding 
entries in item (a) of 
column 5 whose principal 
source of income is from 
salruy and whose employee 
is Government, Local 
bodies, Corporation, Banks . 



6 I Income Tax 
Officer, Ward 
- 5, Pan vel 

t--

Panvel, 
Maharashtra 

In the state 
of 
Maharashtra 
- (a) Areas 
falling 
within the 
limits of the 
Panvel 
Taluka of 
Raigad 
District. 

In the state 
of 
Maharashtra 

(a) District of 
Raigad 

(a) Persons other than companies and cooperative 
societies deriving income from business profession 
and whose principal place of business or 
profession is within the territorial area mentioned 
in item (a) of column 4; 

b) Persons other than companies and cooperative 
societies deriving income from sources other than 
income from business profession or salary and 
residing within the territorial area mentioned in 
item (a) of column 4; 

(c) Persons being cooperative societies (including 
cooperative banks) situated within the territorial 
area mentioned in item (a) of column 4; 

(a) Persons other than companies and cooperative 
societies deriving income from salary and residing 
within the territorial area mentioned in item (a) of 
column 4; 

(a) All cases of persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 (having returned 
income/loss up to Rs.15 
lakh) other than those 
whose principal source of 
income IS from salary 
whose names (surname in 
case of individuals) begins 
with alphabets "J" to "R". 

(c)AlI cases of persons 
referred to in corresponding 
entries in item (c) of column 
5 whose names begins with 
alphabets "J " to "R" . 

(a)AlI cases of persons 
referred to in corresponding 
entries in item (a) of 
column 5 whose principal 
source of income is from 
salary (upto Rs .15 lakh) 
and whose employer is a 
company having name 
starting with alphabets "T" 
to "Z". 



I--

~ 

In the state 
of 
Maharashtra 
- (a) Areas 
falling 
within the 
limits of the 
Mangaon 
Taluka of 
Raigad 
District 

(a) Persons other than companies and cooperative 
societies deriving income from bu siness profession 
and whose principal place of business or 
profession is within the territorial area mentioned 
in item (a) of column 4; 

(b) Persons other than companies and cooperative 
societies deriving income from sources other than 
income from business or profession or salary and 
residing within the territorial area mentioned in 
item (a) of column 4; 

(c) Persons being cooperative societies (including 
cooperative banks) situated within the territorial 
area mentioned in item (a) of column 4; 

(a) All cases of persons 
referred to in corresponding 
entries in item (a) & (b) of 
column 5 (having returned 
income/loss upto Rs .15 
lakh) other than those 
whose principal source of 
income is from salary. 

(c) All cases of persons 
referred to in corresponding 
entries in item (c) of column 
5 having returned income / 
loss upto Rs.15 lakh 



.' 

(bllf there is a change in the constitution of the firm, within the meaning of sub 
section,(ll of section 137 of the Act, the AO having jurisdiction over the case before the 
aforesaid changes will continue to have jurisdiction over it. 

(cl The word "persons" shall have the same meaning as assigned to it in sub 
section 31 of section 2 of the Income Tax Act, 1961. 

02. This notification shall come into force with effect from 13/08/2020, 

• 
(Sanjay Deshmukh) 

Add!. Commissioner of Income tax, 
Panvel Range, Panvel, Raigad 

Copy submitted to / Copy to: 

1.The Principal Chief Commissioner of Income Tax, Pune. 
2.The Chief Commissioner of Income Tax, Pune 
3.The Director General of Income Tax (Inv.), Pune. 
4.The Pro Commissioner of Income Tax-1 Thane. 
5.AII Officers in Pan vel Range , Panve!. 
6.AII Bar Association/CA Association in Panvel 
7 .The Notice Board. 

Add!. Commissioner of Income tax, 
Panvel Range, Panvel, Raigad 
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. All communications should be addressed 

TEL.: EPBX (0253)2575611/12/13 
TEL.: DIR. (0253) 2582974 

by designation and NOT by Name FAX (0253)2579430 
Email-nashik.pcit1@incometax.gov.in 

GOVERNMENT OF INDIA 
OFFICE OF THE PRo COMMISSIONER OF INCOME TAX-i, NASHIK 

KENDRIYA RAJASWA BHAVAN, GADKARI CHOWK, OLD AGRA ROAD, 
NASHIK:422002 

No. NSK/PCIT -1/Jurisdiction/2020- 21/562 Date: 31.08.2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 

120 of the Income-tax Act, 1961(43 of 1961) and in accordance with Notifica tion 

Nurnber S.O. No. 2752(E) dated 22 October, 2014 of Government of India, Central 

Board of Direct Taxes, published in the Gazette of India, Extraordinary, Part-I, Section 

3(ii)[Notification No. 50/2014/F/No. 187/38/2017(ITA.I)], Notification No. 64/2014 F. 

No. 187/40/2014 (ITA-I) dated 13 .11.2014; subsequent order of the Principal Chief 

Commissioner of Income-tax (CCA), Pune, dated 14.11.2014 vide F. No. 

PN/CC/Admn.jC&A/2014-15/5366, 5368 & 5370 allocating Ranges including Special 

Ranges under the jurisdiction of Pro CIT -1, Nashik, I, the Principal Commissioner of 

Income-tax-1, Nashik, having been authorized so, vide notification no. 62 S.0.2755 (E) 

dated: 13th August, 2020 of ITA-I, subsequent orders of the Principal Chief 

Commissioner of Income tax, Pune dated 28/08/2.020, Order No. 1/100 of 2020 F. No. 

PN/Pr.CC/EST/ C&A/ReAC/100/2020/1184 and Order No .2/100 of 2020 F.i\lo. of 

PN/Pr.CC/EST/C&R/Faceless Assessment/2020-21/1185 hereby in continuation to order 

of the CIT-l, Nashik dated 15/11/2014 vide F.No. Nsk/CIT-1/Tech/Jurisdiction/2014-

15/2489 and office order dated 01-10-2019 Vide F.No. Nsk/Pr.CIT-1/ 

j Jurisdlct:onj Dhule/2019-20/2508 and 2496, make the following amendments, new 

entry at SI. No. (1) to (3) of Columns (1) with the number and v.:ords as per Sr.hedule-I 

below is inserted. 
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SCHEDULE-I 

Designation Class 

51 No.1 of Income-tax Headquarters I Territorial Area 

authorities 

( 1) (2) (3) (4 ) 

1. Addl,fJt. CIT Nashik In the state 

Range, Nashi k 
Maharashtra -
Districts of Nashik, 

Dhule and Nandurbar; 

of 

No. NSK/PCIT-l/Jurisdiction/ 2020-21f552 Date: 31.08.2020 

I 
Persons or classes of persons Cases or classes of cases 

(5) (6) 

a) Persons being com pan ies a) All cases of persons referred to 
registered under the in corresponding entry in item (a) 
Companies Act 2013 or under of column (5); 
the Company's Act, 1956 and 
having its registered office or 
Principal place of business in 
the area mentioned in column 
(4) ; 

b) All cases of individuals being 
Managing Director or Di rector or 
Manager or Secretary in the 
companies referred to in 
corresponding entry in item (a ) 

b) Persons being individuals I above; 
referred to in item (b) of 
column (6); c) All cases of persons referred to 

in corresponding entries in it ems 
c) Persons other than I (c) & (d) of column (5); 
companies deriving income 
from sources other than income d) All the cases of persons 
from business or profession and referred to in item (e) of co lumn 
residing within the territorial 5; 
area mentioned in column (4); 

e) All cases of persons referred 
d) Persons other than to in corresponding entries in 
companies deriving income items (c), Cd) & (e) of co lumn 5 
from business or profession and who are not assessed t o tax 
whose principal place of earlier. 
business or profession is within 
the territorial area mentioned in 

2 
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Desig nation Class 

SI No . I of Income-tax I Headquarters 

authorities 

(1) 

2. 

(2) 

Addl. fJt. CIT, 

Range, Jalgaon 

(3) 

Jalgaon 

Territ orial Area 

(4) 

I n the state 
Ma harashtra -
District of Jalgaon 

1 

No . NSKjPCIT-l/Jurisd ict ionj20 20-21/562 Date: 31.08.202 0 

I 
Persons o r cl asses or psons 

(5) 

column (4) ; T 

e) All the perso ns W ":J are 
having reg istered off:-e or 
whose principal p la= of 
business or who is : siding 
wit hin t he ter ritoria I area 
mentioned in col umn 4 . 

Cases or classes of cases 

(6) 

of I a) Persons be ing cOlPanies a) AII ' cases of persons referred to 
registered u nde r the in corresponding ent ry in item (a) 
Companies Ac t 20 13 0 ' under of column (5); 
the Compan·ts Act, 19 6 and 
having its registered d ice or 
Principal place of b us iess in 
the a rea mentioned in :olumn 
(4); 

b) Persons being in.:,.;iduals 
referred to in item =b) of 
column (6); 

b) All cases of individuals being 
Managing Director or Director or 
Manager or Secretary in the 
companies re ferred to in 
corresponding entry in item (a) 
above; 

c) All cases of persons referred to 
in corresponding entries in items 

c) Persons other than I (c) & Cd) of column (5); 
companies derivi ng Lncome 
from sources o th er thar~ ncome d) All the cases of persons 
from business or profeson and referred to in item (e) of column 
residing within t he t-ritorial 5; 
area mentioned in colur1 (4); 

e) All cases of persons referred 
d) Persons ot he r than I to in corresponding entries i n 

3 



SI No. 

(1) 

3. 

Designation Class 

of Income-tax 

authorities 

(2) 

Addl./J t . CIT, 

Range, 

Aurangabad 

Headquarters 

(3) 

Aurangabad 

Territorial Area 

(4) 

In the state 
Maharashtra -
Districtjs 

No. NSK/PCIT- l /J urisdict ion/2020-21/S62 Date: 3 1.08.2020 

I 

Persons or classes of persons Cases or classes of cases 

(5) (6) 

companies deriving income items (c), (d) & (e) of column 5 
from business or profession and who are not assessed to tax 
whose principal place of earlier. 
business or profession is within 
the territorial area mentioned in 
column (4); 

e) All the JDersons who are 
having regi stered office or 
whose principal place of 
business or who is residing 
within the territorial area 
mentioned in column 4. 

of I a) Persons being companies 
registered under the 

a) All cases of persons referred to 
in corresponding entry in item (a) 
of column (5); 

Aurangabad, Jalna, 

of I Companies Act 2013 or under 
the Company's Act, 1956 and 
having its registered office or 
Principal place of business in 
the area mentioned in column 
( 4); 

b) All cases of individuals being 
Managing Director or Di rector or 
Manager or Secretary in the 
companies referred to in 

Seed, Osmanabad, 

Latur, Parbhani, Hingoli, 

Nanded 
b) Persons 
referred to 
column (6); 

corresponding entry in item (a) 
being individuals I above; 
in item (b) of 

c) All cases of persons referred to 
in corresponding entries in items 

c) Persons other t han I (c) & (d) of column (5); 
companies deriving income 
from sources other than income I d) All the cases of J~ersons 

4 



SI No. 

(1) 

Designation Class 

of Income-tax 

authorities 

(2) 

Headquarters 

(3) 

Territorial Area 

(4) 

This order shall come into force with effect from 13.08.2020. 

I No. NSK/PCIT- l!Jurisdiction/2020-2 1/562 Da te: 3 1 .0B.2020 

Persons or classes of persons Cases or classes of cases 

(5) (6) 

from business /,or profession and I referred to in item (e) of column 
residing within the territoria l 5; 
area mentioned in column (4); 

e) All cases of persons referred 
d) Persons other than to in corresponding entries in 
companies r eriving income items (c), (d ) & (e) of column 5 
from business or profession and who are not assessed to tax 
whose principal place of earlier. 
business or profession is within 
the territorial area mentioned in 
column (4); 

e) All the persons who are 
having registered office or 
whose principal place of 
business or who is residing 
within the territorial area 
mentioned in column 4. 

-g~-
(Satish Sharma) 

Pro Commissioner of Income Tax-l, 
Nashik. 
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No , NSK/PCIT -1/Jurisdiction/2020-2i/562 

Copy submitted for information to: 
'\. ,.A', The Pro Chief Commissioner of Income Tax, Pune 

2. The Chief Commissioner of Income Tax, Pune 
3. The Commissioner of Income Tax (Appeals)-l, 2 & 3 Nashik 
4. The Commissioner of Income Tax (Appeals)- 1 & 2, Aurangabad 
5. The AddljJt . CIT, Range- Nashik, Jalgaon, Aurangabad 
6. ZAO, CBDT, Nashik 
7. The AD(Systems), Nashik 
8. All the AO, DDOs, Nashik, Jalgaon, Aurangabad 
9. CA Association, Nashik, Jalgaon, Aurangabad 
10. ITP Association, Nashik, Jalgaon, Aurangabad 

No. NSK/PCIT-l/Jurisdiction/2020-21/562 Date: 31. 08.2020 

(Abi y5ikdar) 
Income-tax Officer (HQrs ,)-l(l) 

Date: 31.08 ,2020 

For Pt·, Commissioner of Income Tax-i, 
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OFFICE OF THE 
ADDITIONAL COMMISSIONER OF INCOME TAX, 

RANGE-I, AURANGABAD 
2nd Floor, LIC BUILDING, N-5, CIDCO, AURANGABAD 

e-mail: aurangabad. addlcl.t1 (ii.j.ncometax.gov.l.n 
Tele. - (02401 2476687 Fax - (0240) 2480047 

No. Addl. IT/ Range- l ABD.jJuris .(Rcviscd)/2020-21/ b 1 Date: 28.09.2020 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

In exercise of the powers conferred by sub-section (1) and (2) of section 

120 of the Income-tax Act, 1961 (43 of 1961) and in accordance with 

Notification Number S.O. No. 2752(E) dated 22nd October, 2014 of 

Government of India, Central Board of Direct Taxes, published in the Gazette 

of India, Extraordinary, Part-II, Section 3(ii) dated 22nd October, 2014 

[Notification No. 50/2014/F/No. 187/38/2017(ITA.I)J, Notification No. 

64/2014 F. No. 187/40/2014 (ITA-I) dated 13.11.2014; and subsequent 

order of Pro Commissioner ofIncome-tax-1, Nashik vide Order No. NSK/ PCIT-

1/ Jurisdiction/2020-21 /562 dated 31.08.2020; and final jurisdiction 

template received from the Central Board of Direct Taxes conveyed through 

letter No. PN/Pr.CC/EST/C&AjlOO/2020jl428 dated 15.09.2020 of the 

office of Principal Chief Commissioner of Income-tax, Pune received on 

26.09.2020, I, the Additional Commissioner of Income-tax, Range-I, 

Aurangabad, having been authorized so, hereby make the following 

amendments In the office Order No. Addl. CIT/Range-

ABD ./Jurisdiction/2020-21/1 dated 04 .09.2020, new entry at Sl. No. (1) to 

7 of Column No. (1) with the number and words as per Schedule-I below is 

inserted. 



SCHEDULE-I 1 No. I\ddl .CIT / Range- l I\ BD. /Juris.(Revised)/2020-21 / 62 Date: 28.09 .2020 

r 

Sl. 
No. 

( I) 

1. 

JURISDICTION OF DCIT/ACIT & ITO. IN THE RANGE OF ADDITIONAL/JOINT COMMISSIONER OF INCOME TAX, 

RANGE-I, AURANGABAD 

Designation of 
Income Tax 
Authorities 

(2) 

Deputy / Assistant 
Commissioner of 
Income-tax, 
Circle-l , 
Aurangabad 

Headquarters 

(3) 

Aurangabad, 

Maharashtra 

Territorial Areas 

(4) 

In the state of Maharashtra -­

DisbrictofAurangabad 

Persons or classes of persons 

(5) 

a) Persons being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 and 
having its registered office or Principal 
place of business in the area 
mentioned in column (4) and having 
returned income/loss exceeding Rs. 20 
Lakhs; 

b) Persons being individuals referred 
to in item (b) of column (6); 

c) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the area 
mentioned in column (4) and having 
returned income/loss exceeding Rs. 15 
Lakhs; 

d) Persons other than companies 
deriving income from business or 
profession whose principal place of 
business or profession is within the 
area mentioned in column (4) and 
having returned income/loss exceeding 
Rs. 15 Lakhs ; 

(e) All the persons who are having 
registered office or principal place of 

Cases or classes of eases 

(6) 

a) All cases of persons 
referred to in corresponding 
entry in item (a) of column 
(5); 

b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in item (a) above; 

c) All cases of persons 
referred to in corresponding 
enbries in item (c) & (d) of 
column (5) . 

d) All the cases of persons 
referred to in item (e) of 
column (5) . 

JfL-



SCHEDULE-I 

2. Income-tax 
Officer, Ward 1(1), 
Aurangabad 

Aurangabad, 
Maharashtra 

2 

In the state of Maharashtra -

(a) District of Aurangabad; 

(b) In the State of 

Maharashtra -

District of Aurangabad -

Areas falling within the 

territorial jurisdiction of -

i) Vaijapur Taluka, 
ii) Gangapur Taluka, 
iii) Paithan Taluka, 
iv) Kannad Taluka, 
v) Phulambri Taluka, 
vi) Khultabad Taluka, 
vii) Sillod Taluka and 
viii) Soyegaon Taluka 

of Aurangabad District 

(e) In Aurangabad Taluka of 
Aurangabad district -

i) Northern part of Jalna 
Road starting from Kranti 

No. AddJ. Cl'r / Range · ! ABD./Juris,(Revisedl/2020·2! / 62 Date: 28 ,09,2020 

business or who are residing within the 
territorial area mentioned in Column 
(4) and who being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 are 
having returned income/loss exceeding 
Rs. 20 Lakhs or who being persons 
other than companies are having 
returned income/loss exceeding Rs. 15 
Lakhs. 

a) Persons being companies registered 
under the Companies Act, 2013 or 
under the Companies Act 1956 and 
having its registered office or principal 
place of business within the area 
mentioned in item (a) of column (4) and 
having returned income/loss upto Rs. 
201akhs; 

b) Persons being individuals referred 
to in item (b) of Column (6) ; 

c) Persons being individuals referred to 
in item (c), (d) & (e) of column (6) 
deriving income from sources other 
than income from business or 
profession and residing within the area 
mentioned in item (a) of Column (4) 
and having returned income/loss upto 
Rs. 15 Lakhs; 

(d) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial areas mentioned in item (b) 
& item (c) of column (4) and having 
returned income floss upto Rs. 15 

a) All cases of persons 
referred to in corresponding 
in item (a) of column (5) 
whose name begin with the 
Alphabet "A" or "B" or "C" 
or "D" or "E" or "F" or "G" 
or "H" or "1 or "J" or "K" or 
"L" or "M" or "N" or "0" or 
"p" or "Q" or "R" or 'V' or 
W' or 'X' or '¥' or 'Z' ; 

b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the com panies 
referred to in corresponding 
entry in item (al above; 

c) All cases of individuals 
who are deriving salary 
from Private Sector 
Companies being persons 
referred to in item (c) of 
Column (5) . 

d) All cases of individuals 
who are deriving salary 
from Central and State 

~ 



SCHEDULE-I 3 

Chowk to Mondha Naka, 
from west of Mondha Naka to 
Annabhau Sathe Chowk, 
south of Annabhau Sathe 
Chowk to Bhadkal Gate 
excluding the area covered 
by item b (i) of Column (4) of 
Ward-1(5), Aurangabad 

(Areas mentioned in 
Annexure-B) 

ii) Areas falling within the 
territorial jurisdiction of 
Aurangabad Taluka of 
Aurangabad district 
comprising of Southern part 
of Jalna road starting from 
Cambridge School of Jalna 
Road to Baba Petrol Pump 
towards Beed Bypass as 
mentioned in Annexure-E 

No. AddI.CIT/Range- J ABD. / Ju ri s.(Revlsed)/ 2020-21 / 62 Date: 28.09 .2020 

Lakhs; 
e) Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial areas mentioned in item (b) 
& item (c) of column (4) and having 
returned income/loss upto Rs. 15 
Lakhs. 

fj All the persons being companies 
registered under the Companies Act, 
2013 or under the Companies Act, 
1956 who are having returned 
income/loss upto Rs. 20 Lakhs and are 
mentioned in item (a) of Column (6) 
and are having registered office or 
principal place of business within the 
territorial areas mentioned in item (a) 
of Column (4) or who being persons 
other than companies are having 
returned income/loss upto Rs. 15 
Lakhs and are having registered office 
or principal place of business or are 
residing within the areas mentioned in 
items (b) & (c) of Column (4). 

g) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial area mentioned in item (c)(ii) 
of column (4) or residing within the 
territorial area mentioned in item (b)(iv) 
of column (4) of Ward 1(5), 
Aurangabad; 

h) Persons other than companies 
derivin...&. income from business or 

Governments being persons 
referred to in item (c) of 
Column (5). 

(e) All employees of State 
Government Undertakings 
such as MSEB, MSRTC, 
MIDC etc. being persons 
referred to in item (c) of 
column (5); 

fj All cases of persons 
referred to in corresponding 
entries in items (d) and (e) 
of column (5). 

g) All the cases of persons 
referred to in item (fj of 
Column (5). 

h) All cases of persons 
referred to in corresponding 
entries in items (g) , (h) & (i) 
of column (5) who are not 
assessed to tax earlier. 

~ 



SCHEDULE-I 

3. Income-tax 
Officer, Ward 1(5), 
Aurangabad 

Aurangabad, 

Maharashtra 

4 

In the state of Maharashtra -

(al District of Aurangabad; 

(hI In Aurangabad Taluka of 
Aurangabad district -

i) Northern part of Jalna 
Road Starting from Hotel 
Print travel to Kranti Chowk, 
from Western part of Kranti 
Chowk to Paithan Gate, from 
West of Paithan Gate up to 
City Chowk, from south of 
City Chowk to Bhadkal Gate 
& Eastern part from 
Bhadkal Gate to Print Travel 

No. AddJ.CIT / Range- I ABD./ Juris. [Revised)/ 2020-2 1 / 62 Date: 28 .09.2020 

profession and whose principal place of 
business or profession is within the 
territorial area mentioned in item (c)(ii) 
of column (4) or is within the territorial 
area mentioned in item (b)(iv) of 
column (4) of Ward 1(5), Aurangabad ; 

i) All the persons who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned in item (c)(ii) 
of Column (4) or who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned in item (b)(iv) 
of column (4) of Ward 1(5), 
Aurangabad. 

a) Persons being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 and 
having its registered office or principal 
place of business within the area 
mentioned in item (a) of column (4) and 
having returned income/loss upto Rs. 
20 lakhs; 

b) Persons being companies registered 
under the Companies Act, 20 13 or 
under the Companies Act, 1956 and 
having its registered office or principal 
place of business within the area 
mentioned in item (c) of column (4) and 
having returned income/loss upto Rs. 
201akhs; 
c) Persons being individuals referred 
to in item (c) of Column (6 ); 

a) All cases of persons 
referred to in corresponding 
item (a) of column (5) 
whose names begin with 
the Alphabet 'S ' or 1" or 
'U"; 

(b) All cases of persons 
referred to in corresponding 
item (b) of column (5); 

c) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in items (a) & (b) 
above. 

JiL-



SCHEDULE-I 

I 

5 No. Add I.CfT 1 R'.lIlge- f ADD.jJll rfs.(Revised)/ 2020 ·2 1162 Date: 28 .09.2020 

(Areas mentioned in 
Annexure-A) 

ii) Northern part of Jalna 
Road starting from Mondha 
Naka to Cambridge School 
and East of the area starting 
from Mondha Naka to 
Sawangi via Jalgaon T Point 
& Anna Bhau Sathe Chowk, 
Southern part of Jalgaon By 
Pass road starting from 
Sawangi to Cambridge 

d) Persons being individuals referred 
to in items (d) & (e) of column (6) 
deriving income from sources other 
than income from business or 
profession and residing within the area 
mentioned in item (a) of Column (4) 
and having returned income/loss upto 
Rs. 15 Lakhs. 

e) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial areas mentioned in items (b) School; 

(Areas mentioned 
& (c) of column (4) and having returned 

in I income/loss upto Rs. 15 Lakhs; 
Annexure-C) 

f) Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial areas mentioned in items (b) 
& (c) of column (4) and having returned 
income/loss upto Rs. 15 Lakhs. 

iii) Northern part of Jalna 
Road excluding the areas 
covered by item (i) & (ii) 
above and also excluding the 
area covered by item (c)(i) of 
Column (4) of Ward-1(1), 
Aurangabad 

in I g) All the persons being companies (Areas mentioned 
Annexure-D) 

(iv) Areas falling within the 
territorial jurisdiction of 
Aurangabad Taluka of 
Aurangabad district 
comprising of Southern part 
of J alna road starting from 
Cambridge School of Jalna 
Road to Baba Petrol Pump 
towards Beed Bypas s as 
mentioned in Annexure-F ; 

registered under the Companies Act, 
2013 or under the Companies Act, 
1956 who are having returned 
income/ loss upto Rs. 20 Lakhs and are 
mentioned in items (a) & (b) of Column 
(6) and are having registered office or 
principal place of business within the 
territorial areas mentioned in items (a) 
& (c) of Column (4) or who being 
persons other than companies are 
having returned income / loss upto Rs. 
15 Lakhs and are having registered 
office or principal place of business or 

d) All pensioners and 
employees of Dr. 
Babasaheb Ambedkar 
Marathwada University, 
Aurangabad being persons 
referred to in item (d) of 
Column (5); 

e) All other Salaried 
Employees not covered in 
the jurisdiction of 
Ward1(1), Aurangabad and 
being persons referred to in 
item (d) of column (5) ; 

f) All cases of persons 
referred to in corresponding 
entries in items (e) & (f) of 
column (5) . 

g) All the cases of persons 
referred to in item (g) of 
Column (5). 

h ) All cases of persons 
referred to in corresponding 
entries in items (h ), (i) & (j) 
of column (5) who are not 
assessed to tax earlier. 

JiL-



SCHEDULE-I 6 

Ie) District of Seed. 

No. AddI.CFr/ Ra ngc- 1 ABD.j.Juris.(Rcviseu j / 2020-2 1/62 

are residing within the areas 
mentioned in items (b) & (c) of Column 
(4). 

h) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial area mentioned in item (c) of 
column (4) or residing within the 
territorial area mentioned in item (a) of 
column (4) [excluding the territorial 
area mentioned in item b(iv) of Column 
(4) & territorial area mentioned in item 
(c)(ii) Column (4) of Ward 1(1), 
Aurangabad] ; 

i) Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial area mentioned in item (e) of 
column (4) or is within the territorial 
area mentioned in item (a) of column 
(4) [excluding the territorial area 
mentioned in item b(iv) of Column (4) 
&territorial area mentioned in item 
(cHii) of Column (4) of Ward 1(1), 
Aurangabad] ; 

j) All the persons who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned in item (c) of 
column (4)or who are having registered 
office or principal place of business or 
who are residing within the territorial 
area mentioned in item (a) of column 
(4) lexclu ding the territorial area 

~ 

Dale: 28 .09.2020 
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4 . Income-ta" 
Officer, Ward 1, 
Jalna 

Jalna 

7 

In the state of Maharashtra -

(al District of Jalna 

(hI Districts of Parbhani, 

Hingoli and Beed 

No. Add I. CIT / Range· J ABD./Juri s.(Rcvised)/ 2020-21 / 62 Date: 28 .09.2020 

mentioned in item b(iv) of Column (4) 
&territorial area mentioned in item 
(cHii) of Column (4) of Ward 1(1), 
Aurangabad] ; 
(a) Persons being companies register ed 
under the Companies Act, 20 13 or 
under the Companies Act, 1956 and 
having its registered office or principal 
place of business in the area 
mentioned in item (a) of column (4) ; 

(b) Persons being individuals referred 
to in item (b) of column (6) ; 

(c) Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial area mentioned in item (a) of 
column (4) ; 

(d) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial area mentioned in item (a) of 
column (4); 

(e) All the persons who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned in item (a) of 
Column (4) ; 

1) Persons being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 and 
h aving its registered office or Principal 
place of b u siness in the area 

a) All cases of persons 
referred to in corresponding 
entry in item (a) & (f) of 
column (5); 

b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in item (a) above; 

c) All cases of persons 
referred to in corresponding 
entries in item (c) & (d) of 
column (5) ; 

d) All the cases of persons 
referred to in item (e) of 
Column (5) ; 

(e) All cases of persons 
referred to in corresponding 
entries in item (c) & (d) & 
(e) of column (5) who have 
not been assessed to tax 
earlier . 

f) All the cases of persons 
referred to in itemS(g) , (h) & 
(i) of column (5) . 

JiL-
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mentioned in item (b) of Column (4) 
and having returned income/loss 
exceeding Rs. 20 Lakhs ; 

g) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the area 
mentioned in item (b) of column (4) and 
having returned income/loss exceeding 
Rs. 15 Lakhs ; 

h) Persons other than companies 
deriving income from business or 
profession whose principal place of 
business or profession is within the 
area mentioned in item (b) of column 
(4) and having returned income/loss 
exceeding Rs. 15 Lakhs. 

i) All the persons who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned in item (b) of 
Column (4) and who being companies 
registered under the Companies Act, 
2013 or under the Companies Act, 
1956 are having returned income/loss 
exceeding Rs. 20 Lakhs or who being 
persons other than companies are 
having returned income/loss exceeding 
Rs. 15 Lakhs. 

~ 

Date: 28 .09.2020 



SCHEDULE-I 

5. Income-tax 
Officer, Wam 
Hingoli (Camp at 
Parbhani) 

9 

Hingoli (~p I In the state of Maharashtra -
at Parbbaru) Districts of Hingoli and 

Parbhani 

No. AddI.ClT/Range-1 ABD.jJuris.(Revised) / 2020-2 1/62 Date: 28.09.2020 

(a) Persons being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 and 
having its registered office or Principal 
place of business in the area 
mentioned in column (4) and having 
returned income/loss upto Rs. 20 
Lakhs; 

(b) Persons being individuals referred 
to in item (b) of column (6). 

(c) Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial area mentioned in column (4) 
and having returned income/loss upto 
Rs. 15 Lakhs; 

(d) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial area mentioned in column (4) 
and having returned income/loss upto 
Rs. 15 Lakhs; 

(e) All the persons who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned Column (4) 
and who being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 are 
having returned income/loss upto Rs. 
20 Lakhs or who being persons other 
than companies are h aving returned 
income/ loss u p to Rs. 15 Lakhs. 

a) All cases of persons 
referred to in corresponding 
entry in item (a) of column 
(5) ; 

b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in item (a) above; 

c) All cases of persons 
referred to in corresponding 
entries in item (c) & (d) of 
column (5); 

d) All the cases of persons 
referred to in item (e) of 
Column (5) ; 

(e) All cases of persons 
referred to in corresponding 
entries in item (t) , (g) & (h) 
of column (5) who have not 
been assessed to tax 
earlier. 

JiL--
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r 

6 . Income-tax 
Officer, Ward 1, 
Nanded 

Nanded 

10 

In the state of Maharashtra -

(al Districts of Nanded & 

Osmanabad 

(hI District of Latur 

No. fldd l.Crr / Range- l flBD ./ Juris.(Revlsed)/202() -2 l/62 Date: 28.C)9.2020 

~ Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial area mentioned in column 
(4); 

g) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial area mentioned in column 
(4) . 

h) All the persons who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned in Column 
(4). 
(a) Persons being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 and 
having its registered office or principal 
place of business in the area 
mentioned in item (a) of column (4) ; 

(b) Persons being individuals referred 
to in item (b) of column (6) ; 

(c) Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial area mentioned in item (a) of 
column (4) ; 

a) All cases of persons 
referred to in corresponding 
entry in item (a) & (~ of 
column (5); 

b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in item (a) above; 

c) All cases of persons 
referred to in corresponding 
entries in item (c) & (d) of 
column (5); 

(d) Persons other than companies I d) All the cases of persons 
deriving income from sources other referred to in item (e) of 

JiL--
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than income from business or 
profession and residing within the 
territorial area mentioned in item (a) of 
column (4); 

(e) All the persons who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned in item (a ) of 
Column (4) ; 

~ Persons being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 and 
having its registered office or Principal 
place of business in the area 
mentioned in item (b) of Column (4) 
and having returned income/loss 
exceeding Rs. 20 Lakhs ; 

g) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the area 
mentioned in item (b) of column (4) and 
having returned income/loss exceeding 
Rs. 15 Lakhs ; 

h) Persons other than companies 
deriving income from business or 
profession whose principal place of 
business or profession is within the 
area mentioned in item (b) of column 
(4) and having returned income/loss 
exceeding Rs. 15 Lakhs. 

i) All the persons who are having 
registered office or principal place of 
business or who are residing within the 

Column (5); 

(e) All cases of persons 
referred to in corresponding 
entries in item (c) & (d) & 
(e) of column (5) who have 
not been assessed to tax 
earlier . 

~ All the cases of persons 
referred to in items (g) , (h) 
& (i) of column (5) . 

~ 
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I 

r.:;: Income-tax 
Officer , Ward 1, 
Latur 

Latur 

12 

In the state of Maharashtra -

District of Latur 

No. Ad dl.CIT / RaIlgc - 1 ABD./Jurls.(Rcviscdj / 2020-21 / 62 Date: 28 .09.2020 

territorial area mentioned in item (b) of 
Column (4) and who being companies 
registered under the Companies Act, 
2013 or under the Companies Act, 
1956 are having returned income/loss 
exceeding Rs. 20 Lakhs or who being 
persons other than companies are 
having returned income/loss exceeding 
Rs. 15 Lakhs. 
(a) Persons being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 and 
having its registered office or Principal 
place of business in the area 
mentioned in column (4) and having 
returned income/loss upto Rs_ 20 
Lakhs; 

(b) Persons being individuals referred 
to in item (b) of column (6). 

(c) Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial area mentioned in column (4) 
and having returned income/ loss upto 
Rs. 15 Lakhs; 

(d) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial area mentioned in column (4) 
and having returned income/loss upto 
Rs . 15 Lakhs; 

(e) All the persons who are having 
registered office or principal place of 

a) All cases of persons 
referred to in corresponding 
entry in item (a) of column 
(5); 

b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in item (a) above; 

c) All cases of persons 
referred to in corresponding 
entries in item (c) & (d) of 
Column (5) ; 

d) All the cases of persons 
referred to in item (e) of 
Column (5) ; 

(e) All cases of the persons 
referred to in corresponding 
entries in item (t), (g) & (h) 
of column (5) who have not 
been assessed to tax 
earlier. 

~ 
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business or who are residing within the 
territorial area mentioned Column (4) 
and who being companies registered 
under the Companies Act, 2013 or 
under the Companies Act, 1956 are 
having returned income/loss upto Rs. 
20 Lakhs or who being persons other 
than companies are having returned 
income/loss upto Rs. 15 Lakhs. 

f) Persons other than companies 
deriving income from business or 
profession and whose principal place of 
business or profession is within the 
territorial area mentioned in column 
(4); 

g) Persons other than companies 
deriving income from sources other 
than income from business or 
profession and residing within the 
territorial area mentioned in column 
(4). 

h) All the persons who are having 
registered office or principal place of 
business or who are residing within the 
territorial area mentioned in Column 
(4). 

This order shall come into force with effect from 13.08.2020. ~ 
(ACHAL SHARMA) 2 ~ / 0 9/2. 0 U() 

Additional Commissioner of Income-tax, 
Range-I, Aurangabad 

Date: 28 .09 .2020 

Contd. 
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Copy for information to :-
1. The Pr. Chief Commissioner of Income-tax, Pune 
2. The Chief Commissioner of Income-tax, Pune 
3. The Pr. Commissioner of Income-tax- l, Nashik 
4. The Commissioner ofIncome-tax (Appeals)-l & 2, Aurangabad 
S. The Additional / Joint Commissioner of Income-tax, Range- l, Nashik 
6 . The Additional / Joint Commissioner ofIncome-tax, Range-I, Jalgaon 
7. All the Officers of Range-l, Aurangabad 
8 . ZAO, CBDT, Nashik 
9. The A.D. (Systems), Nashik 
10. CAs Association, Aurangabad, Jalna, Parbhani, Beed, Hingoli, Nanded, Latur, Osmanabad 
11. ITPs Association, Aurangabad, Jalna, Parbhani, Beed, Hingoli, Nanded, Latur, Osmanabad 
12. Notice Board of this office. 

(ACHAL SHARMA) 2 ~ ( 0 ~ I U;) l..-<J 
Additional Commissioner of Income-tax, 

Range-l , Aurangabad 
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I Annexures to Schedule-I of the Jurisdiction Order of Range-l, Aurangabad 

Annexure-A Northern part of Jalna Road Starting Main Areas are as under : 6 . Khadkeshwar, 
from Hotel Print travel to Kranti 1. Samarth Nagar, 7 . Sillikhana, 

I Chowk, From Western. part of Kranti 2. Aurangapura, B. Kotla colony, 
Chowk to Paithan Gate, From West of 3. Paithan Gate, 

I Paithan Gate up to City Chowk, From 4. N ageshgwarwadi, 
south of City Chowk to Bhadkal Gate 5. Bhoiwada, 

1 
& Eastern part from Bhadkal Gate to 
Print Travel 

Annexure-B Northern part of Jalna Road starting Main Areas are as under : B. Panchsheel Nagar, 
from Kranti Chowk to Mondha Naka, 1. Ajab Nagar, 9 . Labour Colony, 

I from west of Mondha Naka to 2. Khakadpura, 10. AMC Main Building, 
Annabhau Sathe Chowk, south of 3. Gandhi Nagar, 11. Nehru Bhawan, 

I Annabhau Sathe Chowk to Bhadkal 4. Bhavani Nagar, 12. Buddilane, 
Gate excluding the area covered by 5. Kaisar Colony, 13. Sarafa Road 
Annexure-A above 6. Gulmandi, 

7. Kabadipura Chowk, 
Annexure-C Northern part of Jalna Road starting Main Areas are as under : 7 . Cannaught Place, 

from Mondha Naka to Cambridge 1. MlDC Chikalthana, B. Raja Bazar, 
School and East of the area starting 2. N-1, N-5, N-6, N-7, N-B, N-9, N- 9. Shah Bazar, 
from Mondha Naka to Sawangi via 10, N-11 & N-12 of CIDCO, 10. Roza Bagh, 
Jalgaon T Point & Anna Bhau Sathe 3. Surana Nagar, 11. Yadav Nagar, 
Chowk, Southern. part of Jalgaon By 4. Kailash Nagar, 12. Mayur Nagar, 
Pass road starting from Sawangi to 5. Misarwadi, 13. Am bedkarnagar. 
Cambridge School. 6. Naregaon, 

Annexure-D Northern. part of Jalna Road excluding Main Areas are as under : 9 . J aisingh pura, 
territorial areas covered under 1. N- 130fCIDCO, 10. Kotwalapura, 
Annexures- A, B & C 2. Wankhede Nagar, 11. Chhawani, 

3 . Harshul, 12. Padegaon, 
4. Himayat Bagh, 13. Bhavsingpura, 
5. Asefiya, 14. Bhimnagar, 
6 . Dilras Colony, 15. Mitmita, 
7. Begum pura Police Station, 16. Hanuman Tedki, 
B. Ghatiparisar, 17. Waluj. 

JiL-
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Southern Part of Jalna Road starting Main Areas are as under : 
From Maharshi Dayanand Chowk 1. Jyoti Nagar, 
(Dudh Dairy Chowk) to Hotel Print 2. Eknath Nagar, 
Travel, Western Part of Area starting 3. Vedant Nagar, 
from Maharshi Dayanand Chowk to 4. Guru Govind Singh Chowk, 
Yogi Hansraj Chowk (Beed By Pass) 5. Pannalal Nagar, 
Via Kalda Corner, Northern Part of 6. Hamalwadi, 
Beed by pass road starting from 7. Railway Station, 
Yogiraj Hansraj Tirth Chowk to Shri 8. Silk Mill Colony, 
Chakradhar Swami Chowk Goining 9. Railway Station MIDC, 
part of Beed By Pass and Paithan 10. Osmanpura Police Station, 
Road), Eastern part of Chakradhar 
Swami Chowk to Print Travel 
Southern Part of Jalna Road Starting 
From Maharshi Dayanand Chowk 
(Dudh Dairy Chowk) To Hotel Print 
Travel, Western Part of Area Starting 
of Maharshi Dayanand Chowk To 
Yogi Hansraj Chowk (Beed By Pass) 
VIa Kalda Corner, Northern Part of 
Beed by pass road starting from 
Yogiraj Hansraj Tirth Chwok to Shri 
Chakradhar Swami Chowk (Joining 
part of Beed By Pass and Paithan 
Road) Eastern part of Chakradhar 
Swami Chowk to Print Travel 

Main Areas are as under: 
1. Vishnu Nagar, 
2. Shivshankar Colony, 
3. Jawahar Colony, 
4. Vidyut Nagar, 
5. Jai Vishwabharati Colony, 
6. Tilak Nagar, 
7. Ulkanagari, 
8. Priyadarshani Indira Nagar, 
9. Garkheda Stadium, 
10. Shivaji Nagar, 
11. Pundlik Nagar, 
12. Nyay Nagar, 
13. N-2, N-2A, N-3 , N-4, N-13A, N-13B 
ofCIDCO, 

11. Osmanpura, 
12. Peer Bazar, 
13. Shahnoormiya Dargah Parisar. 

14. Garkheda, 
IS. Kamgar Colony, 
16. Vithalnagar, 
17. Mukundwadi, 
18. Airport, 
19. Hotel Madhuban, 
20. Surya Lawns, 
2 1. Abdul Pahelwan Chowk Deolai, 
22 . SataraParisar, 
23. Karnapura, 
24. Banewadi. 
25 . Rahul Nagar, 
26. Kandhanwadi Police Station, 
27. NakshtrawadiPaithan Road, 

~ 
(ACHAL SHARMA) 2 9( O'7/2.(J !.'() 

Additional Commissioner of Income-tax, 
Range-I, Aurangabad 
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GOVERNMENT OF INDIA 
OFFICE OF THE JOINT COMMISSIONER OF N C ME TAX, Range-l, 

OLD B.J MARKET, JALGAON-42 fiO Ol 
Email: Julgaol .lludlcit1 (a),incomct' 
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CORRIGENDUM 

Da ll:: lB .09 .2020 

In ' 011 S 'qLlenl lo the CorrigelldulIl n)'ucl' (J u~::;cd b'y Ll II' 1'1'. CelT, j-J UIlC vide 
ord'r Nil . PN/Pr. CC /EST/C&A/Fac ·'!css As::;e ~; ::;l11el1 t/ ~ () .~ U - 2 1 / 1381 dated: 
11,09 .20 20 • .111 ! by I r.ClT- J , Nas hik vi .Ie o rde r No.NS J(/ PCIT l / juri::;diclion/2020-
'n/6 15 (\ 'ucd ll.Oc .20 20 , the designat ion or c lHss or j lll'fl lllC t['IX 'I ut horities 
mcntion ·'d i.n column no . (2 ) or Sch edule- l or th is CJ llic(! u 'l t:r No. 
,) AL/J CI'l' / l 20/,Ju r isdicLion/2020 .. 2 l / I t\t) ./ ;11('(/: 09.0c) .JU:20 i::; I li uliified as 
unde r : 

S1. Designation Class of Income-Tax: Designution ' Ll ,::; u t l r co n c-
No. ~\uthoritics; mentioned in Tax uut lOdtic .· ; mo .: 1icd a s 

_ _ __ C_olur.n:!l .n~~(~J_ _ _ _ _ undcr _. _. _ _ . 
1 D ']JULy/AssislanL Commis::;iuncr ni' DepuLy/Assis(;11 1! Cornllli , ... : ncr 

~!1 'O~T~ l\l,:x L .. Q I.::-l.e ~_,~l g~Oyl _. of ll1 ~·uEJ1.~ J?3!.. (' i i ~.I.~· -_ ,.} .. . !.' : IOI'!.. . 
2 !:.1~Q~'~.~:9- 1, ~Jal ao~. __ ___ , _ _ ._ J!:.O_\y •. u~l.:..~Ll) , , 1 "tI !la~lJ_1. _. _ _ _ 
3 n~o ~"'~~ '~I-_ Jalguon ____ ... _ ._._._ .. _ .rl'O~~!:1~I - ~~) .. 1 ;tl Jia ~lI l _ _ . _ 

_ LL . D:"-':~_!lI.:9 ::1, ,JaJ.r;~~(Jn ____ _ _ . Jr()~~rd::JJ~L ,j, , ~g.!:~l!Jl _ _ ._._ 
5 I'Ey_wa.rd..::!:., JaJl{,8011 ______ ._ _ ITO w ' lI~.U::!1.. ~I; l l g.::..~ _ .. _ _ . 
6 _J..T_9_waj~l::.~, ,J alJiuon . . _ . _ _ . ITq ~~rd-~.L!L'J ~'lg~o_':l_ .. 

sa. . 
tVJS.HAL M,\I'AW AN I':j 

JL. COfllmissiOl1 t'I ' (II ' In eonl v Tn.'(, 
T<O:t llge-J , , 1:dg: IO;J. 

Copy submitted for information to: 
I , The Pr, Chief Commissioner or Income Tax, Pune 
2. Tht. DireC Lor General of Income Tax (INV), PLlI'll: 
3. 'rhc Chief Commissioner of Income Tax , Pune 
4 . The Pr.Conuni~sioner of Income Tax-I, Nushik 
5. The Director of Incollle Tax (1IIv), PlIll!..' QJ1d Nagplll' 
6 . Th e Pl'. CumrnissioneJ' of Incume T(tx (C<;:nlrl:ll), Nugpur 
7. The Commissioner of Income Tax (AppcalsJ - .L, :2 (l/; 3 Naslli k 
8, The Commissioner of Income Tax (Appeals)- 1 &. 2, Aunil lgabad 
9. The Acldl/.Jt. Commissioner of Tncome Tax, I~: .lnge, Nu:;hi l< li nd '\lIn ,; <>abad 
10. The Acldl/ -It.Director oflncome tax (tnv) , Nashik 
11. The Addl/ JI:. Commissioner of Income Tax (C';lJ Ln:t1), Nl\~h i:, 
12. AU AOs, & TRO und er the cl1urgc of flr.CIT-l, Ni,l.shik 
13.Thc ZAO, CBDT, Nashil<. 
] 4. The AD(Systems), Nashik 

~y",Z~ 
Jt. CUlnll1i s~iuner ' J!' In euille 'I\['\;, 



No. JAL/JCIT/120/Jurisdiction/2020-21 

GOVERNMENT OF INDIA 
OFFICE OF THE JOINT COMMISSIONER OF INCOME TAX, Range, Jalgaon 

OLD B.J MARKET, JALGAON-42S001 
Email: Jalgaon.addlcitl@incometax.gov.in 

No. JALjJCITj120jJurisdictionj2020-21j i g g 

ORDER UNDER SECTION 120 OF THE INCOME-TAX ACT, 1961 

Date: 09.09.2020 

In exercise of the powers conferred by sub-section (1) and (2) of section 120 of the Income-tax Act, 1961(43 of 1961) 

and in accordance with Notification Number 5.0. No. 2752(E) dated 22 October, 2014 of Government of India, Central Board 

of Direct Taxes, published in the Gazette of India, Extraordinary, Part-I, Section 3(ii)[Notification No. 50j2014jFjNo. 

187j38j2017(ITA.I)], Notification No. 64j2014 F. NO.187j40j2014 (ITA-I) dated 13.11.2014; and in pursuance of subsequent 

order of Principal Commissioner of Income Tax-1, Nashik vide order No.NSKjPCIT-1jjurisdictionj2020-21j562dated 31.8.2020, 

I, the Joint Commissioner of Income Tax, Range, Jalgaon, having been authorized so, hereby make the following amendments 

in the Office Order No.NSKjPr.CIT-2jJurisdiction-E-assttj2019-20j1624(A) dated01.10.2019.The new entry at Sr.No.(l) to (6) 

on Column (1) with the number and words as per Schedule-I below is inserted. 

Page 1 of9 
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SCHEDULE-I 

Designation 

SI. Class of 

No. 

(11 
1. 

Income-tax 

authorities 

Deputy/Assistant 

Commissioner of 

Income Tax, 

Circle, Jalgaon 

Headquarters 

Jalgaon 

Territorial Area 

(4) 
In the state 
Maharashtra -
District of Jalgaon 

Persons or classes of persons 

(5) 
of a) Persons referred to in item (a) 

of the Column 6, being 
companies registered under the 
Companies Act, 2013 or under 
the Company's Act, 1956 and 
having its registered office or 
Principal place of business in the 
area mentioned in column (4); 

b) Persons referred to in item (c) 
of the Column 6, being other 
than companies deriving income 
from Business or profession and 
whose Principal place of business 
is within the territorial area 
mentioned in the Column 4; 

c) Persons referred to item (c) of 

Cases or classes of cases 

(6) 
a) All cases having income or 
loss of Rs.15,OO,OOO/- and 
above, falling in item (a) of 
column (5) of the territorial 
area mentioned in Column 4; 

b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in item (a) above, having 
income or loss of 
Rs.10,OO,OOO/- and above, 
referred to in the 
corresponding entry in item (a) 
of Column 5; 

Column 6, being other than c} All persons having income 
companies deriving income from or loss of Rs.10,OO,OOO/- and 
other sources other than income above as referred to in item 
from business or profession and (b) and (c) of Column 5: 
residing within the territorial 
area mentioned in Column 4; 
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No. JALjJCITj120jJurisdictionj2020-21 

Designation 

51. Class of 

No. 

(I) 
2. 

3. 

Income-tax 

authorities 

(2) 
ITO Ward-1, 

Jalgaon 

ITO Ward-2, 

Jalgaon 

Headquarters 

(3) 
Jalgaon 

Jalgaon 

Territorial Area 

(4) 
a) Jilhapeth of Jalgaon 
City i.e. Ganesh Colony, 
Ring Road, Akashwani 
Chowk, Mahabal Colony, 
Ramanand Nagar, Shiv 
Colony and Pimprala. 

(a) Jalgaon city (excluding 
Polan peth, Baliram Peth, 
Fule Market, Dana 
Bazaar), MIDC Jalgaon 
and entire Jalgaon taluka. 

Persons or classes of persons Cases or classes of cases 

{5} {6} 
a) Persons referred to in item (a) a) cases of all persons having 
of the Column 6, being other income or loss below 
than companies and cooperative Rs.10,OO,OOOj- as referred to 
societies, deriving income from in item (a) and (b) of Column 
business or profession and 5; 
whose Principal place of business 
is within the territorial area 
mentioned in the item (a) of 
Column 4; 

b) Persons referred to in item (a) 
of the Column 6, being other 
than companies and cooperative 
societies, deriving income other 
than income from business and 
profession but excluding salary 
income, and residing within the 
territorial area mentioned in the 
item (a) of Column 4; 
(a) persons referred to item (a) (a) All company cases having 
of Column 6, being companies income or loss below 
registered under the Companies Rs.15,OO,OOOj- falling in item 
Act, 2013 or under the (a) of column (5) of the 
Company's Act, 1956 and having territorial area mentioned in 
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Designation 

SI. Class of 

No. 

(1) 

Income-tax 

authorities 

(2) 

Headquarters 

(3) 

Territorial Area 

(4) 
(b) Jalagon city excluding 
Jilhapeth (i.e Ganesh 
Colony, Ring Road, 
Akashwani chowk, 
Mahabal Colony, 
Ramanand Nagar, Shiv 
Colony, Pimprala, Polan 
peth, Baliram Peth, Fule 
Market and Dana Bazaar 
of Jalgaon City). 

Persons or classes of persons 

(5) 
its registered office or Principal 
place of business in the area 
mentioned in item (a) of column 
(4); 

b) Persons referred to in item (c) 
of the Column 6, being other 
than companies and cooperative 
societies, deriving income from 
business or profession and 
whose Principal place of business 
is within the territorial area 
mentioned in the item (b) of 
Column 4; 

Cases or classes of cases 

(6) 
item (a) of Column 4; 

(b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in item (a) above, having 
income or loss below 
Rs.l0,OO,OOO/-, referred to in 
the corresponding entry in 
item (a) of Column 5; 

(c) Persons referred to in item c) cases of all persons having 
(c) of the Column 6, being other income or loss below 
than companies and cooperative Rs.l0,OO,OOO/- as referred to 
societies, deriving income other in item (b) and (c) of Column 
than income from business and 5; 
profession but excluding salary 
income, and residing within the 
territorial area mentioned in the 
item (b) of Column 4; 
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No. JAL/JCIT/120!Jurisdiction/2020-21 

Designation 

51. Class of 

No. 

(1) 
4 

Income-tax 

authorities 

(2) 
ITO Ward-3, 

Jalgaon 

Headquarters 

J3) 
Jalgaon 

Territorial Area 

(4) 
(a)MIDC area of Jalgaon 

(b) Dana Bazaar and Fule 
market area of Jalgaon 
city and Jalgaon taluka 

(c) Dharangaon, Erandol, 
Parola, Chopda and 
Amalner Taluka of Jalgaon 
District. 

Persons or classes of persons Cases or classes of cases 

151 (6) 
(a) Persons referred to in item a) cases of all persons having 

income or loss below 
Rs.l0,OO,OOO/- as referred to 
in item (a) and (b) of Column 

(a) of the Column 6, being other 
than companies and cooperative 
societies, deriving income from 
business or profession and 5; 
whose Principal place of business 
is within the territorial area 
mentioned in the item (a), (b) 
and (c) of Column 4; 

(b) Persons referred to in item 
(d) All talukas of Jalgaon (a) of the Column 6, being other 

(b) Cases of all persons having 
income or loss below 
Rs.l0,OO,OOO/- as referred to 
in item (c) of Column 5 and 
whose principle source of 
income is "income from salary" 
and who are employees of the 
employer/organization whose 
names begin with the Alphabet 
'G' or 'H' or 'I' or 'J' or 'K' or 'L' 

District than companies and cooperative 
societies, deriving income other 
than income from business and 
profession but excluding salary 
income, and residing within the or 'M' or 'N' or '0' or 'P' or 'Q' 
territorial area mentioned in the or 'R' or '5' or 'T'. 
item (a), (b) and (c) of Column 
4; 

(c) Persons referred to in item 
(b) of the Column 6, being other 
than companies and cooperative 
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No. JALjJCIT/120/Jurisdiction/2020-21 

Designation 

SI. . Class of 

No. 

(1) 

5 

Income-tax 

authorities 

(2) 

ITO Ward-4, 

Jalgaon 

Headquarters 

(3) 

Jalgaon 

Territorial Area 

(4) 

(a) All talukas of Jalgaon 
District. 

(b) Chalisgaon, Pachora, 
Jamner, Bodwad and 
Bhadgaon Taluka of 
Jalgaon District. 

Persons or classes of persons 

(5) 
societies, deriving income from 
salary only and who is residing in 
the territorial area mentioned in 
item (d) of column 4; 
(a) Persons referred to in item 
(a) of the Column 6, being 
cooperative societies registered 
under the cooperative Societies 
Act and having the registered 
Office in the territorial area 
mentioned in the item (a) of 
column 4; 

(b) Persons referred to in item 
(b) of the Column 6, being other 
than companies and cooperative 
societies, deriving income from 
business or profession and 
whose Principal place of business 
is within the territorial area 
mentioned in the item (b) of 
Column 4; 

(c) Persons referred to in item 
(b) of the Column 6, being other 
than companies and cooperative 
societies, deriving income other 
than income from business and 
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Cases or classes of cases 

(6) 

(a) Cases of all persons having 
income or loss below 
Rs.l0,OO,OOO/- as referred to 
in item (a) of Column 5. 

(b) Cases of all persons having 
income or loss below 
Rs.l0,OO,OOO/- as referred to 
in item (b) and (c) of Column 
5. 

(c) Cases of all persons having 
income or loss below 
Rs.l0,OO,OOO/- as referred to 
in item (d) of Column 5 and 
whose principle source of 
income is "income from salary" 
and who are employees of the 
employer/organization whose 
names begin with the Alphabet 
'A' or 'B' or 'C' or 'D' or 'E' or 
'F' or 'U' or 'V' or 'W' or 'X' or 
'y' or 'Z'. 



No. JAL/JCIT/120/Jurisdiction/2020-21 

Designation 

SI. Class of 

No. 

(1) 

6 

Income .. tax 

authorities 

(2) 

ITO ward-5, 

Jalgaon 

Headquarters 

(3) 

Jalgaon 

Territorial Area 

(4) 

(a) Polan Peth and 
Baliram Peth, Fule Market 
and Dana Bazaar area of 
Jalgaon city and all 
Talukas of Jalgaon District 
except Jalgaon Taluka. 

(b) Polan Peth and Baliram 
Peth area of Jalgaon city 
and Bhusawal,· Yawal, 
Raver and Muktainagar 
taluka of Jalgaon District. 

Persons or classes of persons 

(5) 
profession but excluding salary 
income, and residing within the 
territorial area mentioned in the 
item (b) of Column 4; 

(d) Persons referred to in item 
(c) of the Column 6, being other 
than companies and cooperative 
societies, deriving income from 
salary only and who is residing in 
the territorial area mentioned in 
item (a) of column 4; 
(a) Persons referred to in item 
(a) of Column 6, being 
companies registered under the 
Companies Act, 2013 or under 
the Company's Act, 1956 and 
having its registered office or 
Principal place of business in the 
area mentioned in item (a) of 
column (4); 

(b) Persons referred to in item 
(c) of the Column 6, being other 
than companies and cooperative 
societies, deriving income from 
business or profession and 
whose Principal place of business 
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Cases or classes of cases 

(6) 

(a) All company cases having 
income or loss below 
Rs.15,OO,OOOj- falling in item 
(a) of column (5) of the 
territorial area mentioned in 
item (a) of Column 4; 

(b) All cases of individuals 
being Managing Director or 
Director or Manager or 
Secretary in the companies 
referred to in corresponding 
entry in item (a) above, having 
income or loss below 
Rs.10,OO,OOOj-, referred to in 
the corresponding entry in 



No. JALjJCITj120jJurisdictionj2020-21 

Designation 

51. Class of 

No. Income-tax 

authorities 

Headquarters Territorial Area 

(1) (2) (3) (4) 

This order shall come into force with effect from 13.08.2020. 

Copy submitted for information to: 
1. The Pro Chief Commissioner of Income Tax, Pune 
2. The Director General of Income Tax (Inv), Pune 
3. The Chief Commissioner of Income Tax, Pune 

Persons or classes of persons Cases or classes of cases 

(5) (6) 
is within the territorial area item (a) of Column 5; 
mentioned in the item (b) of 
Column 4; (c) cases of all persons having 

income or loss below 
(c) Persons referred to in item Rs.10,OO,OOO/- as referred to 
(c) of the Column 6, being other in item (b) and (c) of Column 
than companies and cooperative 5; 
societies, deriving income other 
than income from business and 
profession but excluding salary 
income, and residing within the 
territorial area mentioned in the 
item (b) of Column 4; 

6a-
(VISHAL MAKAWANE) 

Jt. Commissioner of Income Tax, 
Range, Jalgaon 
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4. The Pro Commissioner of Income Tax-1, Nashik 
5. The Director of Income Tax (Inv), Pune and Nagpur 
6. The Pro Commissioner of Income Tax (Central), Nagpur 
7. The Commissioner of Income Tax (Appeals)-l, 2 & 3 Nashik 
8. The Commissioner of Income Tax (Appeals)- 1 & 2, Aurangabad 
9. The AddljJt. Commissioner of Income Tax, Range, Nashik and Aurangabad 
10.The AddljJt.Director of Income tax (Inv), Nashik 
11. The AddljJt. Commissioner of Income Tax (Central), Nashik 
12. All ADs, & TRO under the charge of Pr.CIT-1, Nashik 
13.The ZAO, CBDT, Nashik 
14.The AD(Systems), Nashik 
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~~ 
Jt. Commissioner of Income Tax, 

Range, Jalgaon 
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GOVERNMENT OF INDIA 

Tel. No.(0253) 2578040 

Fax.No.(0253) 2577913 

OFFICE OF THE ADDITIONAL COMMISSIONER OF INCOME TAX, RANGE, NASHIK 
Kendriya Rajaswa Bhawan, Gadkari Chowk, Old Agra Road, Nashik - 422002 

nashik.addlcitl@incometax.gov.in 
====.==========================================================================~================,===-==='== 

No.Nsk/AddI.CIT/Range/120/Jurisdiction/2020-21/ Lf ~ I Date: 28.09.2020 

ORDER 

In partial modification of this office earlier order No.436 dated 08.09.2020 and in exercise of the powers conferred by sub-section (1) 

and (2) of section 120 of the Income-tax Act, 1961 (43 of 1961) and in accordance with Notification Number 5.0. No.2752(E) dated 22nd October, 2014 

of Government of India, Central Board of Direct Taxes, published in the Gazette of India, Extraordinary, Part-Il, Section 3(ii) dated 22nd October, 2014 

[Notification No. 50/2014/F/No. 187/38/2017(ITA.I», Notification No. 64/2014 F. No. 187/40/2014 (ITA-I) dated 13.11.2014; and in pursuance to the 

subsequent order of the Pro Commissioner of Income Tax-1, Nashik vide order No.NskjPCIT-1/Jurisdiction/2020-21/562 dated 31.08.2020, I, Kranti, the 

Additional Commissioner of Income-tax, Range-1, Nashik, having been authorized so, hereby make the following amendments in the office order of the Jt. 

CIT, Range-l, Nashik dated 15/11/2014 vide No. Nsk/Jt. CIT/R-1/120/Jurisdict ion/2014-15/3309. This order will come into force with effect from 

13.08.2020. 
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Sr. \ Designation of \ Head 
No. the Income tax Quarters 

Authorities 
(1) I (2) (3) 
1 Deputy/Assistant I Nashik 

Commissioner of 
Income Tax, 
Circle-I, Nashik 

Territorial 
Area 

(4) 

Persons or classes of persons 

(5) 
In the state I [a] 
of 

Persons being companies registered under the 
Companies Act, 2013 or under the Companies Act, 
1956 and having its registered office or Principal place 
of busi,l1ess in the area mentioned in column( 4) and 
having income or loss of Rs.20,OO,OOO/- or above. 

Maharashtra, 
all Talukas 
falls within 
District 
Nashik 
(Excluding 
Talukas 
Malegaon, 
Satana, 
Nandgaon, 
Chandwad, 

~ 

Yeola &. 

District 
Dhule and 
Nand'urbar.) 

[b] Persons other than companies deriving income from 
business or profession and whose principal place of 
business or profession is within the territorial area 
mentioned column (4) and having income or loss of 
Rs.15,OO,OOO/- or above. 

[c] Persons other than companies, deriving income from 
sources other than income from bUSiness or profession 
and resid ~lng within the territorial area mentioned in 
Column (4) and having jlncome or loss of 
RS.15,OO,OOO/- or above. 

[d] Persons being individuals deriving income from 
business or profession having income or loss of 
Rs.15,OO,OOO/- or above (l,nd residing within the 
territorial area mentioned in Column (4). 

Page 2 of 12 

Cases or classes of cases 

(6) 

[a] All cases of persons referred to in 
corresponding entry in item (a) of column 
(5) whose names beg~n with the alIJhabet 
"A" to "z" . 

[b] All cases of individuals being 
managing director or director or manager 
or secretary in the companies referred to 
in corresponding entry in item (a) above. 

[c] All cases of persons referred to in 
corresponding entry in item (b) and (c) of 
column (5) whose names begin with the 
alphabet "A" to "Z". 

[d] All cases of persons referred to in 
corresponding entry in item (d) of column 
(5) whose surnames begin with the 
alphabet "A" to "Z". 

i 
to 
to 
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Sr. \ Designation of \ Head 
No. the Income tax Quarters 

Authorities 
(1) I (2) (3) 

2 I Income Tax Nashlk 
Officer, Ward-
1(1), Nashlk 

Territorial 
Area 

(4) 

Persons or classes of persons 

(5) 
[el Persons being ind,ividuals deriving income from sources 

other than income from business or profession 
(including salary) having income or loss of 
Rs.lS,OO,OOO/- or above and residing within the 
territorial area merl,tioned in Column (4). 

Cases or classes of cases 

(6) 
[el All cases of persons referred to In 
corresponding entry In Item (e) of column 
(5) whose principal source of Income Is 
from Salary and whose employers names 
begin with the alphabet "A" to "L" 
(includ'ing Talukas of Malegaon, 
Nandgaon, Chandwad, Satana and 
Veola) 

In the state I [al Persons being compan ies registered under the 
Companies Act, 2013 or under the Companies Act, 
1956 and having its reg istered office or Principal place 
of business in the area mentioned in column( 4} and 
having i'llcome or loss less than Rs.20,OO,OOO/-. 

[al All cases of persons referred to In 
correspond!,ng entry In Item (a) of column 
(5) whose names begin with the alphabet 
"A" or "8" or "C" or "0" or "E" or "F" 
or "G" or "H" or "I" or "J" or UK" or 
"L" or "M" or "T" or "u" or "V" or "w" 
or "X" or "V" or "Z". 

of 
Maharashtra, 
all Talukas 
falls within 
District 
Nashik, 
(Excluding 
the Taluka-I [b] 
Chandwad, 
Ta,'uka-
Satana, 
Taluka-

Persons other than companies deriv ing income from [b] All cases of Individuals being 
business or profession and whose principal place of managing director or director or manager 
business or profession is within the territorial area or secretary in the companies referred to 
mentioned column (4) and having income or loss less in correspon,ding entry in Item (a) above. 
than Rs. lS,OO,OOO/ -. 
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Sr. \ Designation of 
No. the Income tax 

(1) 

3 

Authorities 
(2) 

Income Tax 
Officer, Ward-2 
(1), Nashik 

Head \ 
Quarters 

(3) 

Nashik 

Territorial 
Area 

(4) 

Malegaon, [c] 
Taluka-
Nandgaon 
and Taluka-
Yeola). 

I 
[d] 

In the state I [al 
of 
Maharashtra, 
all Talukas 
falls within 
District 
Nashik, 
(Excluding 

Persons or classes of persons cases or classes of cases 

(5) (6) 
Persons other than compan ies, deriving income from [c] All cases of persons being Co­
sources other than income from business or profession operative society referred to in 
and res iding within the territorial area mentioned in corresponding entry in item ~c) of column 
Column (4) and having income or loss less than (5) whose names begin with the al'phabet 
Rs.15,OO,000/-. "A" to "Z". 

Persons being individuals deriving income from [d] All cases of persons referred to in 
business or profession having income or loss less corresponding entry in item (d) of column 
thanRs.15,OO,000j- and residing within th'e territori a'l (5) whose surnames begin with the 
area mentioned in Column (4). alphabet "A" or "8" or "C" or no" or 

"E" or "F" or "G" or "H" or "1" or nl" 

or "K" or "L" or "M" or "w" or "X" or 
"Y" or "Z". 

Persons be ing companies registered under the [a] All cases of persons referred to in 
Companies Act, 2013 or under the Companies Act, corresponding entry in item (a) of column 
1956 and having its registered office or PrinCipa l p,lace (5) whose names begin with the alphabet 
of business in the area mentioned in column(4) and "N" or "0" or "P" or "Q" or "R" or 
having income or loss less than Rs.20,OO,OOO/-. "5". 
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Sr. \ Designation of \ Head 
No. the Income tax Quarters 

Authorities 
(1) I (2) (3) 

4 Income Tax 
Officer, Ward-
3(1), Nashik 

Nashik 

Territorial 
Area 

(4) 

Persons or classes of persons 

(5) 

Cases or classes of cases 

(6) 
the Taluka- [b] Persons other than companies deriving income from [b] All cases of individuals being 
Chandwad, business or profession and whose principal place of ma'na'ging director or d ~rector or manager 
Taluka- business or profession is within the territorial area or secretary in the companies referred to 
Satana, mentioned column (4) and having income or loss less in corresponding entry in item (a) above. 
Taluka- than Rs.15,OO,OOO/-. 
Malegaon, 
Taluka­
Nandgaon 
and Taluka­
Yeola). 

[c] Persons being Individuals deriving income from 
business or profession having income or loss less than 
Rs.15,OO,OOO/- and residing within the territorial area 
mentioned in Column (4). 

[d] Persons being individuals deriving income from sources 
other than income from business or profession 
(including salary) having income or loss less than 
Rs.15,OO,OOO/- and residing within the territorial area 
mentioned in Column (4). 

In the state I [a] 
of 

Persons being companies registered under the 
Companies Act, 2013 or under the Companies Act, 
1956 and having its reg istered office or Principal place 
of business in the area mentioned in column(4) and 
having income or loss less than Rs.20,OO,OOO/- . 

Maharashtra, 
Yeola Talulka 
in Nashik 
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[e] All cases of persons referred to in 
corresponding entry in item (c) of column 
(5) whose surnames begin with the 
alphabet "N" or "0" or "P" or "Q" or 
"R" or "5" or "T" or "U" or "V". 

Cd] All cases of persons referred to in 
correspond,tng entry j,n item (d) of column 
(5) whose principal source of income is 
from Salary and whose employers names 
begin with the alphabet "A" to "L" of 
Nashik District. 
[a] All cases of persons referred to in 
corresponding entry in item (a) of column 
(5) whose names begin with the alphabet 
"A to Z" of Taluka-Yeola 
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Sr. \ Designation of \ Head \ Territorial 
No. the Income tax Quarters Area 

Authorities 

(1) I (2) (3) (4) 
District. 

Persons or classes of persons Cases or classes of cases 

(5) (6) 
I [b] Persons other than companies deriving income from ,(b] All cases of individua,ls being 

business or profession and whose principa,l place of manag'ing director or director or manager 
business or profession is within the territorial area or secretary in the companies referred to 
mentioned column (4) and having income or loss less in corresponding entry in item (a) above 
than Rs.15,OO,OOO/-. 

[c] Persons other than companies, derivi,ng income from 
sources other than income from business or profession 
and residing within the territoria,l area mentioned in 
Column (4) and having income or loss less than 
Rs.15,OO,OOO/-. 

[d] Persons being individuals deriving income from sources 
other than income from business or profession 
(including salary) having income or loss less than 
Rs.15,OO,OOO/- and residing within the territorial area 
mentioned in item (B) of Column (4). 
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[c] All cases of persons being Co­
operative society referred to in 
corresponding entry in item (c) of column 
(5) whose names begin with the alphabet 
"A" to "z" of Taluka-Yeola 

[d] All cases of persons referred to in 
corresponding entry in item (b) and (c) of 
mlumn (5) whose principal place of 
business or profession or residence is 
within the territorial area Taluka-Yeola 
and whose employers names be9'in with 
the alphabet "A to Z". 
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Sr. \ Designation of Head Territorial Persons or classes of persons cases or dasses of cases i 
to 

No. the Income tax Quarters Area 
to 

'" U 

'" Authon1ies E 
'" u 

(1) I (2) (3) (4) (5) (6) .s::; ... 
~ 

B) In the [e] Persons being ind ividuals deriving income from sources All Persons deriving income from salary " <II 
to 

of other than income from business or profession ( includ ing whose employers names begin with the 
c 

state '" u 

'" Maharashtra, salary) having income or loss less than Rs .15,OO,OOO/- and alphabet -M" to "z" of Nashik District. 
, all Talukas residing within the territorial area mentioned in item (8) of 
falls within Column (4). 
District 
Nashik, 
(Excluding 
the Taluka-
Chand wad, 
Taluka-
Satana, 
Taluka-
Malegaon, 
and Taluka-
Nandgaon ) . 

5 'Income Tax Dhule In the state [a] Persons being companies registered under the Companies [a] All cases of persons referred to in 
Officer, Ward-I, of Act, 2013 or under the Companies Act, 1956 and having corresponding entry in item (a) of column 
Dhule Maharashtra, its registered office or Pri,ncipal place of business in the (5) whose names begin with the alphabet 

all Talukas area mentioned in column( 4) and having irrespective of "A" to "z,. . 
falls within income or loss. 
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Sr. I Designation of Head I Territorial 
No. the Income tax Quarters Area 

Authorities 
(1) (2) (3) (4) 

District 
Dhule and 
Nandurbar. 

[bJ 

Persons or classes of persons cases or classes of cases 

(5) (6) 
Persons other than companies deriving income from [b] All cases of individuals being 
business or profession and whose principal place of managing director or director or manager 
business or profession is within the territorial area or secretary in the companies referred to 
mentioned column (4) and having irrespective of income in correspond~ng entry in item (a) above. 
or loss. 

[cJ Persons other than companies, deriving income from [c] All cases of persons referred to in 
sources other than income from business or profession corresponding entry in item (b) and (c) of 
and resid i'ng within the territorial area mentioned in column (5) whose names begin with the 
Column (4) and having irrespective of i'U1come or loss. alphabet "An to "Z". 

Cd] Persons being individuals deriving income from 
business or profession irrespective of income or loss. 
and resid ing within the territorial area mentioned in 
Column (4). 

Cd] A~I~ cases of persons referred to in 
corresponding entry in item Cd) and (e) of 
column (5) whose sumames begin with 
the alphabet "A" to "Z". 

[e] Persons being individuals deriving income from sources [e] All cases of persons referred to in 
other than income from business or profession corresponding entry in item (d) and (e) of 
(including salary) Irrespective of Income or loss. and column (5) whose employers names begin 
residing within the territorial area mentioned in with the alphabet "A" to "Z". 
Column (4), 
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Sr. I Designation of Head 
No. the Income tax Quarters 

Authorities 
(1) I (2) (3) 

Territorial 
Area 

(4) 
6 Income Tax 

Officer, Ward-1, 
Malegaon 

Malegaon I A) In the 
state of 
Maharashtra, 
exclusivelv 
Taluka­
Malegaon, 
Talwka­
Satana, 
Taluka-
Nandgaon, 
Taluka­
Chandwad. 

Persons or classes of persons Cases or classes of cases 

(5) (6) 
[a] Persons being companies registered under the Companies [aJ All cases of persons referred to in 

Act, 2013 or under the Companies Act, 1956 and having correspondi,ng entry in item (a) of column 
its registered office or Princi.pal place of business in the (5) whose names begin with the alphabet 
area mentioned in column(4) and having irrespective of "A" to "z" . 
income or loss. 

[b] Persons other than companies deriving income from 
business or profession and whose principal place of 
business or profession is within the territorial area 
mentioned column (4) and having irrespective of income 
or loss. 

[b] All cases of individuals being 
managing director o.r director or mana'ger 
or secretary in the companies referred to 
in corresponding entry in item (a) above. 

falls within, [c] 
the District Persons other than companies, deriving income from 

sources other than income from business or profession 
and resid,ing within the territorial area mentioned in 
Column (4) and having irrespective of income or loss. 
Persons being individuals deriving income from 

[c] All cases of persons referred to in 
corresponding entry in item (b) and (c) of 
column (5) whose names begin with the 
alphabet "A" to "Z". 

Nashik. 

Cd] 

B) Veola 
Ta'uka 

business or profession irrespective of income or loss. 
and resid ing with i'fl the territorial area mentioned in 
Column (4). 
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Sr. I Designation of Head I Territorial 
No. the Income tax Quarters Area 

Authorities 
(1) I (2) (3) (4) 

---

Persons or classes of persons 

(5) 
[e] Persons being individuals deriving income from sources 

other than income from business or profession 
(including salary) having income or loss of 
Rs.15,OO,OOO/- or above and residing withi,n the 
territorial area mentioned in Column (4). 

Cases or classes of cases 

(6) 
[e] All cases of persons referred to in 
corresponding entry in item (e) of column 
(5) whose employers names begin with 
the alphabet "Mil to "z" of Nashik 
District (including Talukas of 
Malegaon, Nandgaon, Chand wad and 
Satana). 

[f] Persons being companies registered under the [f] All cases of persons referred to in 
Companies Act, 2013 or under the Campan,les Act, corresponding entry in item (f) of column 
1956 and having its registered office or Principal place (5) whose names begi rb with the alphabet 
of business in the area mentioned i,n item (6) column "A" to "z" of Yeola Taluka 
(4) and having i,ncome or loss of Rs.20,OO,OOO/- or 
above 

[g] Persons other than companies deriving income from [g] All cases of individuals being 
business or profession and whose principal place of managing director or director or manager 
business or profession is within the territorial area or secretary in the companies referred to 
mentioned in item (8) of column (4) and having in corresponding entry in item (f) above 
income or loss less than Rs.15,OO,OOO/- or above. 
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I Sr. Designation of Head Territorial 
No. the Income tax Quarters Area 

Authorities 
(1) (2) (3) (4) 

Persons or classes of persons 

(5) 

[h) Persons other than companies, deriving income from 
sources other than income from business or profession 
and residing within the territorial CJIl'"ea mentioned in 
item (B) of Column (4) and having income or loss less 
than Rs.15,OO,OOO/- or above. 

[i] Persons being individuals deriving income from business 
or profession having income or loss less than 
Rs.15,OO,OOO/- or above and residing within the 
territorial area mentioned in item (8) of Column (4). 

Cases or classes of cases 

(6) 

[h] All cases of persons being Co-
operative society referred to in 
corresponding entry in item (h) of column 
(5) whose names begin with the alphabet 
"A" to "z" of Taluka-Yeola 

[i] All cases of persons referred to in 
corresponding entry in item (i) of column 
(5) whose names begin with the alphabet 
"A" to "z" of Yeola Taluka 

~,­

" (Kranti) 
Add!. Commissioner of Income Tax, 

Range, Nashik. 
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No.Nsk/AddI.CIT/Range/120/Jurisdiction/2020-21/ 1I 8 I 
Copy to: 

1. The Pr. Chief Commissioner of Income Tax, Pune 
2. The Director General of Income Tax(lnv), Pune. 
3. The Chief Commissioner of Income Tax, Pune. 
4. The Pro Commissioner of Income Tax-1 . Nashik 
5. The Directors of Income Tax(lnv), Pune and Nagpur. 
6. The Pr. Commissioner of Income Tax (Central), Nagpur. 
7. The Commissioner of Income Tax (Appeals)-1, 2 & 3, Nashik. 
8. The Commissioner of Income Tax (Appeals)-1 & 2, Aurangabad. 
9. The Addl. Commissioner of Income Tax, Range, Jalgaon and Aurangabad. 
10. The Addl. Commissioner of Income Tax, (Inv), Nashik 
11 . The Add!. Commissioner of Income Tax, (Central), Nashik 
12.AII AO's & TRO under the charge of Pro CIT-1, Nashik 
13. The ZAO, CBDT, Nashik 
14. The AD (Systems), Nashik 
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Date: 28.09.2020 

Add!. Commissio'ner of Income Tax, 
Range, Nashik. 
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